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LOK SABHA DEBATES

LOK SABHA

Monday, August 18, 1965/Sravana 25,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
MEMBERS SWORN

Mr. Speaker: Secretary may ca'!
oul the names of the Members who
have come to make and subscribe the
oath or afirmation under the Const;-
tution anj then the Minister of Parlia-
mentary Affairs may introduce the
Members to the House.

Secretary: Shri R. Surender Heddy.

The Minister of Communications
and Parllamentary Affairs (Shri Satya
Narayan Sinha): 8Sir, I have great
pleasure in introducing to you and
through you to the House Shri
R. Surender Reddy whg has been re-
turned to Lok Sabha from Mahbuba-
bad constituency of Andhra Pradesh
in the vacancy caused by the death of
Shri E. Madhusudan Rao.

Shri R. Surender Reddy (Mahbuba-
bad).

Secretary: Shri H. C. Linga Reddy.

Shri Satya Narayan Bimha: Sir, |
have great pl e in introducing to
you ang through you to the House
Shri H. C. Linga Reddy who has been
returned to Lok Sabha from Chikbal-
lapur constituency of Mysore in Lhe
vacancy caused by Shri K. C. Reddy
assuming the office of Governor of
Madhya Pradesh.

Shri H C. Linga Reddy (Chikbal-
lapur).

Secretary: Shrimati Vimalobai Pan-
jabrac Deshmukh,

Shri Satya Narayan Sinha: Sir, 1
have great pleasure in introducing to
you and through you to the House
Shrimati Vimalabai Panjabrao Desh-
mukh who has been returned to Lok
Sabha from Amravati constituency of
Maharashtra in the vacancy caused by
the death of Dr. Panjabrao S. Desh-
mukh.

Shrimati Vimalabai
Deshmukh (Amravati).

Secretary: Shri Mali Mariyappa,

Shri Satya Narayan Sinha: Sir, 1
have great pleasure in introducing to
you and through you to the House
Shri Mall Mariyappa who has been
returned to Lok Sabha from Tumkur
constituency of Mysore in the vacancy
caused by the resignation of Shrl Ajit
Prasad Jaln.

.8Shri Mali Mariyappa (Tumkur),

Panjabrao

114 hre,
OBITUARY REFERENCES

Mr. Speaker: | have to Inform the
of the sad demise of six of our

friends, namely Shri  Mohanlal
Sakeena, Shri Duni Chand, 8hri
enkatesh Narayan Tivary, Shrl

T. B. Vittal Rao, Shri B. Pocker Sahlb
and Shri Shamrao Vishnu Parulekar.

Shri Mohanla] Saksena was a Mem-
ber of the Centra] Legislative Assem-
bly, the Constituenl Assembly of
India, the Provisional Parliament and
the First Lok Sabha during the years
1935 to 1987. He was also Minister of
Rehabilitation during the yeary 1948
to 1080. He passed away at New
Delhi on the 18th May, 1088 at .he

age of 09,
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Shri Dunj Chand was & Member of
the Central Legislative Assembly dur-
Ing the years 1923 to 1028. ITe passed
away at New Delhi on the 21st June,
1865 at the age of 97.

Shri Venkatesh Narayan Tivary was
a Member of the Constituent Assemb-
ly of India during the years 1848 to
1950 and also of the First Lok Satha
during the years 1852 to 1957. He
passeq away at New Delhi on tiwe Zlst
June, 1865 at the age of 75,

Shri T. B. Vittal Rap was 3 Member
of the First and the Second Lok
Sabha during the years 1952 to 1062.
He passed away at Kothagudem on
the 25th June, 1885, at the age of 50.

Shri B, Pocker Sahib was a Mem-
ber of the Constituent Assembly of
Indiy during the years 1948 to 1850
and also of the First and the Second
Lok Sabha during the years 1852 to
1962, He passed awpy at Calicut on
the 20th July 1865.

Shri Shumrao Vishnu Parulekar was
a Member of the Secong Lok Subha
during the years 1857 to 1862. He
passed away at Bombay on the drd
August 1985, at the age of 83.3

Shri Ranga (Chittoor); Mr, Speuker,
it*Was a pleasure to have known Shri
Mohanlal Saksena for the past thirty
years. We both came together to this
House in those days when the British
commanded the majority, and we
fought against thot Government. We
had also the privilege of going up the
steps of this House angd pulling down
the Union Jack because it was raised
there without the gmuthority of this
House and its Speaker.

We werg bolh together also ws Sec-
retariegs of the Congress Parliament-
ary Party for o number of years. He
was a good patriot, a sincere social
worker and he tried his best to con-
centrate the altention of the country
upon the need for improving the hous-
ing conditions all over the country, in
rural areas and urban areas, I am
extremely sorry that he has passed
away.

AUGUST 16, 1965
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Shri Vittal Rap had distinguished
himself by his ardent championship of
the cause of industrial labour. The
House was witness to the persistent
and sincere manner in which he
pleaded for labour.

The other friends also are known
to us. We are all sorry that they
passed away. We request vou to con-
vey condolences to the bereaved
tamilles,!

Shrimatl Renu Chakravartty (Bar-
rackpore): Mr. Speaker, allow me to
join you and the other colleague: in
paying our respects to the Members
who have died during this inter-ses-
sion period.

Four of them were known to us,
younger Members of the House. They
were Shri Mohanla] Saksena, BShri
Vittal Rao, Shri Parulekar and Shri
Pocker Sahib. Two of them were
members of our Group. Shri Vittal
Rap was with us in the First Lok
Sabha ang the Second Lok Sabha, It
is very sad that he died very sudden-
ly and ag & very young man, a com=
paratively young man. He distinguish-
ed himself by his hard work and by
the persistent advice he offered on all
trade union and mining matters. He
was g perfect gentleman. I am sure
1 shall be reflecting the feelings of
Members of this House when I pay
my tribute to him who had suffered
for the cause of trade unionism and
that of the working class.

With regard to Shri § V, Parulekar,
in paying my tribute to him there is
a poignancy which is added in the
fact that he died in detentlon—he

died in jail. I would point ou: that
even when Members are sick and
ailing, they are kept in detention
without trial. On such an occasion, T

do not want to say much more but 1
do feel that on this matter Govern-
ment has got to be condemned for the
way it treated Shri Parulekar in the
last moments of hi: life.

Shri Pocker Sahib was an old Mem-
ber of this House. T pay my tribute
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to him and also to Shri Mohanlal
Saksena who was here for only a
very short time that I had been here.
We younger Members never had the
opportunity of meeting the other
Members who have passed away.

May I request you on behalf of ow
party and this House to convev to the
relatives of the departed our sincere
regrets and our condolences”

Shri Muhammad Ismail (Manjeri):
1 associate myself with the condolence
references made by the previous
speakers. In particular, I want tg sny
a few words regarding the late Mr. B
Pocker.

As an active and important Mem-
ber of the Constituent Assembly, he
made substantial contributions to the
deliberations of that august Assem-
bly. As a distinguished and illustri-
ous Member of the Bar in Madras
and Kerala, he was well known for
hig able advoeacy, courage of convlc-
tion, frankness and forthrightness of
expression.

-

As a member in public life, as a
member of the Madrag Legislature
and also as 8 Member of this Houre
for two terms, he took a very active
part in the affairs of the country and
in things which interested the life of
the people.

In his activities, he always display-
ed an indomitable courage of convic-
tion and unbending sense of integrity.
For hig many qualities of head and
heart he was respected not only by his
friendg and by his party men, but
also by the people of opposite parties.

I request you to convey the sincere
regrets and condolences of the House
to the members of the bereaved
family.

ot wo Wre awwl tﬂw}m
wErer & wrw wgiwta T wEAT g 3
Fora} 81 o gk fra A8t § 1 oft vovAg
faem aedme & ard &, mpfafy ¥/
Tz, & wrIwT e wrefaa AT W

Sravana 25, 1887 (8aka)
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g1 I A9, WT T 9EET T w0
a1 7R, 37 aw g, Wi ag o Wk
wie & qragm ¥4 4 wTA R &
ALt wiew a1t AW F WO M Ow &
ag WY 7Y |, afer wavredt g A
it 4, e o ot gafar & o
& IO g HAT AT T 8ATA T4 W7
arsfay w71 wgar g f on ¥ arv
% ag aare §, arfe gart fee €1 amest
Z1 fr o) gur? foa I A E, dmT A A1
f& 3% w1 Ay 2 g1 g Ay T
vammery favoy medET gt g€ €

El"he Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): Mr. Speaker, Sir, 1 fully
associate myself with the observa-
tions you have made on the sad
demise of Shri  Mohanlal Saksena,
Shri Duni Chand, Shri Venkatesh
Narayan Tivary, Shri T. B. Vittal Rao,
Shri B. Pocker Sahib and Shri Sham-
rap Vishnu Parulekar,

They were Members of thig House,
and they had been associated with
public life for quite a long time. 1
should especially like to refer to the
activities of Shri Mohanla! Saksena. He
was a Member of the Central Legii-
lative Assembly for a number of
years; then, he was a Member of
this House, and later on a Mumber
of the Rajya Sabha. His was a dedi-
cated lifé, - and he had served the
cause of the country in a munner
which would attract the admirstion
of every section of our peoplc

He was a Minister also during the
most difficult times, Minister of He-
habilitation when millions of people
were coming over from West Pakis-
tan to India. Certainly, whatever he
did, he did as a conscieniious person
and tried to discharge his duties in
an efficient and effective manper,
Shri Venkatesh Narayan Tivary was
also one of our senior public men and
he was @ man who was prolific vith
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his pen. He was also a very active
member in  committees. He alwoys
used to make wvaluable contributions
in discussions and, as I said, especial-
ly in the proceedings of commitice
meetings. Among the other Members
I knew Shri T. B, Vitlal Rao, and so
long as he was here in this Housc,
although he was in the Opposition, 1
must say that he was always very
constructive, and though he was cri-
tical he tried to put up concrete sug-
gestions for the consideration of the
Government, He was a very active
member indeed.

Lala Duni Chand was one of our
veteran public men. We feel sorry on
his sad demise. May I request you
to convey our sincere condolences to
the members of the bereaved family?

‘_Mr. Speaker: ] think all the Mem-

rs8 will associate themselves with
these sentiments. The House may
stand in silence for a short while to
express its sorrow,

The Members then stood in silence
jor a short white_.]

Mr. Speaker: I will convey these
condolences to the bereaved fumilics.
1 may say onc thing. It would be
my advice that on this occasion when
we are making references like this,
we should not take the opportunity
to make any criticism or take up any
controversial  thing because that
seriousnesg might be affected. That
would be my advice.

Bhri H N, Mukerjee (Calcutta.Cen-
tral): Sir, you have thought jt fit to
make these observations. But if a
member of this House or 8 former
member of this House dies in deten-
tion, surely it becomes a msiter of
particular significance and reference to
that becomes absolutely imperative,
and therefore any suggestion from
your lips that reference to matters
which might be extraneous to mere
expression of grief is unseemly is to

my mind not particularly ealled for.®

Mr. Speaker: 1 have given that ad-
vice. I am afraid that if this practice
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Obituary References §

is resorted to, at a fime when we want
to pay our tributes to our departed
friends, there may be some remarks
and there may be controversies raised.
Thus we may do some disservice to
those to whom we want to pay our
respects, That is my fear. There are
many opportunities and Government
can be criticised. Other things can
be said then. Though it has been
snid that my remarks were unseemly,
in my opinion still I think that it is
the only right thing to do.

Shrimati Renu Chakravarity: Your
remarks were unseemly. He sald
that you thought that my remarks
were unseemly (Interrup-
tions.)

Shri Daji:
tention, Sir?

Should many die in de-

Mr. Speaker: Why should you put
that question to me? Now, let us take
up guestions.

Shri U, M. Trivedi (Mandsaur):
Sir, '‘may I make one submission? I
have only this submisczion to make
that in our country today circums-
tances have arisen about Kutch and
Kashmir where these are uppermost
in the minds of the people and =0
even before the questions are being
discussed, I suggest that this House
do start discussion on this question of
Kashmir invasion straightaway and
that the Question Hour may be sus-
pended today, That is my request . .
(Interruptions.)

Mr. SBpeaker: Order, order. First, )
should like to tell the hon. leader nt
the Jan Sangh Party that this waes
not the proper way. He ought to
have informed me beforehand that
he wants to raise such a thing. He
Is the leader of a responsible party,
and without giving notice—(Interrup-
tion). Order, order. Whatever is
proper, I must say and others have
to hear. So, he ought 'to have in-
formed me beforehand. He did not
do that. That was one thing.

The second point is, I have to pro-
ceed pecording to the list of business.
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The Question Hour can be suspended
only if the whole House agrees, and
because there is no such thing, as 1
find, in this respect, I have to proceed
with the business of the Housec.

Shri Bade (Khargone): The Kush-
mir question ig there; it is important.

Mr. Speaker: Yes; that I wiil sce
But that discussion cannot bz taken
up at this moment.

-

ot worow feg (ate) o W
TEiT, ¥7r oF @ A faiea §) oot
aw g9 AN %) agh a7 gg Haza o
§ 5 Oqedt  Wda faadr B
A mg owvET Wity & arg Wi §
afwy urx gfe ug TRiqTd Wwdw
wWReaT 6 IEH WY TA¥ ug T I
st & fo ooz wrw w0 faqomm &
I W4T gAAT TAREZ  AdY 9t
vafar ¥ wrdar & f gwre dar &Y
aim sfam 7 ar Qv g W wife
g9 fd ayer a1 #fguz w7 oaw §

oW wgven : w1y w1 el faw
X ¥ xafal groer oz A oAl &
s wrt agd & qAfe & g WA
weegt w1 ¥ vy § gfaw v faar am
At aar feat J1 %At &0

sft gww wx wwwg (Famw)
ene AR, T AT w5F & qarT
ey Agerq § olT Av dw i wa
®r waf @t owro b J

WSIW WEWY : AET & wEA O7
wr a1 ¥ mrAdm weer W oW AT
= E?

Shri U. M. Trivedl: In view of what

you have said and what my party
feels, we seek leave to withdraw fror:

the House. (Interruption).
Mr. Speaker: No need for ‘that
Order, order.

Bll(Ai) LS—2.

Oral Answers 10

(Shri U. M. Trivedi and some other
Members then left the House.)

Mr, Speaker: We shall take up the
Questions now. Shri Rameshwar
Tantia,

Shri Rameshwar Tantla: Question
No. 1. (Interruption).

Some hon. Members: We are not
able to hear.

Mr. Speaker: Order, order. Mem-
bers can hear only if they do not speak
among themselves. There ought to
be silence and then alone the Minister
can be heard.

ORAL ANSWERS TO QUESTIONS
Pak. Build-up on Indo-Pak. Border

r -

([ Shri Rameshwar Tantia:
Shrimatl Savitel Nigam:
Shri P. C. Borooah:

Shri D. C, Bharma:

Shri Yashpal Singh:
Shrimatl Tarkeahwarl Sinha:
Shri P, R. Chakraverti:
Bhri Naval Prabhakar:

Shri Bagri:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri R. 8. Pandey:

Shri Gulshan:

Shri Onkar Lal Berwa:
Shri 8. M. Banerjes:

| Shrimatl Jyotsna Chanda:

Will the Minister of Defenee b
pleased 1o siate:

(a) whether it is a fact that there
has been 8 heavy build-up of Pakis-
tan forces all along the Indo-Pakisten
border recently;

(b) whether it is also o fact Lhat
fresh reinforcements are pouring into-
East Pakistan by air and sea from
West Pakistan; and

(c) if so, what steps have
taken by Government to meet
Pakistani threat?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Rajw): (a)
and (b). During the recent Paki=ani
aggression in Kutch, almost the entire
Pakistani Army was deployed in addi-

‘1. -

been
this
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tion to the other para-military forces
on Indo-Pakistan borders both in the
west and in the east. Some Army and
Alr Forve re-inforcements were maved
froan West Pakistan to East Pakistan
by air and sea,

Following the agreement on Rann of
Kuteh,the situation on all the borders
except the cease-fire line had eased to
some extent,

(c) All necessary steps to ensure
security of our borders were taken and
continue to be taken.

o T ztfemr : oaey wedT
g ¥ gardl arferae gwamaT fgr
FYAWE EWT & e aw g
m §1 wrfgT § fe 316 ag wTd g
w w14 ¥ gEginr A1 & g wrgar
g e wror ow Tow gTRIT AT ¥
et ¥ 7 wfear gfew wm @
gl ot fr 519 €4 ¥ qAT A aw
Ll

Mr. Speaker: I wish to know the
pleasure of the House. Should we
not leave it to the discussion that s
coming up instead of going on with
these supplementaries at this mo-
ment?

Shri 5. M. Banerjes: The queslion
and the answer are important.

Mr, Speaker: A regular discussion
is coming up, sand the whole thing
has to be discussed.

Shri Daji: The question refers 10
the other part of the border also.

Mr. Speaker: If that is wanted, I
have no objection.

" wft wrmt : T Ty AT guA E)
€T w7 91T IART Fary Har
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agreg ¥ fraarat mr & o1 f5< g4 9%
w9 gBA ZAT g1 wrfed

wwaw g §4 gare 8 Aifew
T W a gar ar yafay 3w fae ¥
! T |

o vivee zifea: § @ qeen
wgat § f wr agt & wew g
@ et zer ot afs 7 ofew f w
AT #7 ar T 747 O 7if senndy garan-
7gg fov fav ST ¥ srag § o<
"AT IA K AT AL AT AT AT qT
ama # W1 34 w0 gAIyf A g ga%
ol Wre AT #90 FHATE F K
A Tl g ?

The Minister of Defence (Shri ¥, B,
Chavan): Sir, I would like to assure
the House that suddenly oboth the
Central Government and the State
Government had  information about
their intention to start the type of
struggle that they have started. It is
only because of certain steps tha; were
taken in anticipation of thai, that we
could defeat the entire purposes that
they wanted to achieve In the Valley
of Kashmir. That itself is a proof of
the preparations and the knowledge
that both the State Government and
the Central Government had.

ot imwe zifem : W\ a7 AW
s 5T & §3 Fordi A fow ®
%, vy g9ifa® wqm w1 §, afear
® ERATAT ¥ WrET aven 6T §9 99
agt 97 fae & afz &1, &1 37 = ®
qArTH1 ¥ fawg A7FTT a@y FTdATE
wTH & ATy H oW o R

Shri Y. B. Chavan: It is a fact that
certain arms and ammunition wore
found in a masjid. Certainly the
State Government and the Central
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Government will take necessary

action.

Shrimatl Savitri Nigam: After Gov-
ernment got information regarding the
Pakistani build-up on  our borders,
may I know whether any pearticular
steps were taken to tighten our secu-
rity and to alert our intelligence? If
the answer is in the affirmative, may
I know on what date and time Gov-
ernment first got the information
about the Pakistani inflltration in
Kashmir?

Shri Y. B. Chavan: May I suggest
that I am making a detailed state-
ment about this whole matter imme-
diately after the Question Hour and
if hon. members still have rny qucs-
tions to ask, 1 will answer them
later?

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that Pakis'an
had not only invaded some parts of
India from outside, but nlzo had
been promoting internal subversion,
not only in Kashmir but in other parts
of India alse? May I knoy what
efforts Government is making to
stop this kind of internal nabotage?

Shri Y. B. Chavan: As far as Kash-
mir is concerned, very strict measures
are being taken. Wherever they are
encountered, they are punished. Also,
if they are not found, efforts are hang
made to comb them out, discover
them and take necessary steps.

oft erevarer e : w2 TEATTR
RNgra & 17 W grewm M K AH
fgr qr ) w91 gETE wegT ATEd AT
YA TOTT ®) wEw TR ® far
7T AT EWATACE ®1 ATF w7 R #
oT WrT ®r gAaT ooy § 7

Sff qEERTCIN WETN: WTE w7
1 wr€ mara # T IFIT R
Shri P. C. Borooah: With lakhs of

Pakistani infiitrators in Assam and
West Bengal and the massive military
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build-up by the Pakistanis on the
East-Pakistan border, may [ know
whether Government considers a
similar attack as on Kasam:; imnu-
nent in the East? If so, mav I know
whether Government is considering
ordering Indian troops to inuke re-
taliatory attack in that sector?

Shri Y. B. Chavan: The aniwer has
already been given. Even on other
borders, if there are possibilities of
such things, necessary precautionary
steps have already been taken.

Shri P. R. Chakravertl: May 1
know whether Governmont ijpre-
hends any aggressive aciivitics on
the eastern frontier because of the
activities which have already  been
started in Kashmir?

Shri ¥. B. Chavan: As far as Pa-
kistan is concernmed, it is diffcult to
take any encouraging view about it
We must presume that tkey might
create trouble all over, wherever they
can. That is our basic presumption.

oft www waree : gAT Wm0 & F0Y
afeertar &1 1 feq e mqiAl 93
wary fiegr & @Y7 34 &7 A& AqwT
feaT grir?

Shri Y. B. Chavan: 1 don't tink 1
should give this information

sft avmft : wene wAiEd, T AT
HrATe( 97 aifesarAT &amat 1 wamr
¥ oz wAT witew & wa & mAarfaw
wog qmfyd ¥ arx gur § Arewr ATere
w1 =17 38 1% wat § v mfemma
FIrT qrEwi o Wit dfaw AT g
Iq% OTT WY &1 AR K owre
nraNl €TATAT 9F TA QT ¥ €1
BHET T § 17 AT 7 et
nf giw A w1 AT R A
aif¥amt 34 qorfez w0 A 77 freg-
A H TR ET TRIE AT T
uoHT T A w1 qanr orow f
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7 W% %e9 & qufgz *1 ArEA AT
faare w7 ofr 7

Shrl ¥. B. Chavan: No, Slv; becnuse
we do not accept this analysis  that
whatever is happening is because of
the Rann of Kutch decision—it is a
very incorrect assessment of e
situation.

st gwnmirc wrewt : ofeer
EHHET-UTAT AT KT TAH AT, AT,
W P KT A wAw AT AT Fwmi
9, wfes AT & weww W1 W w7
WK T & o qwen f fe sl
¥ oy wredf g2etda, Fg g v
wz g2ErT, ¥ i o e fm
w1d w7 @ § 39 % g gu e
EHET-T AT WY Ew § we i
R W7 7wy v g T F g
wraT & A Ay f Wi § 7wy awi
gt feafy & wfa aedfar oot o oy
§ v wr agt o A @y W AE
arga€ amirdy ?

Shrl ¥. B. Chavan: Sir, as | have
said already, certainly some inflitra-
tors did reach Srinagar, but a |arge
number of them were also stopped at
the periphery.

Shri Surendranath Dwivedy: Not
“some” but “thousands”.

Shri ¥. B. Chavan: Ther: arc these
three agencies—the Central Intelli-
gence, the Army Intelligence and the
State  Intelligence. In different
spheres they work but there is cer-
tainly coordination amongst all thesc
three agencies. It was on that basis
that a certain assessment of this pos-
sibility was made. But, naturally, we
could not get—I think it i= very
difficult for anybody to get that in-
formation—information about the
exact time and place where they can
enter, because it was not, some st
of, concentrated interest at one plice,
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it was being done all over the cuvase-
fire line. So we had anticipated this
and despite the steps being ‘aken
there was a possibility aml it was
presumed that some infiltralcrs might
come in. For that matter our Sri-
nagar-protection-scheme oy whatever
steps were necessary to vbrotecy Sri-
nagar and other important places there
were already taken.

sy femd : T (@R
frwrr faeger wwwe TET £, 4E WY
i wrE s g faar o g

wft arire fery fegreft: war wew
Tt og g f& 9w A A ww
& g fawm g, I €W
TR qq1 T 7UER & wTRfaE
fawmii % G¥% eEE am & Ag g4
g & fm ®r afafafrgt & afior
TmErwt?

Shrl ¥. B. Chavan: It will be taking
rather an exaggerated view of things.
Certainly some spies were fouad cut
and wherever they were found they
were proceeded against.

Mr, Speaker: The hon. Membler says
that there are some sabotcurs in the

Government administrative offices
themselves.

Shri ¥. B. Chavan: Well, Sir, he
has not pointed out any specific,

particular case.

ot wtw fag fagre:  afopere
wg st R e ¢ 7 &R A art gwmae
w i ¥ oger &

Shri R. 5. Pandey: The impression
created in the country 5 thai we
get late information about the  ag-
gression committed by Puakiclzn and
the build-up of Pakistani (orces il
along the Indo-Pakistan bo:sler. Moy
1 know whether any agen.y or machi-
nery is actively functioning on our
borders te inform the Government
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of the movements of Pakistani forces
on our borders? Sir, I wanr ¢ precise
answer to this question.

Shri X¥. B. Chavan: We certainly
had information about the organisa-
tion they were making in I"akistan
many many months beiore things
started happening. 1 canrol go into
all the details about the orgurizution
and its functining. (Inferruption).

ot wy faad: @@ET "wTEAO-
wifrai 1 T Al a0

afy g T oz w9 § fw wTRAT
&40 7 N afeerrdr qfcy g8 @ §,
IT & ARN-AAT GLATL T gAIT) WA Y
g fezma 31 & fE %1 aw gare faardy
ZURA &I T AN & GO A £ AC
A A% & fadl ar gva A 3T 7

Shri Y. B. Chavan: No, Sir; 1t is
not the policy.

Shri 5. M. Banerjee: ! want 1o
know whether it is & fa:t thal one
year or even before that the Central
Intelligence Bureau gave u ceport to
the Government here that conditions
were very bad in Kashmir and there
was inflltration by Pakistani elements.
If that report was correct, may I
know whether any action was laken
during that time or you have started
taking action only now?

Shri Y. B. Chavan: There was this
procesg of taking action against inter-
nal saboteurs for & long time now;
it is a continuous process of taking
action and no: only now (Interrup-
tiom) .

Shrimatl Jyotsna Chanda: May 1
know whether Pakistan Army has been
carried by air from West Pukistan io
East Pakistan with the permission of
the Government of India and, if it
is without permission, what steps have
been taken by the Government to
prevent this?

SRAVANA 25 1887 (SAKA)

Oral Answers 18

Shri ¥. B, Chavan: There was no
question of taking permission in this
matter.

Bhrimali Tarkeshwarli Sinha: May
I know whether the UN. observers
posted in Kashmir were made aware
of these activities and whether the
U.N. observer submitted any report to
the Secretary General of the United
Nations to be presented to the Secu-
rity Council?

Bhri Y. B, Chavan: The U.N. obser-
vers were quite aware of what was

happening. We presume that he
may make a report on the facts,
i grar wrg Wi wr Teeaw
+
oft geTaiic wredt -
. st wrtw fay fagmdt :
oft wrmft :
st favorwe qede ¢

v et s gx wEm W oww
wi fi

() war faedr o ofi &
I Wi oy i & I 6
wzamal ¥ qfg gf & ;

(wr) afe gt, &1 73 Toedx & fard
T v FTBA W §

(m) =t = wr if fedgaw
wuromr kW

(9) afr &, A1 351 01 IT
wigr ¢ ?

The De Minister i the Minin-
try of Defence (Dr. D. 5. Raju): (&)
No, Sir. In fact no violation of Indian
air-space by Chinese aircroft during
the past three months has been re-
ported.

(b) to (d). Do not arige,

ot geTaee e : 18 woww
wat ¥ ¢t muw ¥ gf v foar @
fie aft wit w1€ qeo dw-faiv w
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& o a1 mfsemE—gard aw-dmr =
gfsror w371, A g7 T I gETC FY
sagear 7 41 ¢ fF 9 & aqari w1
3T "wm = femar @@ ) & gg
T gt § f6 s @y swaeq
oo Y 971 § o7 W ¥ weadiq
WTAVT %TH TS AT qh § |

Shri ¥. B. Chavan: I have already
told the hon. House that certain steps
are taken and further steps will have
to be taken because 1 cannot say
whether these things have reached or
will ever reach a completely satisfac-
tory stage. It has to be a continuous
process. As far as the air violations
in certain pariicular important sec-
tors are concerned, steps have been
taken.

«ft gernefre oot ¢ & a7 SAAT
Al w1 Aoww gdT wr oIA ¥
qast favm & aro gq s A
Framdr fadt & e wrof #rarwi
o " g fasadt Wit § 9 #T 6
& =g fadY 47 wear wgw av 1
m § W gar waE W aga faw
w7 faat mar &0

Shri Y. B. Chavan: Yes; we have
information about certain radar in-
stallations in those areas and at the
same time about certain improvement
in the air-field complexes. Thers is
a cerfain improvement in the air
force.

it it feg Fergrdt - v wrowTT
w1 0g 91 § 6 gl ox St oot A
#frard faelt §, agi At A Fwe
© o« T TG & AT WE i § 7
Shri ¥. B. Chavan: That 1s exactly
wnat 1 was trying to say. We have
taken steps to prevent this.
ot Tt ;W T WA 9E aA
g1 w7 fr A R @ & ga
74, wE-gr-t,  fiegem § g
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# ¥ a9y, o & fag 2w w1 g
&t ot afer & -y ©rw o,
W T At wEAT H R feer @1 a0
Ay guT § WX w1 fege W
# o fires & wrf st 37 gt}
o7 A ?

=Y gmeraT wegr: AT |

&Y favemna mvda ;@ TIET
siaE i frmaa M 9T F
U fergema & wmEm WK faga #
feqg amfor =l & far fag o
o ST & wwardi ¥ I €7 TR
forgr ot ?
Shri ¥. B. Chavan: At least, as far

as this particular fleld is concerned,
no such activity was noticed.

Use of U.B. Arms by Pakisian

Shrl Harl Vishnu Kamath:
| Shrl Rameshwar Tantia:

Shrli Hem Barua;
| Shri H. N. Mukerjee:
| Shri Yashpal Singh:
| Shri Vidya Charan Shakla:
| Shri B. 8, Pandey:

Shrl 8. C. Samanta:

Will the Minister of External Affairs
be pleased to refer to the reply given
lo Starred Question No. 1148 on the
3rd May, 1065 and state:

(a) whether the reaction or epinion
of the United States Goverameni on
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the use of US. arms by Pakistani
troops in Kutch has been received;
und

(b) if so, the gist thereof?

The Minister of External Affalrs
(Bhri Swaran Singh): (a) and (b).
We were informeq that the U.S. Gov-
ernment had taken up the matter with
the Government of Pakistan and that
this had had the desired effect.

Shri Harl Vishnu Kamath: Have the
Government told the US. Govern-
ment firmly, though gently, that
the US. Government's silenes
on this question of parfidious
misuse of American arms by
Pakistan against India is tantamount
to American connivance at Pakistan's
crime and, therefore, is likely to be
regarded by Indians as an unfriendly
act towards India and, if so, what was
their reaction to this?

Shri Swaran Singh: No, Sir, we did
not put it in that form. We did point
out to the use of American equipment
by the Pakistani forces and we were
assured that this matter would be
taken up by the U.S. Government with
the Pakistan authorities.

Shri Hari Vishna Kamath: The
Minister earlier sald that it had the de-
sired effect. Is the House to understand
that the ‘desired effect’ has been the
misuse of American arms again by
Pakistan against India in Kashmir?

Shri Bwaran Singh: The House
should not understand that at all.

Bhri Hari Vishnu Kamath: What
does he mean?
Mr. Speaker: Order, order. The

Member wants to know whether, in
Kashmir also, the arms supplied by
America have been used by Pakistan.
This is the question.

Shri Swaran Singh: On that issue
1 would suggest that the Defence
Minister may, at a later time, be able
to give more information because the
type of equipment that has been cap-
tured there is under examination by
the Defence authorities.
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Shri Harl Vishou Kamath: A point
of order, Sir. I could not hear the
answer completely. Did he pass the
back to the Defence Minister.

Mr, Speaker: He says that the arms
that have been captured sre being

examined and the result will be
known later.
Shri Hari Vishou HKamath: The

papers are full of that!

Mr. Speaker: Well, this is the ans-
Wer.

Shri Tantia.

ot v wifra : wve ¥ arfieers
7 gurt fosg W wwdr (faare -
ITGRT firar 97 AT qaleT w1 gEA
Ia% art & guan o o ofy € @
I W waTa Wy !

et Wt : Ty oY ey & I

Shri Hem Barua: Has the attention
of Government been drawn fto a
statement made by President Ayub
Khan to the effect that they have the
arms and ammunitions and it s for
them to decide as to against whom
these should be uwsed and, if s0, may
I know whether Government have
brought this to the notice of USA.
and if they have brought this to the
notice of U.S.A, have the US5A,
lodged at least a paper protest againat
Pakistan?

SBhri Swaran BSingh: 1 have seen
the Press report of President Ayub's
statement. He did say something to
this effect. (Interruptions). We have
been taking the view from the very
beginning that this type of assurance
is not easy of implementation, but I
am not aware if US. Government
have made any protest to Presiden.
Ayub.

Mr. Speaker: Precisely the ques-
tion was whether we had brought
this statement of President Ayub
Khan to the notice of Amanran
uutharities,
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Shri Swaran Singh: That was =«
public statement. We have not made
any formal . .  (Interruptions).

Mr. Speaker: Order, order.
Shrl Swaran Singh: We have not
made any formal protest.

Shri Hem Barua: Do you make
any difference whether he makes a
statement like that in public or other-
wise? He made that statement in a
reception given to the American Am-
bassador at Karachi. Do not forget
that it was an official recaption and
President Ayub Khan made the state-
ment there; that has the weight of an
official statement. It it a shame on
your part . (Interrupticns) .

Mr. Speaker: Order, order.

Shri Hem Barua: I do not under-
stand this. He wants to throw dus*
inte our eyes. I hope you will not
allow him to throw dust into our eyes
by taking shelter under all sorts of
pleas.

Mr. Speaker: Mr. Hem Barua must
realise that he knows it much bet'er
than anybody—at least myself. I can
only ask him to answer the question
and it is for the House to do the rest.
If my eyes are also blurred by that,
then I will certainly interfere.

Shri H. N. Mukerjee: From the
Minister's reply it is clear—if uny-
thing can be clear from what ke
says—that the United States Govern-
ment did this dirty trick on us
through Pakistan in Kutch and after
the damage was done, is trylng to fob
us off with some idea of having
spoken 1o Pakistan. May I know
why this kind of thing is permitted?
We lowlight such things as our ob-
jections originally stated rather tim-
idly by our Prime Minister about
atrocious activities in Vietnam and
elgewhere. We soft-pedal our criti-
cisms of American atrocities in the
hope of getting American generosity
which finds shape in this kind of as-
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sistance to those hostile to us. May
I know why this kind of policy should
continue?

Shri Swaran Singh: There are su
many things mentioned in the gues-
tion that it is not easy for me to reply
to all that has been sgaid . . .

Mr, Speaker: He might answer at
least one of them.

Bhri Swaran Singh: 1 have alrzady
said that we have protested to the
United States Government about the
use of American arms by the Paki:-
tan authorities against India and
there is np question of adopling any
other attitude elsewhere and there is
no question of timidity at all in this
respect.

wt gerare Fay : A Sdfwr
Werz wor § W el Trddz o
TEHC KT AN § | T CFCFAF
arayz W arfwerr 37 gfearc w
gurt faars wam s & A1 fE7
W qTRT gy g 7

Mr. Speaker: It is hypotheticai,

Shri Vidya Charan Shukla: May
1 know whether Government have
bothered to find out the nacure ol
the desired effect that the Ameriean
protestations or action had on Pakis-
tan about the use of American urms
against India by the Pakistan Army?
May I also know the details of the
desired effect, if Government have
any knowledge about the desired
effect?

— e — ——— -
““Shri Swaran Smh:"rhere are two
things in this connection that I can
mention. One is that the United
States Government had conveyed ‘o
us that they had taken it up with the
Pakistan Government and as a result
of that they got further assurances
from them that they will not be used.
The second thing is that it is the
United States Government's aasess-
ment that it was their pressure which
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had some part to play in the stopplng
of the sggressive activities on that
side by Pakistan.

Shri R. 8. Pandey: Is it & fact that
the United States Governmen® have
sent a high-powered military mission
to Pakistan to verify the misuse of
the arms given to them against Indin?

Shri Swaran Singh: The United
States military observers are therc all
the time in Pakistan; I am not aware
of any special high-powered military
mission having been sent by (he
United States Government to Pakis-
ian.

Shri 8. C. Samanta: May I kuow
the percentage of the US. arms snd
other arms that have been captured
in the Kutch area and whether a re-
port about this has been sent to
America?

Shrl Swaran Singh: The most ob-
vious use of American arms in the
Kutch area was the use of Palon
tanks; and there was some other
equipment also, There were (wo
protests lodged with the Uniled
States Government about the use of
American arms against India In the
Kutch area.

Shri P. C. Borooah: May I know
whether this American silence over
the use of U.S. arms by Pakistan in
Kutch has been considered by Gov-
ernment as an unfriendly act, as ob-
served by our Minister of Parliamen-
tary Affairs, and if 80, whether this
has been brought to the notice of the
U.S. Government?

Shri Swaran Singh: 1 have aiready
mentioned that we took it up with
the U.S. Government and they did
take this up with the Pakistan Gov-
ernment.

&7 weweic we : ww gaT
gfaarCi w1 s S W €Y drandy
U Y i g § xaw qgh off HoAw
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gt & OF ) 91T €4 §E4 # qqTar
fe Fware & dramdi o7 o ari
gfgarsi w1 womm arfesrEr &faw
grr fwear mar 1 oA feafy % e
faw dat £ avr ®1 gEA & gro AW
w! Tavdd fe 9@ 9 oETT 8 gEAr
waireT w1 & Wt § o1 Ay wga A
& qae ¥ § oy g o wefra 6
Tfwat wredir el & & off o) ow
o i ofea g T ) WA &
©F UHOIG XY ¥ AT I A% GO 6
o W

wW AERT : TF OF q3ma f |

oft sty feg Pl : wadier o1
uw fom w7 Gwx ¥ awler Wi
TEET TAT X qT A X, 97 W QAT
°re & war wrrart FA% fav ¥ e
g7

ot vuef fog : gee At Ay AAE
i wer & fs 3ia o e &

st wo wro fydft : wraT w4
a7 qamar § fF o wfear o &
o # s e w7 @ 3 W oy
A TR 1 AET AE AT W ATy
¢, v # famr w9 § faa o arfeerrn
#faary v 3w § o 3 arfesn
& mriwa ot § 1 & o wpw g fw
w Ty wifew & o w1 gfea 9
faq 1 ta v7% arfierara & wifiery
oAt §7 W g4 wer ¥ ot wif
ATAETTT AT %1 § W7 gfa § AT e
T TAE AT H AT AT T w7
Bhri Swaran Singh: That is a sepa-

rate question for which I will require
notice.

ot wo wie fril : g 1P¥
ghagrdi ST e e b .
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woaw wptew : fedt o ware
9T 99 Hfaa |

Shrimati Savitri Nigam: In view
of the assurance given by the Pakis-
tan Government to the U.S. Govern-
ment and the assurance given by the
U.S. Government to us that U.S. urms
will not be used against us, if U.S.
arms are still being used by Pakis-
tan against us, what particular action
is Government proposing to take to
stop this nonsense?

Mr. Speaker: In supplementaries
unnecessary adjectives or insinuations
should not be used.

Shrimat! Savitri Nigam: I want to
know what action Government is
proposing to take.

Mr. Speaker: That could be asked
in a simple, straightforward manner.
At least the lady Members should
avoid the use of such words.

Shrl Bwaran Singh: I have already
mentioned the action that was taken
in two specific cases.

Bhri 8. M. Banerjee: In reply to a
previous question, the hon. Minister
stated that to our protest they replied
that they had issued instructions and
would see that American arms were
not used by Pakistan against us, and
that it was partly due to their pres-
sure and influence on Pakistan that
they had this agreement. 1 would
like to know whether it is implied
that Pakistan always starts aggres-
sion because of their encourage-
ment . . .

Shri Swaran Bingh: No, I do not
connect it.

Mr. Speaker: Shri
Pandey. Shri Mathur,

Shri Nath Pal: May I point out that
it ig the invariable practice in this
House that when questions are ad-
mitted for answers you dop exercise
the privilege to call other Members
also than those whose names appear

Vishwa Nath
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in the list? 1f we were to restrict
ourselves only to those Members
whose names are in the list, we would
be converting the guestion into ano-
ther call attention notice, I would
like to know how you want to guide
us in this matter.

Mr. Speaker: [ do call other Mem=
bers also. But when so much time has
already been taken and the question
has been exhaustively dealt with,
there is no need to call other Mem-
bers. But whenever 1 feel it neces-
sary, I certainly call them,

Shri Harish Chandra Mathar: May
I know what is our Government's
assessment of the attitude and reac-
tion of the U.S. Government, whe-
ther they accept that Pakistan hos
committed one of the greatest inter-
national frauds so far political and
military pacts are concerned, having
taken arms and ammunition for use
against communist countries, and now,
being in collusion with communist
countries, using these against us?
What is Government's assessmeni?
Does the Government of U.S.A ren-
lise that one of the biggest interna-
tional frauds has beep committed on
them? Are they in a position to have
any control over the arms which they
have already supplied to Pakistan?

Bhrl Swaran Singh: I agree wvith
the hon. Member when he says that
here were arms secured under cer-
tain pacts for a certain purpose, and
the use of these against India is cer-
tainly a wvery clear violation of or
departure from, whatever waa thenr
undertaking. We are quite cleor in
our own assessmeni. As to waether
the US. Government is equally clear
or not, we should leave it to them: to
decide for themselves,

Shri Harish Chandra Mathur: That
was not my question. Of course, we
are quite clear that it is the biggest
political fraud; I am glad that the
Minister says it. I am only asking
him whether he has made any assess-
ment—of course, he cannot say what
reaction the U.S. Government shovld
have; 1 do not say that; it is definitely
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for the U.S. Government to have its
own decisions and its own reactions—
I am only asking whether you have
been able . . .

Mr. Speaker: He should ask me.

Shri Harish Chandra Mathur: I am
only asking through you whether the
hon, Ministey has been able to assess,
that is, what is his assessment of
USA's attitude and reaction, whe-
ther they realise and recognise that
this is one of the biggest political
frauds committed on them. If they
realise and understand it, the further
question is only intended to stop Pak-
istan from using the arms against us.
That question is whether the US.
has any conirol now over the arms
which they have supplied to Pakis-
tan, What do we expect them to do?
What is their control mechanism
through which we expect the USA.
to control the use of arms already
supplied to sec that they are not used
against us? I want a clear pleture.

Shri Swaran Singh: [ can under-
stand the desire, but in a matter of
this nature, no other Government
would clearly share their own assess-
ment with us, but there are signs thnt
the U.8. Gover i

are | Iy
becoming aware of the Pakistani acti-
vities in wvarious spheres and also
their new-found friendship with
many countrieg, but they have not
made any public statement on that at
all. Sp far as we are concerned, we
are quite clear, but gometimes a mat-
ter which is quite clear to us may not
be equally clear to other governments.

Bhri Kapur Singh: May I know
whether there is any truth in the

that at the timg of Kutch hes-
tilities US.A. warned us that. Ameri-
can arms or No American arms, we
must under no circumstances intrude,
for retaliatory action into Pakistani
territory?

Shri Swaran Singh: There was no
such warning,

Shri Nath Pal: On a previous ocra-
sion when this matter of bringing to
the U.S. Government the reaction of
this country was mentioned in the
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House, the Prime Minister volunteer-
ed to make this statement. Ia rep'y
to my question the Prime Minister said
that they had drawn the attention of
the U.S. Government to the fact of use
of American arms by Pakistan against
this country, they were awaitlng the
American Government's reaction to
this fact, that after that they would
convey our real feeling about the use
of American arms againt this coun-
try's security. May I know how this
assurance given by the Prime Minis-
ter on this very vital matter has been
implemented by this Gowvernment?

Shri Swarap Singh: 1 have already
ventured to point out that we took
it up with the U.S. Government with
the result that I have alrcndy men.
tioned,

Shri Nath Pai: My question was
couched in the gsimplest possible
language. There can be ng scope for

misunderstanding. 1 know they have
drawn the attention of the US. Gov-
ernment to the fact of the abuse of
arms given by them to fight commu-
nism, but then the Prime Minisler
assured us thut after they !.ud got
the reacton of the US Goveramen:,
they would convey to the U.5. Gov-
ernment how strongly we feel that
this is an unfriendly act by a [riendly
country.

Shri Swaran Bingh: After tlde we
have again taken it up with the
U.S. Government, and we have cun.
veyed the strong feelings of thic
House and the country on this mat-
ter.

Shri Bhagwat Jha Asad: What is
their reply?

Bhri Swaran Singh: Their reply
ig what I have stated. They ray that
they themselves have taken It up
with the Pakistan Government, with
the result that I have already men-
tioned.

Bhri Nath Pal: On a point of order.
An assurance was given. The ques-
lions can be looked into, 1 had asked
for an assurance from the Prime

that this fecling would be
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conveyed at the highest level, at his
level, and his assurance was that he
would be personally conveying it
That question is being evaded. I
want a categorical answer.

Shrimati Renu Chakravartty: So
far there is nothing. That is clear.

Shri Nath Pal: The assurance was
given categorically by the Prime
Minister that he would take up the
matter. I want to know whether the
usual channe! of the External Affairs
Ministry was used, or whether he, s
Primg Minister of this country, con-
veyed 1o the US. Government what
we feel

The Prime Minister and Minister of
Atomic Energy (Shrli Lal Bahadur

Shastrl): I am not aware of the assu-
rance. I would like to consult the re-
cords. I do not think ‘I said thal I

would take it up with the Presidem
or at the highest level, but I would
be prepared to consult the proceed-
ings.

Shri K. D. Malaviya: Is the Gov-
ernment aware of a velw held by a
section of our people that whenever
it is a question of Pakistan! aggres-
sion or injustice, our American
friends 'promise to consider the mat-
ter, but whenever it is a question of
some strong action taken by India to
vindicate its honour and is consi-
dered not sp unfair by the American
friends, they just force us to take
some action ag in Kargil? 1Is the Gov-
ernment aware that such things are
having their own bad reaction on the
people of the country?

Shri Swaran Singh: Kargil has
been mentioned. I would like to men-
tion that the United States had noth-
ing to do with this, There was a re-
port of the United Nations and not of
the United States. We should be fac-
tually clear. (Interruptions).

12.08 hrs.

Mr. Speaker: In this way we wur-
not proceed ' during the Question
Hour. 1 have repeatedly requested
this. 1 do admit that sometimes ‘he
answers are not precise, are not clear
or are not direct. My difficulty is that

AUGUST 16, 1965

Oral Answers 32

[ cannot get answers in a direct mar.-
ner because questions also have in-
ferences, arguments and many insinu.
ations and conclusions, - and many
other things. That is my difficulty.
If the supplementary is direct, cer-
tainly I would compel the Govern-
ment to give a direct answer, Some-
times I fail to understand, myself, the
question. How can I compel an ans-
wer from the Minister?

Shri Bhagwat Jha Azad: For the
last fifteen minutes the supplemen-
tary questions are asked for o clewr
answer from the Government: what
happened to the protests lodged by
our Government about the military

sid given to Pakistan? (Inter-
ruptions). I am saying that no
straight answer has come.

Mr. Speaker: The answe. to ihat
has come. Next question.

Shri Hem Barua; Question No. 4.

Mr Speaker;: What is the pleasure
of the House? We started it 11.20
and should we take sixty minutes?
Or should we stop at 12.007

Shri Harish Chandra Mathar:
Whatever practice we adopt should be
uniformly followed. Always therc
may be a loss of five or ten minulcs
every day. If we go beyond i2.00 to-
day, we will have to go upto 12.05 or
12.10 on other days. So, the practice
should be uniform.

Shri Bhree Narayan Das: My point
of order is . . .

Mr, Speaker: I am asking about
the extension of gquestion hour nuw.
What is the pleasure of the llouse!

Shri Shree Narayan Das: Question

Hour should continue , . (Interrup-
tions.)
Mr, BSpeaker: Order, order, f

course today we took abou! twenty
minutes. It will not be usuilly donc
in this manner on the other days.
Therefore, 1 think that we stop with
questions now and proceed with the
other business.
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Peace talks In Nagaland

Shri Hem Barua:

| Shri R. 5. Pandey:

Shri A. N, Vidyalankar:

Shri P. R. Chakraverti:

. Shr! P. C. Boroosh:

| Shrl Yashpal Singh:

Shri Rameshwar Tantia:

Shri Naval Prabhakar:

Shri Hem Raj:

Shrimati Savitrl Nigam:

Shri M. L. Dwivedi:

Shri §. C, Samanta:

Shri Subodh Hansda:

Shrl Vidya Charan Shukla:

Shri D. C. Sharma:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri N. I'. Yadab:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shrl Surendra Pal Singh:

Shrl Vishwa Nath Pandey:

Shri D. D. Purl:

Shri Hukam Chand
Kachhavalya:

Shri Brij Raj Singh:

Shri Bade:

Shri Bagri:

Shri Mobhammed Koya:

Shrimatl Tarkeshwarl Sinha:

Shrl Indrajit Gupta:

Shrl Ravindra Varma:

Shri P. Venkatasubbaiah:

Shri V. B. Gandhi:

Shri Basappa:

Shrimati Renuka Barkataki:

Shri §. N, Chaturvedl:

Shrimatl Renu Chakravarity:

Shri Jedhe:

Shri H. C. Soy:

Maharajkumar Vijaya

4,

A,

Ananda:
Shri P. R. Patel:
Shri Tan Singh:
Shri B. Barua:
Shri Himatsingka:
| Shri Eajrolkar:
| Shri Madhu Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of External Affairs
ba pleased to state:
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{a) whether it is a fact that peace
talks in Nagaland have not made any
significant progress so far due lp the
non-acceptance of the Peace Mission
proposals by the underground Nagas;

(b) whether it is alsp a fact that the
underground Nagas want to meet
Mr. Phizo in London for consultation
before finalising their attitude; and

(c) if so, whether any arrange-
ments have been made for the pur-
pose?

The Ministey of External Affuirs
(Shri Swaran Singh): (a) Peace taikc
are continuing. The progress hag un-
fortunately been insignificant.

(b) and (c). The Naga under-
ground expressed a desire to send onc
Shri Kevi Yallay tc contact Mr. Phizo
in London.. Passport facililies were
granted to Shri Kevi Yallay on his
fulfilling all formalities as on Indum
national,

Propertles of Indlans In Zanzibar

Shri Surendra Pal Singh:
Shri Bameshwar Tantla:
.5, J‘ Shri I' C. Borooah:
Shﬂ P, ! leo
[_s'hrl Narasimha Reddy:

Will the Minister of External Affalrs
be pleased to state:

{a) whether it iz g fact that the
Zanzibar authorities have recently
confiscated urban properties of Indian
merchants on the island; and

{b) it so, the action taken hy Gowv-
ernment in the matter?

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): (a) Yes, Sir. This is in pur-
suance of their general policy and is
not directed exclusively against peopl:
of Indian origin.

(b) Government has not been ca'lcd
upon to take any «leps so far

Pakistan Assistant High Commis-
sloner's Office In Shillong

rSIlrl R. S. Pandey:
J S8hri D. C. Sharma:
Bhri P, C. Borooah:

Shri Yashpal Singh:
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Bhri M. L, Dwivedi:
Shri 8. C. Bamanta:
Shri Subodh Hansda:
Shrimatl Savitrl Nigam:
Shri Ram Harkh Yadav:
Shrl Vishwanath Pandey:
Shri P. R. Chakravertl:

| 8hri Gokulananda Mohanty:
Shri P. L. Barupal:

[Shrl R, Barua:

Will the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked the Pakistan
Government to close down its office of
the Assistant High Commissioner n
Shillong;

(b) if so, the circumstances which
led the Government tp this decision;
angd

(¢) the reaction of Pakistan Gov-
ernment in this regard?

The Ministey of External Affairs
(Shrl Swaran Singh): (a) Yes, Sir.
The Government, in a note dsted the
11th May, 1985, requested the Pakistan
High Commission in New Delhi to
close the Pakistani Mission In Shillong
by the 15th June, 1985, The Mission
censed to exist from that date.

(b) Ever since Pakistan viclated
the principle of diplomatic reciprocity
by closing down the Assistant High
Commission of India in Rajshahi in
December, 1963, this matter has Leen
under the consideration of the Gov.
ernment of India. The Government ol
India repcatedly requested the Gov-
ernment of Pakisian to agrae to the
reopening of the Indian Mission in Raj-
shehi but the Government of Pakis-
tan turned a deaf ear to this reguest.
Besides this the Pakistani Missiun in
Shillong had been indulging In objec.
tionable activities, contrary to all rules
of diplomatic and consular behaviour.

(c) The Pakistan High Commissinn,
New Delhi in 2 rote dated the 2ith
May, 1965, protested against this deci-
sion.

Angle-American Bases in Indian Ocean

Shri H. N. Mukerjee:
Shrl Indrajit Gupta:
*1. { Shri D. €. Sharma:
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Bhri Shree Narayan Das:
Bhri Warlor: i
Shri Vasudevan Nalr:

Shri Prabhat Kar:

Bhri Yashpal Singh:

Bhri R. 5. Pandey:

Shri Bagri:

Shri R. Barua: '

Will the Minister of External Affairs
be pleased to state:

(a) whether Government are
aware of the joint Anglo-American
move to establish a chain of military
bases around islands in Indian Ocean;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment of Indii are aware that the
British Government wish to establish
radio-communications and supporting
facilities in the Chagos Archipelago,
including an airstrip, the use of which
may be shared with the US. Govern-
ment,

(b) Government are opposed lo the
establishment or maintenance of
foreign military bases and India has
subscribed to the Declaration of the
Second Non-Aligned Nationg Confe-
rence which condemned the proposal
for the establishment of such bases
in the Indian Ocean.

Overflight of Pakistan Military Planes

[8hri Shree Narayan Das:
| 8hri Rameshwar Tantia:
Shri D. D. Purl:
*8 Shrimati Savitrl Nigam:
] Shri Guilshan:
| Shri Onkar Lal Berwa: '

Will the Minister of External Affairs
be pleased to state:

(a) the prescnt position with regard
to the overflight of Pakistani military
planes over the Indian territory;

(b) whether it is a fact that Pak-
istan did not allow an Indian plane
to overfly Pakistan on its way tn
Tashkent; and
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(c) if o, the circumstances in which
this happened?

The Deputy Minister in the Minis.
try of External Affairs (Shri Dinesh
Singh): (a) The clearance for the
weekly Pakistan Air Force flights
across India expired on 30th June and
the Pakistan authorities have nnt
approached the Government of India
for its extension,

(b) Yes, Sir. !

(c) The Pakistan authorities un=-
ilaterally withdrew the permission,
already granted. No reason was
given.

Wage Board for Civillan Employees
in Defence Establishments

o [Bhrl 8. M. Banerjee:
" Bhri Bagri:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 2505 on the
28th April, 1965 and state:

(a) whether any final declsion has
since been taken to appoint a Wage
Board for the civilian employees in
the Defence Establishments;

(b) if not, the reason therefor; and

(c) when g final decision is likely
to be taken In this regard?

The Minister of Defence (Shri
Y. B, Chavan): (a) to (c). The ques-
tion of pay scales was fully gone in-
to by the Second Pay Commission.
This matter affects all Central Gov.
ernment employees and Ministry of
Defence carmot take any unilateral
decision in regard to Defence civi-
lians only. I* is therefore not pro-
posed to appoint 8 Wage Board for
Defence civilians at present. How-
ever, if any specific anomalies in
classification within the existing wage
structure are brought to the notice
of Defence Ministry, they will ba cun-
sidered by Government.
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Manufacture of Jets with UAR.
Collaboration

[ Shrl Yashpal Singh:

Shri Harl Vishnu Kamath:
Shri Rameshwar Tantia:
Bhri Hem Barua:
Shri D, C. Sharma:
Shri P. C. Borooah:
Bhrl R. 5. Pandey:
Bhrimati Tarkeshwarli Sinha:
Shri Indrajit Gupta:
Shri Naval Prabhakar:
Shri Hem Raj:
Shrl Bagri:

Shrl R. Barua:

Shri Madhu Limaye:
{ Shri Ram Sewak Yadav:

Will the Minister of Defence be
pleased to stale:

*11. 4

{a) whether any progress has been
made in the manufacture of HF-24
supersonic jet meroplanes in collabo-
ration with the United Arab Republic;

and

(b} if so, the details thereof?

The Minister of Defence Production
(Shri A. M. Thomas): (a) and (b).
Technical studies are still in progress.
Discussions with U.AR. authorities
will be taken up after the technical
studies have been completed.

Transmitters from Yugoslavia

[Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimatl Savitrl Nigam:
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| 8hri Hukam Chand
i Kachhavalya:

Shri Bade:

Bhrl Brij Raj Singh:

Bhri V. B. Gandhl:

Bhrl Karni Singhji:

Shri R. Barua:

Will the Minister of Information
and Broadcasting be pl d to refer
to the reply given to Starred Question
No. 1138 on the 3rd May, 1885 and
state:

(a) the progress so far made in the
negotiations with a Yugoslav firm for
their offer to supply (wo 3500 Kw
medium-wave transmitters; and

(b) when the final decision is likely
to be taken in the matter?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhl): (a) and (b). The Director
General, Supplies and Disposals who
is negotiating the tender for the trans-
mitters has not been able to get full
clarifications on all the technical and
contractual points relevant to the offer
The Yugoslav irm who have tendered,
have cleared some of the points rais-
ed, but others are still to be cleaced.
The firm intended to Ay out to India
a Technical Expert. However, he was
unable to come because of floods
there. Tt is only when all points have
been clarified that a final decision can
be taken. Meanwhile the firm has
been requested to keep the offer open
till 31st August, 1965. The Director
General, Supplies and Disposals are
in constant touch with the firm.

Nuclear Tests
*18. Shri P. C. Boracah: Will the
Minister of External Affairs be

pleased to state:

(a) whether it is 5 fact that India
with 23 other natlons has recently
‘asked the Disarmament Commission
to deplore the nuclear tests; and

(b) it so, with what response?

The Minister of Extermal Affairs
{Shri Swaran Singh): (a) India and
28 other countries co-sponsored a
resolution in the Disarmament Com-
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mission which in its preamble inter
alia deplored the fact that nuclear
weapons tests have taken place and
‘that no agreement has been reached
on discontinuance of nuclear weapins
tests.

(b) The resolution was adopted by
large majority,

Becond Chincse Nuclear Explosion

*13-A.  Shri Harish  Chandra
Mathur: Will the Prime Minister be
pleased to state:

(a) what is the nature of the second
Chinese nuclear explosion;

(b) what potential and develop-
ment of technology is indicated; and

(c) the Government's reaction
the matter?

in

The Priise Minisier and Minister of
Atomic Energy (Shrl Lal Bahadur
Bhastri): (a) Analyses of the test
debris caivied out by our Atomic
Energy Lutablishment shows that
uranjium 135 was used for the second
explosion.

(b) This is difficult to assess as one
has no firm indication whether the
uranium &5 was o'tained from out-
side or purtially or wholly separated
in a gasewug diffusion plant.

{c) The Government of India have
deplored ilie conducling of atomic
tests despite the  partial Test Ban

“Treaty as an act indifferent to the
welfare of mankind.
South Rhodesian Government
Shri Bagri:
*14. { Shri Madhu Limaye:
| Shri Rain Bewak Yadav:
Will the Minister of External

Afairs be pleased to state:

(a) whether it is a fact that he had
‘smid that Government of India was
‘not golng to recognise the South
BAADLS 3.
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Rhodesian Government set up as a
result of a unilateral declaration; and

(b) it so, the Government's reac-
tion to such a statement?

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The reactions of the Gowvern=
ment of Rhodesia have naturally
been critical,

Heavy Earth Moving Equipment
Factory

*15. Bhri Hanumanthalya: will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that sanc-
tion had beep accorded to start a
Heavy Earth Moving Equipment Fac-

tory at Kolar Gold Fields, Mysore
State;
(b) if so, the mmount sanctioned

for its preliminary civil works;

(c) what progress has been made
in implementing this decision; and

(d) whepn the factory is likely to
go Into production?

The Minister of Defence Production
(Shri A. M. Thomas); (a) Yes, Sir, on
16 July 1965, subject to finalisation of
arrangements for  foreign exchange
allocations from economic credits.

(b) Rs. T43 lakhs.

{c) A project loan application has
been drawn up and is being process-
ed. For producing a phased program-
me of consiruction including water
supply, designing of factory buildings
and planning of township, consultants
and architects have been appointed
and Master Plans and sectorwise
plans are under preparation. The
work on laying of pipe ling for indus-
trial water supply is in progress. The
scheme for supply of drinking waler
is being formulated in consultation
with the State Government.

(d) During 1867-68.
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Road Rollers and Air Compressors

*17. Maharajkumar Vijaya Apanda:
Will the Minister of Defence be pleas-
ed to state:

(a) the progress so far made by
the Garden Reach Workshop in the
manufacture of Road Rollers and
Portable Air Compressors required
for building roads in the border areas;

(b) whether it would be enough to
meet the demand; and

(e) if not, the steps teken to acce-
lerate the manufacture?

The Minister of Def

Prodnetl
F
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dum by secret ballot ought to be
taken in the Public Se¢tor Industries
in order to determine the represen-
tative character of Labour TUnions
before according recognition;

(b) if so, the Government's view
thereon; and

(c) whether any steps are being
taken to implement this recommenda-
tion?

The Minister of Labour and Employ-
ment (Shri D. Sanjilvayya): (a) Yes.

(b) In Government's view the
existing procedure for determining
the representative character of trade
evolved through tripartite

in the Ministry of Defence (Shri A. M.
Thomas): (a) The manufacture of
components /parts of the Road Xol-
lers was taken in hand from January
1965 and the assembly of the first
batch of 4 Road Rollers is expected to
be completed during this month, The
assembly of 84 Road Rollers is pro-
posed to be completed by the end of
March 1866.

25 sets of imported components, for
the first balch of 25 Air Compressors,
have been ordered and the manufac-
ture of indigenous components is ex-
pected to commence shortly. ‘The first
batch is expected to be placed on the
market by January 1566,

ib) and (c). The requirement of
Road Rollers and Air Compressors, for
building rouds in the border areas, is
ai present met by drawing supplies
from the existing manufacturers of
Road Rolles and Air Compressors.
The production in Garden Reach
Workshops will augment ths total
availability of Road Rollers and Air
Compressors in the country,

Labour Unions

*18. Shri Surendranath Dwivedy:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government are
aware of the recnmmendation of the
Dhebar Committee of the Congress
Working Cummittee that a referen-

agreements, is more suited to  our
needs and circumstances than the
secret ballot system and need not b
disturbed.

(¢) Does not arise,
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Occupation of Indian enclaves by
Pakistan

[Shri Rameshwar Tantia:
i Shri 8. M. Banerjee:
Shri Kapur Singh:
*20. { Shri Solanki:
Shri Guishan:
Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of External
Affairs be pleased 1o state:

{a) whether it is a fact that Pakis-
tan has occupied all the Indian en-
claves in East Pakistan while retain-
ing control over its own in India;

(b) if so, whether the Indian team
which wvisited East Pakistan in the
second week of May had lodged a
protest and has charged Pakistan for
& violation of the India-Pakistan
agreemenl on exchange of enclaves;

(e} if so, the reaction of the Pakis-
tan Government thereto;

(d) the steps taken or being taken
by Government io safeguard the en-
claves;

(e) whether the Centre had also
asked the State Government to set
up administration units in these en-
claves; and

(f) it so, the details thereof?

The Minister of External Affairs
(Bbri Swaran Singh): (a) No, Sir. In
April, 1965. Pekistanis infiltrated into
the Indian enclave Daikhata, J. I.
No. 38 im Dinajpur Dis'rict and also
constructed a road cutting through
this enclave. Pakistanis vacaled this
arca in early May, 1965.

(h) On the 24th May, 1085 the
Government of West Bengal lodged
a protest with the Government of
East Pakistan on the above issue.

(c) The Government of East Pakis-
tan while denying the charge nave,
however, admitted that a track passes
through Daikhata end the right of
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passage for people exists since pre-
independence days.

(d) Action has been taken to send
teams of officials for visiting Indian
enclaves on a reciprocal basis.

(e) Yes, Sir.

(1) Instructions have been jssued
to the State Government to ask the
East Pakistan Government for reci-
procal facilities to post police parties
n Indian enclaves for administrative
purposes.
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Chinese Intrusions into Indian
Territory

(Bhri Hari Vishou Kamath:
Shri Rameshwar Tantla:
Bhri Prakash Vic Shastri:
Shri P. C. Borooah:

Shri Vidya Charan Shukla:

Shrl Hukam Chand
Eachhavaiya:

Shri D. C. Sharma:

| Bhri Bagri:

| Shri Heda:

{ 8hri H. C, Boy:

| Shri Daljit Singh:

Shri B, §. Pandey:

Shri Aem Barua:

Shri Jagdev Singh
Siddhanti:

| Shrl Bade:

Shri Brlj Raj Singh:

Shri D. D. Purl:
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| Shrimati Tarkeshwari Sinha:
Shri J. B. 5. Bist:

{Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:
(a) whether the Chinese armed

forces have made further intrusions
into Indian territory since the 11th
May, 1965; and
-
(h) if so, the details thereof?
The Minister of Defence (Shri ¥ B.
Chavan): (a) No, Sir.

(b) Does not arise.
Indla-China Dispute

( Shri Hem Barua:
Shri Kajrolkar:

*23. / Shrl Hari Vishnu Kamath:
Shri Indrajit Gupta:
Shrl Vasudevan Nair:

Will the Minister of External

Affairs be pleased to state:

(a) the stage at whi:h the Colombo
proposals over the India-China dis-
pute stand at present;

{b) whether any communication
had been addressed to China in the
matter directly or through any of the
Colombo powers: and

(c) If so, the reaction of Chinese
Government thereto?

The Minister of External
(Shri Swaran Singh): (a) The Gov-
erment of the People's Republic of
China has obstinately refused to accept
the Colombo Proposals, even though
the Government of India has accepted
these proposals. There has been no
change in the position.

(b) No, Sir.

(e) Does not arise,

Affairs

Conversion of ALR. into Public
“arporation

Shri Yashpal Singh:
Shrl Hem Barua:
| Shri R. 8. Pandey:
i Bhri D, C. Sharma:
| Shrimati Tarkeshwari Sinba:
| Shri Subodh Hansda:
.24 .{ Shri S. C. Samanta:
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| Shri Daji:

Shrimati Vimla Devl:

Shrl M. R. Krishna:

Shri J. B. S. Bist:
l Shri R. Barua:

Will the Minister of Information
and Broadeasting be pl d to state:

(a) whether it is a fact that Gov-
ernment contemplate to convert the
All-India Radio inte a Public Corpo-
1ation on the lines of the British
Broadcasting Corporation; and

(b) if so, the main features of the
proposal?

The Minister of Information and
Broadcasting (Shrimati Indira Gandhi) :
ia) No, Sir.

(b) Does not arise,
IAF Firing Praotice Accldent

[ Shri Suremdra Pal Singh:
o, % Shri Yashpal Singh:

Shri Rameshwar Tantla:
| Shri Bagri:

Will the Minister of Defence be
pleased to state
(aj) whether the special inquiry

iastituted on the death of three per-
tons in January last in the firing
practice by LAF, planes in Jangpura
village neor Ludhiana has been com-
pleted; and

(b) if so, the findings thereof?

The Minister of Defence (Shrl ¥. B.
Chavan): (a) &nd (b), The Commis-
swoner of the Jullundur Division was
asked to conduct a Special Inquiry in-
te this accident as well as two simi-
lur incidents which had taken place
in April and May 1965. His report
has been received last week and is
under detailed examination. In g0
far as the incident of 2nd January
1885 is concerned, his findings are that
three boys of village Galib Kalan kil-
lad at about 3 PM. on 2nd January
19685 as a result of an explosion caused
Ly one of them tampering with an
unexploded rocket. After analysing
the evidence produced before him, the
Commissioner has come to the con-
clusion that this rocket was released,
earlier that day at about 12 noon from
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an Air Force planc engaged in firing
practice over the Sidhwan Khas
Range and accidentally dropped with-
out exploding into the flelds from
which it was picked up. The rocket

was picked up py one of the three
boy : killed who tried to break the
rockel head by throwing it on  the

metalled road nearby with fatal re-
sults to all the three,

Indians born in Zanzibar

Bhri P. C. Borooah:
*24. { Shri Raghunath Singh:
Shri Kajrolkar:
Wiil  the Minister of
Affairs be pleased to state:
(a) whether it is a fact that
Indians born in Zanzibar, but now
living in East Africa have becoms
Staleless persons since the indepen-
dence of Zanzibar;
(b) if so, what
position there; and

(c) the action taken by Govern-
ment in the matter?

The Depuly Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) to (c). The Constitution
adopted by the Zanzibar Government
ufter independence had provided for
automatic acquisition of citizenship by
this category of residents. The con-
stitulion was, however, abrogated in
January, 1964 by the Revolutionary
Government, Subsequently the Union
of Tanaganyika and Zanzibar was
announced and the position is some-
what fluid since the formation of the
new State of Tanzania. Our repre-
sentatives are in touch with the au-
thorities in Dar-es-Sa'am and Lon-
don in the matter.

External

the

is their political

i
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| shrl Subodh Hansda:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Naval Prabhakar:
Shri Kindar Lal:

| Shri Onkar Lal Berwa:

| Shri Ram Harkh Yadav:

| Shrl Jashvant Mehta:

| Shri P. R. Patel:
Shri R. Barua:

tShrl Narendra Singh Mahida:

Will the Minister of Information
and Broadcasting be pleased to state:

(¢) whether it is a fact that West
ernment have taken a decision to
develop further the television
vices in the country;

Aer=

(b) if so, the broad outlines
proposed programme,;

of the

(a) whether i is a fact that Gov-
Germany hus offered a gift of TV.
Studio; and

(d) if su, whethep it has been ac-
oepted and whether any foreign assis-
tance is being sought in implementing
the proposed programme?

The Minister of Informatlon and
Broadcasting (Shrimatl | Indira
CGandhi): (a) and (b). Yes, Sir. The
Cabinet have approved of the expan-
sion of Television Service under the
PFourth Five Year Plan period «at an
expenditure of Rs, 4 7 crores by setting
up Television Centres at Bombay, Cal-
cutta, Madras and Kanpur and by
tarther expanding the Television Ser-
vice at Delhi to the surrounding areas.

(¢) and (d). Yes, Sir. The West
Cierman Government's offer to supply
'elevislon equipment for one Studio
rt Delhi has been accepted. Whether
any further assistance should sought
1 v implementing the proposed expun-
1'on of television is under considera-
tion.

Submarine for Indian Navy

{ Shrl Harl Vishno Kamath:
| Bhri Vidya Charan Shuokia:
| Shri Surendra Pal Singh:
Shri Vishwa Nath Pandey:
*28. { Shri Brij Raj Biagh:
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Shri D. D. Puri:

Shri M. N. Swamy:

Shri P, R. Chakravert:

Shri Tan Singh:

| Shri Kapur Singh:

Shri Solanki;

Shri Narasimha Reddy:

Shri P. G. Sen:

| Shri Ram Sewak Yadav:

| Shri Sidheshwar Prasad:

Shri Bagrl:

Shri R. S. Pandey:

Shri Bade:

Shri Hukam Chand

Kachhavaiya:

Shrimati Tarkeshwarl
Sinha:

| Shri P. C. Boreoah:
Sinha:

Shri D. C. Sharma:

| Shri Gulshan:

. Shri P. K. Deo:

Shri Ram Sewak®

Shri Madho Limaye:

Lﬁhrl Mohan Swarup:

Shri Basappa:

Wiil the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 722 on the 5th
April, 1965 and slate:

(a) whether the proposa! for the
acquisition of a modern submarine
for the Indian Navy has been further
considered; and

(b) if so, with what result?

The Minister of Defence (Bhri X, B.
Chavan): (a) and (b) The proposal
for the acquisition of modern sub-
marines is being pursued,

Explosion of Second Atom Bomb by
China
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Shri 5. M. Banerjee:
Shri Vishwa Nath Pandey:
Shri Hem Raj:

Shri Naval Prabhakar:
Shri Onkar Lal Berwa:
Shri D, D. Purl:

Shri Maheswar Naik:
Shri Hukam Chand

Kachhavalya:

Shri Sezhiyan:

Shrimati Jyotsna Chanda:
Shri Bagri:

Shrl H. C. Soy:

Shri Raghunath Singh:
Shri Surendra Pal Singh:
Shrl R. Baraa:
| Dr. L. M. Singhvi:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is @ fact that China
has exploded a second atom bomb
and is preparing for full-fledged deve-
lopment of China as a nuclear power;

(b) if so, the Government's reac-
tion thereto; and

(c) at what stage the proposal for
joint nuclear protection, made by our
Prime Minister last year, stands at
present?

The Minister of External Affairs
(Shrl Swaran Singh): (a) to (c).
China has conducted a second nuclear
explosion as part of its plan {o deve-
lop an independent nuclear weapons
capability.

Government have condemned the
Chinese nucleay tests and China's plang
to develop its nuclear capability as a
threat to international peace and se-
curity and as a serious setback to the
cause of world disarrmament.

The Prime Minister had proposed
that the major nuclear powers might
undertake responsibilities to mitigate
the nuclear threat being faced by non-
nuclear countries with g view to en-
sure that these countries do not seek
to wcquire independent nuclear capa-
bilitieg and to reduce the risk of the
proliferation of nuclear weapons. The
Prime Minister had merely posed the
problem in a general way for consi-

deration by the powers concemmned.
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This i a complicated matter having
important strategic and political as-
pects and it is unlikely that assurancesg
of security can be extended to non-
nuclear powers until the powers con-
cerned have had sufficient time
consider the matter in detail

Indo-Ceylom Agreement

[ Shri P. C. Borooah:

Shri Hem Barua:

Shri P. R. Chakraverti:
Shrimatl Savitri Nigam:
Shri R. 5. Pandey:

Shri Prakash Vir Shastri:
Shri Jagdev Bingh Siddhantl:
Shri D. C. Sharma:

Shri Sorendra Pal Singh:
Shri Yashpal Singh:
ksm Raghunath Singh:

Shri Tan Singh:
Shri R. Barua:

Will the Minister of External Affalrs
be pleased lo state:

(a) whether the uttention of Gov-
ernment has been drawn to the dis-
closure made by Ceylon's Prime Mi=
nister in Parliament on April 23,
1085 of the “difficulties” in regard to
the implementation of the India-
Ceylon agreement of 1864;

(b) if so, whether our Government
have ascertained these difficultics; and

{c) the steps taken Lo remove them?

The Deputy Minister In the Minis-
try of External Affairs (8hrl Dinesh
Singh): (a) No, Sir, The Government
have seen no mention of “difficulties™
in regard to the implementation of the
Indo-Ceylon Agreement of 1064 in the
statement made in Parliament by the
Prime Minister of Ceylon on 23rd
April, 1985,

(b) and (c). Do not arise.
PM.G.'s Office, Nagpur

lehﬂ Ram Harkh Yadav:
Iﬁfl Vishwa Nath Pandey:

Will the Minister of Communlea-
tions be pleased to state:

(a) whether it is a fact that the
PM.G's. Office at Nagpur has been
shifted to Bhopal;
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(b) if so, whether 500 postal
employees demonstrated against this
move; and

(¢) its reaction on
ment?

the Govern-

The Deputy Minister in toe Depart-
ment of Communications (Shri
Bhagavati): (a) Yes, Sir.

{b) There was demonstrition by
some employees,

(c) The decision to  shiff the
P. M. G's office from  Nugpur to
Bhopal was taken some-lime back in
keeping with the policy of the Govt,
to make the Regional P&T juris-
diction conform to state boundaries
and to station the Postmaster General
at the headguarters of the State Govt.
This, however, could not be imple-
mented for want of swilable accom-
modation at Bhopal. The oilict has
been shifted to Bhopal on 1-7-65 after

securing  necessary accomnodation
there,

Flying Accident

g, J Shri Ram Harkh Yadav:
" 7 Shrl Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:

(@) whether it iz a fact that two
IAF officers died on the 2Tth May,
19686 in a flying wmeccident in the
Eastern sector;

(b) if so, the details thereof;

(¢} whether any enquiry has been
instituted; and

(d)y if so, the outcome thereof?

The Minister of Defence (Shri X.
B, Chavan): (a) to(d). There was
no flying accident on the 27th May,
1985. However, a flying accident in-
volving an Alr Force aircraft, while
on training flight, occurred at a place
about seven miles north of Jalpaiguri
at about 0810 hours on 26th My,
1965. The pilot and the co-pilot were
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the only two officers on broad the air-
craft and both were killed. The air-
craft was damaged beyond economi-
cal repairs.

According to the findings of
Court of Enquiry, both the
were medically fit to carry out the
flight. There was no  technical
failure or malfunctioning of the sur-
vival /escape equipment in the  air-
craft. The actident occurred due 10
the aireraft striking agsinst a floek
of birds, while flying at & height of
about 500 ft. above the g-ound level.
The pilots also appeared 1o have got
injured after jettisoning Llhe conopy
to such an extent that they iost con-
trol over the aircraft whiclh  subse-
quently crashed killing them. No
person is directly or indirestiy to
blame for the accident.

the
pilota

‘The findings of the Court{ of Inquiry
have been accepted by the Chiel of
the Air Staff.

Commemoration Stamp

Shri A V. Raghavan:
3 Shri Pottekkatt:

| Shri A. K. Gopalan:

Will the Minister of Communica-
tlons be pleased to state:

(a) whether any final decision has
been taken in the matter of issuing
a commemoration stamp in honour
of Shri Narayana Gurudev; and

(b) if so, when it will be issued?

The Deputy Minister |n the Depart-
meni of Communicalions (Bhri
Bhagavati): (a) and (b). The matter
is still under examination.

P. & T Facilities in Eerala

4 Shri A, K. Gopalan: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of new Post Offices
opened in Kerala in 1904;

(b) the number of Post Offices
upgraded in Kerala in 1984;
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{c) the number of new telephone
connections given in Kerala in 1964;
and

(d) the places where telegraphic
facilities were extended in Kerala in
19647

The Deputy Minister in the Depart-

ment of Communicativn;  (Shri
Bhagavati): (a) 108

(b) 68

(c) 3485.

(d) A statement is laid on the Table
of the House.

Statement

1. Nadapuram.

. Mattupatti.

3. Regional Engg. College
cut).

. Kizhakkambalam,

Vithura.

. Kallissery.

Chapparapadavu,

Mokkam.

Nayarambalam.

. Kaudiar,

. Nellikkakuzhi.

. Pulamen,

. Puthucode.

. Chalisseri.

. Velivanad.

. Mullassery.

. Kolaparamba,

. Valancheri.

Muhamma.

Paripally.

Eriyad.

Kuthiadi.

Ranny Angadi.

Kavasseri.

Pudunagaram.

Pallassana.

Chelembra.

Kollam.

Moongode.

Kalpakancheri.

Kalmandapam.

Payment of Bonus

Rubber and Tea

5. Shri A. K Gopalan: Will

Minister of Labour and

be pleased to state:

(a) whether Government have
ived any repr tation about the

(=]

(Cali-

EEUBHERNBREEERES

Travamcore

the
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non-payment of bonus by the Travan-
core Rubber and Tea Company,
Mundaleayam (Kerala) for the year
1963-64 as recommended by the
iripartite decision; and

(b} if 0, the steps Government have
taken to implement the decision?

The Minister of Labou: and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The Labour Commissioner,
Kerala, has arranged for a Joint Con-
ference of the parties for 'he settle-
ment of the dispute.

Motor Transport Workers Act

6. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

fa) whether Government have re-
ceived complaints about the non-
implementation of the Motor Trans-
port ‘Workers Act In Palghat,
Cananoore and other districts of
Kerala;

(b) whether Government have taken
action against any employer for non-
compliance with the provisions of the
Act; and

(c) if go, the number of persons
against whom action has been taken?

The Minister of Labour and Emp-
loyment (Shri D. Sanfjlvayya): (a)
Yes. |

(b) Yes.

(e) Action has been taken against
171 employers for non-compliance
with the provisiong of the Act. Prose-
cution was launched against 167
employers. Out of the 187 cases 141
caseés ended In conviction and 28
cases are still pending.

Lock-out in National Rubber Works

7. Bhri A. K. Gopalan: Will the
Minister of Labouy and Employment
be pleased to state:

(a) whether Government are aware
that lock-out was declared by the
management of National Rubber
Works Factory, Kottayam, Kerals;
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(b)Y whether it is a fact that this
lock-out was illegal;

{c) if so, the steps taken against
the emplover; and

(d) the number of workers affected
by this lock-out?

The Minister of Labour and
Employment (Shrl D. Sanjivayya):
{a) Yes. The correct name of the
concern is National Tyre and Rubber
Company of India Ltd. Kotlayam.

(b) and (c¢). The justifiability of the
lock-out has been referred to adjudi-
-caion,

(d) About 150.

Use of Hindi in Cantonment Boards

8. Shri Vishram Prasad: Will the
Minister of Defence be pleased (o
state:

{a) the time by which arrangements
are likely to be made to issue the
agenda of the meetings of the Can-
tonment Boards in Northern India in
Hindi;

(b) the steps teken so far in this
.connection; and

{c) the nature of arrangements
likely to be made in future?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (c). It is not
possible to indicate a time himit.
Subject to any statulory provisions
for the time being in  force, the
matter is within the competence of
.each of the Cantonment Boards

{b) No Cantonment Board has
.commenced to issue agenda in Hindi.

Indian P.O.Ws. in Pakistan

( Shri Rameshwar Tantla:
Shri D, C, Sharma:

«Will the Minister of Defence be
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pleased to state:

(a) whether it is a fact that Indian
soldiers captured by Pakistan in
Kutch fighting are being subjected to
mental and physical torture to clicit
information;

(b) if so, whether it is also a fact
that they are paraded in public;

(e) whether this kind of treatment
to the prisoners ig a breach of con-
ventions adopted by the countries in
this respect;

(d) the reaction of Government
thereto; and

(e) the steps taken in the matter?

The Minister of Defence (Shri ¥. B.
Chavan): (a) to (e). The Government
have no official informatio;: to esab-
lish the allegations made by the
Honourable Members. The question
of taking any steps in the matter,
therefore, does not arise.

However, Article 13 of the Geneva
Convention relative to the Prisvners
of War, 1959, lays down inter alia
that prisoners of war must at all times
be protected ugains! insuits and pub-
liv curiosity. Article 17 ol the same
Convention lays down inter alia that
no physical or mental torture or any
other form of coercion may be in-
flicted on prisoners of war to securc
from them information of any kind
whatever. In case the prisoners of
war have been subject to any mental
or physical torture or they have been
paraded in public, as alleged by the
Honourable Members, it will mean
breach of the Convention,

LL.0. Conference in Geneva

[ Shri Rameshwar Tantia:
10. { Shri P, B. Chakraverti:
| Shrl P. C, Borooah:

Will the Minister of Labomr and
Employment be pleased to state:

(a) whether it is a fact that India
participated in the 49th Session of the
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International Labour Organisation
held in Geneva;

(b) if so, the
thereat;

subjects discussed

(c) whether India put forward any
proposals in the Conference; and

(d) if so, the reaction of the Con-
ference on these proposals?

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayyni: (a)
Yes.

(b) The following subjects were on
the agenda:—
{i} Report of the Director-Gene-
ral.

(ii) Financial
questions.

(iii) Information and reports on
the application of Conven-

tions and Recommendations.

{iv) The employment of Young
persons in underground work
in mines of all kinds (second
discussion),

(v) The employment of women
with family responsibilities
(second discussion).

(vi) Agrarian reform, with parti-
cular reference to employ-
ment and social aspects
(general discussion).

and budgetary

{vii) The role of co-operatives in
the economic and social deve-
lopment of developing coun-
tries (first discussion).

f¢y and (d), A report giving
inter alia details about the work done
by the Indian Government delegation
will, as usual, be placed before
Parliament.

Atomic Power Station in Kashmir

11 Shri Yashpal Singh:

" Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

{a) whether it is a fact that the
Kashmir Government has asked the
Centre to include Kashmir as one of
the sites for setting up an atomic
power station in the country; and
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(by it so, the reaction of Gow -
ment thereto?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) No.

(b) Does not arise.

Films on Chinese and Pak. Aggression

12, Shrimati Savitri Nigam:
Will  the  Minister of KExternal
Affairs be pleased to state whether
some Mlms regarding the Chinese
aggression and Pakistani aggression
have been made and exhibited in
foreign countries to acquaint them
with the aclual position?

The Minister of FExternal Affalrs
(Shri Swaran Singh): Yes, Sir, a num-
ber of films on these subjects were pre-
pared and sent to our Missions to ac=
quaint foreign audiences with the cor-
rect facts.

Bulletins circulated by Ministry of
External Affairs

1 S Bhrimati Savitrl Nigam:
"\ Shri Vishwa Nath Pandey:

Will the Minister of External
Affairs be pleased to state whether
any bulletins are printed and circu-
lated by the External Affairs Minis-
try to keep our representatives
abroad well posted with the develop-
ments in the country?

The Minister of External Affairs
(Bhri Swaran Singh): Our repreren-
tatives abroad are kepi constantly in-
formed of developments in India by
various means. In the way of printed
material, besides brochures and pam-
phlets on various issues, a fortnightly
paper, the Indian & Foreign Review,
which is circulated to a wide audience
abroad, Is also supplied to our repre-
sentatives. This presents Indian think.
ing on political, economic and soeial
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developments. A monthly publication,
entitled “Foreign Affairs Record”, is
also supplied to our representatives
abroad. This comprises important
statements on matters of foreign
policy made by our Jeaders. Daily
newspapers and other periodicals from
India are also supplied to our misgions
to keep them abreast of developments.

The printed material mentioned
above is, in addition to news about
India sent out twice a day by teleprin-
ter to most of our missions, as well as
telegrams, background notes and other
directives sent to our missions regard-
ing various happenings of importance
to India,

Warning by China

14, Shri Hem Barpa: Will the Mi-
nister of External Affalrs be pleased
to state:

(a) whether it is a fact that China
has warned India that the “Indian
Government will definitely come to no
good end” if the conflict with Pakistan
is widened; and

(b) if so, Government's reaction to
this Chinese threat?

The Minister of External Afairs
(Shri Swaran Slngh): (a) Yes, Sir. On
May 4, 1865 the New China News
Apency issued an “authorised state-
ment" regarding Pakistan's unpro-
voked aggression on Kutch wherein
it was stated that f Indian Govern-
ment “insists on having its own Way
on playing with fira and widen the
conflict, it will certainly come to no
good end.”

(by On May 7, the spokesman of the
Ministry of External Affairs issued a
statement pointing out that the Chinese
Government was inciting Pakistan in
its aggressive activities in the Ranp of
Kutch. The Indian Charge d' Affairs
in Peking lodged a protest agminst the
threat to India contained in the New
China News Agency statement.

Demonsiration before Indian
Chancery in Dacea
[ Shrimat! Savitrl Nigam:
Shri Hem Barua:
ll.j Shri Burendra Pal Shagh:
Shrl Harl Vishnu Kamith:
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| Shri C. K. Bhattacharyya:
| Shrl S. N. Chaturvedi:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that some
Pakistanis demonstirated before nur
Chancery in Dacca on the 13th May,
1985 and caused heavy damage to
our Deputy High Commission's office
there;

(b) if so, the details of the inci-
dent; and

(c) the compensation, if any, sought
from the Pakisteni authorities for
the damages caused?

The Minister of External Affairs
(Shri Swaran Singh): {(a) and (b). On
May 13, 1985 at about 8.15 PM. &
violent crowd of about 250 persons as-
sembled in front of the Office of the
Deputy High Commissioner. They
raised unseemly anti-Indian slogans
and threw stones at the Chaneery buil-
ding and the building adjacent to It
which is occupied by some members
of the Mission. The demonstrators
forcibly pulled out and took away the
brass pame plate of the Mission and
an enamelled shield displaying the
National emblem of India, removed a
couple of electrical fixtures and broke
a few window panes.

(c) On May 14, 1865, the Deputy
High Commission lodged a protest with
the Government of East Pakistan in
the matter and demanded compensa-
tion for the losses and damages inflict-
ed in the course of the demonstration.
In reply, the Government of East
Pakistan expressed deep recgret over
this incident. The Deputy High Com-
mission is pursuing with the Gov-
emment of East Pakistan the ques-
tion of restoration of the Mission's
brass name-plate and the enamelled
ghivld. The other losses and damages
have been made good by the land-
lords of the two affected premises.
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Tralning of Forelgners in Employment
Service

( Shrimati Savitrl Nigam:

| Shri Subodh Hansda:
16.{ Dr. P. N, Khan:

| Shri S, C. Samanta:

| Shri M. L. Dwivedi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Central Institute
for Research and Training in Employ-
ment  Service has  received any
requests from foreign countries for
training of their officers;

(b) if so, the names of such coun-
tries; and

(c) what kind of training they
propose to take from this Institute?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) Malaysia, Burma and Thailand.

(e) Training is given in Employ-
ment procedures and organisation.
This includes training in occupational
information and research, wvocational
guidance and manpower information
and planning.

Proliferation of Nuclear Weapons

Shri Surendra Pal Singh:
11. Shri Hem Barua:
| Shri Heda:

Will  the Mipist:r  of
Affairs be pleased to state:

(a) whether it i5 a fact that China's
second nuclear explosion marks a
significant techaological advance
towards sophistication;

(b) if so, whether any fresh efforts
have been macfe bv Government in
the wake of these new developments
to impress upon other nuclear powers
of the world th> dire need for check-
ing this proliferation of nuclear arms
in the int:rest of world peace; and

External

we) if 5, what has been the res-
ponse of the coocerned powers 1o
India’s appeal .n this regard?
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The Minister of External Affairs
(Bhri Swaran Singh): (s} The second
Chinese nuclear explosion has confirm-
ed China's determination to acquire &
nuclear weapons capability. China's
capucity to achieve a nuclear strike
capacity would, however, depend on
a large number of fuclors including
the development of an effective deli-
very system.

(b) India put forward an inlegral-
ed proposal to prevent the spread of
nuclear weapons during the recent
meeting of the Disarmament Com-
mission,

(c) There has been no specific res-
ponse on the part of the nuclear powers
to India’s proposal though it is likely
to come up for detailed consideration
during the current session of the Elgh.
teen-Nation Disarmament Committee
in Geneva.

o & wnf

ot wo wmre fipddy :
18. ) oot wrfusft fomer :
Wl o Wo wWrwwy :

| g g

wal wwre g4 a7 Ty ¥ g
¥ fe:

(%) war ag 7w § s @7 "W
sarr e o % a7 & sl § foft
¥ wueg i g awa f A

(=) afx zi, #r A & ferafl ameii
¥ WRZwT & Trea & for o &
frarga & ofrada s77 & fam wr
g o T k7

W farwvn et (o woreelt ) :
(%) 59 7@ A0 %1 &1 fow A<
& ater WAt §—=1v A1 ag fv v w
w1 q& v Fagid o T £ a7 avar
tur Az fr ma fom & g7 ow
AT ETH 1 G1% Wy 94T %1 A7 AW



67 Written Answers

feat sar & 1 g7 Al & arz § it
arai ¥ 33 fged w1 d@ar awy gravan
tfFyazadiflasmma fead
§U B4 w1 a6 & faav o7 7€) grar
AALR FT T} Fifora 7 g | feeg
fogror & wg& frat WY are 1 F1 0t
gafawa sufer =Y 1o 753

() st gaaTafimar g
wTe qEE W At

=Y wWe wro fyddy :
19. {M wfest former :

teft Ho Wo wWrEWY :

ll’l gutw e
¥T WWTT WAt aF FATE £ opaT
w4 £ o1 aTT ¥ IO VAT F w10
faeres & qfad § 3707 AT MEE IR
wax a1, faar min ey & aon
;7A ¥ a7 # fed o arerEa 1 QO

®73 % gaas s wafa gf &7

siere ferstrn F Iqe (ot wnaelt):
T AT WA ® w70 weafaw faeea
¥ agr amw arhl & gew ¥ A wd
WZHT IA 2rH-1C Fawmr grer s
oY Y AXRTA 1 oAt 1 ek, 1965
Aurrew wrwE g

st &/ fray ot g

(vt afem :
t20. { ot wah
L& e :
w1 afow g7 8 BiW, 1965 %
waTTife 994 HEAr 741 % TATE
gEaea § qg aEtA &7 gar w30 5

(%) war avar & Frez wqx #

g€ o ar femm F g 11 Jr
wTA & fAr @Tmd Ty Wiw A w7y

AUGUST 16, 1965

Written Answers 68§

TLAE 9T wrET ¥ 34 A9 frac
w for &, wix

¢ (&) afz zi, &t ga%r T w7
?

stfercern Wit (it qrerercry wygw):
(%) 1% ara Fvmad 71 wedaE
FEIT & fraraad= &

(@) ww 7Y s3ar1 1

tfwdt ww w aTc Wy ® ane
foen

I’lﬁ:ﬁw:
21 { ot =
st wrmt

w7 Wy w1 ed) sy Wt v
wT & q1q foemy ¥ At ¥ g wH-
1965 ¥ narifes wwa-demm 736 &
I & AT § gF q@TT 67 HI7 w6
fw ww i g w3 et sfar gd
8 W uf=m faviz w9 a% fod 3 &
qEwrEAT § 7

wure furtrr of et (oft et ):
ey wer & e w1 A
wraT & framal # fAET wT we ady
fwrmdim § W W e # wiEm
frrta &% ¥ g §5 &g = AT

Wage Board for Leather Industries

22, Shri §. M. Banerjee: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether it is a fact that all the
Unions working in Leather Industries
have demanded the appointment of a
Wage Board for the Leather Industries’
Workers;

(b) if so, Government's
thereto; and

reaction



69 Wiitten Answers SRAVANA 25 1887 (SAKA)

{c) the steps taken so far in this re-
gard?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Demands have been received for the
appointment of a Wage Board for the
leather industry.

(b) and (c). The snatter is being
examined in consultation with State
Governments.
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& A 9% 9 # 1 ofewg § w7 Ay
a3 #1¢ farare-fawed Agtgur 8 4

Firing in Lathitilla Area

[ Shri Yashpal Singh:
"7 Shri D. C. Sharma:

Will the Minister of
Affalrs be pleased to state:

{a) whether it iz a fact that Pakis-
tan has handed over a nole to the
Indian High Commission in Hawal-
pindi on the 12th May, 1665 asking
the Government of India to put am
end to heavy firing in Lathitilla aren;
and

Exterml

(b) if go, the nature of reply sent
to Pakistan, if any?

The Minister of Externsl Affairs
(8hri Swaran Singh': (a) Yes, Sir.

(b) Government have rejected the

allegations as bascless.

Ministers’ Absence from Delhi

25, Bhri Yashpal Singh: Will the
Minister of External Affailrs be pleas-
ed to state:

(a) whether it is a fact that none
of the Minisers viz.,, Cabinel Minister,
the Minister of State and the Deputy
Minister, attached to his Ministry we
present in the Capital for some time
in the last week of May or the first
week of June; and

(b) if so, the reasons therefor?

The Minister of External Affairs
(Bhri Swaran Bingh): (a) The three:
Ministers were away from the Capital
only during the first week of June

(b} The tours were underiaken for
consultations with certain Gowvern-
ments in Asia and Africa in connection
with the Afro-Asian Conference due
to be held in the last week of June,
1985.

Visit Abrond of Depuly Minister,
External Affairs

26. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state:



71 Written Answers

(a) whether the Deputy Minister of
External Affairs was sent round diffe-
rent Afro-Asian countries including
Japan on the eve of the Afro-Asian
Conference in Algiers to bring home
to them the Indian view on various
issues;

(b) if so, which countries he visit-
ed; and

() with what results?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Deputy
Minister of External Affairs visited a
number of countries in East and
South East Asia in June, 1985.

(b) The countries
-Cambodia, Japan,
and Thailand.

vigited were
Laos, Phillippines

(c) The purpose of the Depuly
Minister's visit was to exchange views
with the Governments of these coun-
tries on international affairs and
matters of mutual interest and to
strengthen India's relations with them,
"The Afro-Asian Conference to  be
held in Algiers was also discussed.
The response of these countries to
the Deputy Ministers visit was very
favourable and gives ground for hope
.of greater cooperation with them.

Heavy Water Plant

{ Shri A. V. Raghavan:
| Shri Pottekkati:
27. { Shri Kappen:
Shri D, C. Sharma:
1 Shri Surendra Pal Singh:

Will the Prime Minlster '« pleased
1o state:

(a) whether the Deparinient eof
Atomic Energy is now designing a
heavy water plant to produce 200 tons
of heavy water per year; and

(b) if s0, where it will be iocated?

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadur
Shastri): (a) and (b). A proposal to
set up a heavy water plant with a
capacity of 200 metric tons per
annum is under the consideration of
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Government. The plant is being de-
signed by the scientists and engi-
neers of the Atomic Energy Estab-
lishment Trombay. The location of
the plant will be decided after the
proposal is approved.
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ALR, Station at Gorakhpur

f Shri Kindar Lal:
%9 3 Shrl Vishwa Nath Pandey:

Will the Minister of Informatiom
and Broadcasting be pleased lo atate:

{a} whether it is & fact that Gow-
ernment is considering to <°t up an
All-India Radio Station at Gorakhpur
(U.P):

{b) if so, when; and

(c) the total expenditure to be in-
curred thereon?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi}: (a) Yes, Sir.

(b) During the Fourth Plan peiicd.

(¢) Estimated cost of the project is
Rs. 48.6 lakhs.



73 Written Answers

Accommodation for P& T Employees
at Calicut

30. Shri Mobammed Koya: Will the
Minister of Communications be
pleased to state:

fa) whether it is a fact that the
P& T employees at Calicut have not
so far been provided with any hous-
ing accommodation;

(b) whether any site has been
acquired for constructing a colony for
the P & T employees there; and

(c) if so, the reasons for the delay
in constructing the quarlers there?

The Deputy Minister in the Depart.
ment of Communicatlons (Shrl
Bhagavati): (a) No. Sixteen out of
751 P & T employees posled at Calicut
have been provided with housing ac-
commodation by the Department.

(b) Not yet,

(e) A suitable site for constructing
P & T Colony has not yet been found.
However, efforts are being made to
find a suitable site for the purpose.

Bifurcation of Calicut-Trivandrum
Station

31, Shri Mohammed Koya: Will the
Minister of Information and Broad-
casting be pleased lo state:

(a) whether there is any proposal
to bifurcate the Calicut-Trivandrum
Station of the All-India Redio into
two independent stations;

(b) it so, when and the reasons
therefor; and

(c) what are the other stations in
India where this dual system fol-
lowed?

Gandhl): (a) to (c). The Trivan-
drum and Calicut Stations of All
India Radip are already functioning
as independent centres, although they
share some programmes as a measurc
of rational and economical program-
me planning. Therefore, the question
of their bifurcation docs not  arise.
831 (Ai) LSD—4.
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The other stations which have n
similar arrangement are:

Lucknow-Allahabad, and
Bhopal-Indore.

Film Censors Board

Dr. P. Srinivasan:
- { Shri Paramasivan:

Wil the Minister of Information
and Broadcasting be pleased (o state:

(a) whether there is any proposal
to reorganisc and re-appoint Central
Board of Film Censors in the country;
and

(b) if so, the details thereof?

The Minister of Information
Broadcasting (Shrimati
Gandhl): (a) No, Sir,

(b) Does not arise,
Educated Unemployment in Kerala

33. Shri Mohammed Koya: Wil| the
Minister of Labour and FEmployment
be pleased to state the steps taken by
the Central Government to solve the
problem of educated unemployment in
Kerala so far?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): Develop-
ment schemes under the Five Year
Plans are designed to increase the cm-
ployment opportunities for thosr in
need of work including the educated

A study in depth of the employ-
ment and unemployment situstion in
Kerala is being taken up with a view
to evolving specific measures to deal
with the problem of unemployment in
the State:

The study has been designed to
secure information about the educat-
ed unemployed in the State.

Sardar Palel-Nebru Correspondence

34. Shri Surendranath Dwivedy:
Will the Minisier of Informallon and
ng be pleased to state:

(n) whether Government is consi-
dering any proposal to publish corres-

and
Indira
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pondence between the former Home
Minister, Sardar Patel and former
Prime Minister, Pandit Nehru as a
booklet of considerable political and
historical value;

(b) it so, the reasons therefor; and

(¢) whether any such proposal was
ever made to the Government either
departmentally or otherwise?

The Minister of Information and
Broadcasting (Bhrimati Indira
Gandhi): (a) to (c). Government
have not received any proposal for
publishing the correspondence bet-
ween Sardar Patel and Pandit Jawa-
harlal Nehru in the form of a booklet.

Sikh Pilgrims to Lahore

35. Shrl Daljit Singh: Will the
Minister of External Affairs be pleas-
ed to state:

{a) whether it ls a fact that some
Sikh Pilgrims visited Lahore in June,
1965;

(b) whether it is also a fact that
the Pilgrims were taken from the
border by Pakistan authorities in
closed lorries; and

(e) if so, the remsons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) No, Sir,
(c) Does not arise.

T.V. Sets

36. Shri Heda: Will the Minister of
Information and ng be
pleased to state:

(a) the total number of Television
sets in the different cities in India at
present;

(b) the target of expansion ip
number in bnmediate future; and

its

(c) the arrangements made to ob-
taln these sets?
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The Minister of Information and
Broadcasting (Shrimatj Indira
Gandhi): (a) Delhi/New Delhi 662
Bombay 4

666

(b) The number of T.V. sets and
the rate of their increase will depend
on the rate of expansion of TV ser-
vice and also upon import and/or
indigenous manufacture. The Draft
Fourth Five Year Plan provides for
an expenditure of 4.7 crores for set-
ting up TV Stations in Bombay, Cal-
cutta, Madras and Kanpur besides the
expansion of the Delhl Station. The
demand for sets in these cities may
be estimated at one lakh during the
next five years.

(¢) To begin with, il is proposed to
import about 10,000 sets on rupee puy-
ment basis. The Ministry of Industry
and Supply have been approached for
investigating indigenous manufacture
of T.V. sels.

Telephones In Malabar Hills
(Bombay)

( Shri Karnl Singhji:
| Shri Ram Sewak:
%1, { Shri P. G. Sen:
| Shri Madhu Limaye:
[ Shri Ram Sewak Yadav:

Will the Minister of Communioca-
tions be pleased to state:

(a) whether it is a fact that imme-
diately on the onset of monsoon, the
telephones of Malabar Hills, Bombay
have become ineffective in many sec-
tors causing a great deal of disloca-
tion; and

(b) if so, the steps being taken in
the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Due to heavy rain
the telephone services were disloca-
ted to g certain extent in some parts
of the metropolis.

(b) The dislocation was mainly due

to failure of the underground cables,
some of which have outlived their
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normal life. A thorough overhaul of

the cable system would be under-
taken after the monsoons. Some
arrangements for  protecting the

cables are also contemplated.

Public Sector Industries

3 Shrimati Jyotsna Chanda:
{Shr! Basappa:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose
to set up a Committee to exa-
mine the working of labour laws in
the Public Sector Industries; and

(b) it so, when?

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayya): (a)
and (b). The suggestion for setting
up a Committee to look into  the
working of labour laws jn the public
sector undertakings is under examina-
tlon and along with releated aspects
of the matter, will be placed before
the forthcoming meeting of the
Indian—Labour Conference (Septem-
ber—October 1065) for consideration.

Labour Recrultment Depot,
Gorakhpar

Shri Bishwanath Roy:
Dr, Mahadeva Pramad:

Will the Minister of Labour
Employment be pleased to gtate:

(a) whether it is a fact that Gov-
ernment propose to make some
changes in the recruitment policy re-
garding the labour;

(b) if so, whether the question of
abolition of the Labour Recruitment
Depot at Gorakhpur is under consl-
deration; and

(c) the steps taken in that
tion?

29.

direc-

The Minister of Labour and Em-
ployment (8hri D. Sanjivayya): (a)
No decision has been taken yet about
the necessity or otherwise of making
changes in the recuritment poiicy re-
garding the labour. The working of
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the organisation is still under exami-

nation.
(b) and (c) Do not arise.

High C isslon
Dacea

" Shri Suremdra Pal Bingh:
'{Ehﬂuﬂlmnd:

Will the Minister of Extermal
Affalrs be pleased to state:

(a) whether it is a fact that the
staff of the Indian Deputy High Com-
mission at Dacca iy being harassed
and threatened by the Pakistani plain
clothes policemen; and

(b) i# so, whether Government
have lodged any pretest witn the
Pakistan Government and with what
regult?

The Minister of External Affairs
(Shri Swaran Singh): (a) No Sir.
The facts are that in June, 1965,
some persons claiming to be plain
clothes policemen started accosting
the local domestic servants employed
by members of the Indian Depuly
High Commission at Dacca. These
plain clothes policemen  reportedly
asked obnoxious and objectionable
personal question.

(b) The Deputy High Commis-
sioner lodged a protest on June 16,
1085 with the Government of East
Pakistan against such objectionable
activities. The Ministry of External
Affairs also brought this to the notice
of the High Commission of Pakistan.
On June 18, 19885, the Government of
East Pakistan replied to the Indian
Deputy High Commissionet saying
that an enquiry was being initiated.
The harassment of the local domestle
servants ceased a few days later.

Indian Dep

Pak visas te UN Experts
Shri Slmhllm
Shri Heda:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government are aware
that Pakistan had refused visas fo

41.
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the UN. Food end Agriculture ex-
perts team from India which had
been working at Kabul;

(b) i so, whether Government had
tried to ascertain the reasons there-
for; and

(¢) whethey Government have
made any representation to the
Pakistan Government in this regard?

The Minister of Exterual Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) and (c). The Government of
India requested the Pakistan Govern-
ment to grant transit facilities to the
Indian team but that Government
declined to do so without giving any
Teasons,
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43. 4 Shr P. R. Chakravertt:

Will the Minister of Commmunion-
tlans be pleased to state:

‘(’u) the number of unlicensed
radios detccted by the anti-piracy
staff of the P. & T

during 1963, 1064 and 1963 so far;
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(b) the amount of surcharge eol-
lected thereon; and

(¢) the sleps contemplated to chesk
this piracy effectively?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) and (b). The num-
ber of unlicensed radia sets detected
during 1963, 1964 and the first guar-
ter of 1985 and the amount; of sur-
charge collected thercon are as fol-
lows:—

No. of un- Surcharge
licensed sets collected,
detecred,
1963 40,344 Rs. 5,69,861
1964 85,985 Rs. 7,16,036
1965 28,897 Rs, 2,271,132
(1st. Quarter)
(c) (1) An Assistant Director is
placed in exclusive charge of  the

anti-piracy organisation m each Cir-
cle to make anti-piracy drives more
intensive.

(ii) Tn order to help owners of
unlicensed sets, who do not have
documentary evidence of the date on
which they came intp possession of
the set, they have been allowed to
tuke a licence effective  from  the
da'e as declared by them.

Indlap Delegation te Algiers
Conferencs

44, Shrimatli Renoka Ray: Will the
Minister of Extermal Affalrs be
pleased to state:

(a) the total expenditure incwrsed
on the delegation that went to Algiers
for the Afro-Asian Conference which
was postponed to a later date; and

(b) the total foreign sxchange in-
volved?

The Minister of External Affairs
(Shri Swaran Singh): (a) The total
expenditure was approximately
Rs. 1,19,050.

(b) The foreign exchange involved
was Rs. 47,000
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Institution for Advanced Aeronautical
Studles

[ Shri A 8. Salgal:
45. Shri J. P, Jyotishi:
Shri Wadiwa:

Will the Minister of Defence be
pleased to state:

(a) whether there was any propusal
for the establishment of an Institu-
tlon for advanced studies in Aeronau-
tical matters at Indore;

(b} whether any offer aof free land
and building to the Ministry of Lef-
ence was made to house the Institu-
don;

(e) it so, whether the offer was ac-
cepted; and

(d) the progress so far made in
regard to the establishment of the
Institution?

The Minister of Defence Produoc-
tion in the Minisiry of Defence (Shri
A. M. Thomas): (a) to (d). The
proposal for the establishment of an
Institution for the Advancement of
Flight Sciences and Technology was
examined by a Committee of Experts
in 1983 and they advised tha: taking
into consideration the difticulties in
creating a completely new institution,
as a better alternative, the cxstiny
facilities in the research and develop-
ment establishments in the Ministries

of Defence, Civil Awiation and
Scientific Research should be more
fully utilised by coordinating and

co-relating their activities. Based un
the advice of the Committee of Ex-
perts, the proposal to have 4 separate
Inctitute was not pursued further,

Some land and bulldings were
offered on & long term lease for
housing the Institute at Indore but

as its establishment was not pursued,
the offer was nol accepted.

City Compensatory and Howse Rend
Allowance for Defence Establishment
Personnel
48. Bhrimati Remm Chasravartty.
Will the Minister of Defence be

pleased to state:
(a) whether It o a fact that city
compensatory and bomes rent allow-
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ance is being given to all detence
establishments situated in  North
Barrackpore Municipality, 24 Parga-

nas, West Bengal including lchapur;

(b) whether the same facilities are
available to defence employees work-
ing n Barrackpur and Barrackpur
Cantonmenl area;

(c) it not, the reasons therefor;
and

(d) whether it is also a facl that
the staff employvees working in the
Hindustan Aerenauties Ltd., situat-
ed in Barrackpur and Barrackpur
Cantonment area are also being de-
nied the city compensatory and house
rent allowance?

The Minister of Defence Produc-
tiop in the Ministry of Defence (Shri
A, M, Thomas): (a) Yes, Sir.

(b) Both city compensatory and
house: rent allowances are available
1o the Defence employees at Barrack-
pur Cantonment. At Barrackpur
only house rent allowance is admissi-
ble as it has been classified as a 'C'
class city.

(¢) Does not arise in view of fa)
und (b) above,

(d) The Government of India have
set up a Wage Bord, which will
consider this question. In the mcan-
time, grant of accommodation com-
penzatory gllowance on ap  interim
basis is the subject of negotiations
with the representative Trade Union.

Fertllizer Factory, Gorakhpar

47, Dr. Mahadeva Prasad: Will the
Minister of Labour and Employment
be pleased io state:

(a) whether it is a fact thst on
the occasion of his visit to Gorakhpur
in the last week of June, 1965, people
complained to him about the injustice
and unfair treatment to the labourers
euployed in the Fertilizer Wactory
there; and

tb) whether jt is also a fact that the
local people were dissatisfled with
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the way in which appointments to
different categories have been made?

The Minister of Labour and Em-
ployment (8hri D. Sanjivayya):
(a) Yes.

(b) There were complaints about
appointments.

16,

Summer Drama Festival At Mussoorie

48. Dr. Mahadeva Prasad: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the Song
and Drama Division organised a dramg
festival at Mussoorie during the last
summer; and

(b) it so, the expenditure incurred
thereon?

The Minister of Information and
Broadeasting {Shrimati Indira
Gandhi): (a) The Song & Drama
Division did not organise a drama

festival in Mussoorie but it participa-
ted in a festival organised by the
local City Board.

(b) The performances were given by
the Central Drama Troupe of the Song
& Drama Division at the aforesaid fes-
tival as a part of a combined tour to
Mussoorie, Dehra Dun and Roorkee.
The total expenditure at all the three
places amounted to about Rs. 3,750/-.

Bridge at Skardu

20 “ [ Shri Raghunath Singh:
7\ Shri Omkar Lal Berwa:

Will the Minister of Delence be
pleased to state:

(a) whether it is a fact that Sino-
Pak troops have constructed a bridge
across the river Indus at Skardu, a
strategic place in the Pakistan-held
Karakoram mountaineous rl"lge north
of Kashmir; and

(b) if so,
thereto?
L ]

The Minister of Defence (Shri ¥. B,
Chavan): (a) and (b). It will not be
in the public interest to disclose the
information available with Govern-
ment.

Government's reaclion
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Former Algerian President Ben Bella

5o, J Shrl L B. 5. Bist:
* 7| Shri Mobun Swarup:

Will the Minister of External Affuirs
be plessed to state;

(a) whether it is a fact that India
like some other Afro-Asian countries
has written to the new Algerian Gov-
ernment concerning the safety of the
former President Ahmed Ben Bella;
and

(b) if so, the response, if any, re-
ceived to this move?

The Minister of External Affairs
(Bhri Swarapn Singh): (a) India in
association with the Afro-Asiap Heads
of States|Governments participating in
the Commonwealth Conference at Lon-
don on June 21st appealed to the Alge.
rian Government to spare the life of
Mr. Ben Bella.

(b} Though no reply was received,
Government of India understand that
Mr. Ben Bella is alive.

Handioom for Uganda

51. Maharajkumar Vijayas Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have de-
cided to give 20 handlooms to Uganda
at an estimated cost of Rs. 20,000, und
the Technical C ation Sch H

(b} whether any other assistance is
likely to be given to that country in
the near future; and

(c) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
But the present estimated cost is Rs
22,700.00.

(b) and (c). This depends upon the
requests from Uganda received by the
Government of India and our capacity
to meet them. However, during the
visit of the Prime Minister of Ugands
the recommendations of the Indian
Technical Team which visited Uganda
to select sites for setting up sugar units
have been discussed and there is now

a proposal in an advanced slage for a
joint industrial venture for the estab-
lishment of a sugar factory with a
capacity of 50,000 tons and farm of
about 21,000 acres in the KINYALA
arca. Besides this, there is also” the
possibility of collaborafion between the
two countries with regard to the set-
ting up of a power alcohol industry, a
straw board plant, a solvent extraction
unit and a pharmaceutical project.
There is also a possibility of an indus-
tria] estate on the Indian pattern in
Uganda.

Teleprinters
52, Shri Raghunath Singh: Will the
Minister  of be

pleased to state:

(a) the demand of
India at present; and

(b) the number of applications for
the supply of teleprinters pending at
present for more than five, four and
three years?

The Depuly Minister in the Departi-
ment of Communications (Shri Bhaga-
vatl): (a) As on the 1st August, 1963,
the demand of Teleprinters pending
against firm orders placed on the Hin-
dustan Teleprinters Limited, Madras,
was 3,100 units;

(b) No application for the supply of
teleprinters is pending either with the
Posts & Telegraphs Department or the
Hindustan Teleprinters Limited for
more than three years.
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Experiments in International Living

55, Shri Tan Singh: Will the Minis-
ter of External Affalrs be pleased to
state:

(a) whether India and US.A. have
agreed to cexchange ‘experimenters’
under the programme ‘Experiment in
international llving’;

(b) the number of men and women
exchanged so far; and

(e) its impact on foreign exchange?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). The
Indian branch of the ‘Experiment' was
started in 1053 but ti11 1880 it only re-
ceived ‘experimenters’ from the US.A,
and did not send any. The first batch
of Indian ‘experimenters’ was sent to
the U. §. A. in 1880 and the ycar-wise
break-up of Indian ‘experimenters’
sent to the U. 5. A, since 1860 is as
underi—

1960 7
1961 7
1962 . . o4
1963 . . 116
1964 . . 78
1965 Bo

The corresponding year-wise break-
up of ‘experimenters’ received from the

USA. from 1953 to 1965 is as

under:—
1953 1
1954 . 1
1955 ' b
1956 . Nil
1957 . 11
1958 - I
959 . 1
1960 . a2
1961 . 36
1962 . 63
1963 . “
1964 . 73
1965 . b
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(¢) The exchange of ‘experimenters’
between the U. 5 A. and India
does not involve any foreign ex-
change. The organisation is subsi-
dized mainly by the P.L. 480 funds
and grants from the American foun-
dations. The living expenses of the
‘experimenters’ going from India are
looked after by their host families in
the United States and the U.S, Coun-
terpart of ‘Experiment in Internatio-
nal Living'. The Experimenters going
from India pay in Indian Rupees to
the Indian Organisstion for their air-
passage plus a small sum which is
utilized to meet the administrative
expenses of the organisation in India
and the building of & fund for future
activities of the Experiment. Thus,
the ‘Experiment im International Liv-
ing' is a reciprocal arrangement
which does not have any impact on
“Foreign Exchange'.

Sorting Seetion tn BSouth Rihar
Expresa

56. Shrimati Ramdulari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
Postal articles for and from Jamshed-
pur are subjected to detention due to
non-existence of a postal link from
Patna to Tatanagar;

(b) whether it is also a fact that
the Post-Master General, Bihar
Circle has recommended for the open-
ing of a sorting section in  South
Bihar Express from Patna to Tata-
nagar for expeditious delivery of
mails; and

(c) it so, the decision taken in the
matter?

The Deputy Minisier In the Depart-
ment of Communications (Shri Bha-
gavatl): (a) Only insured articles and
parcels are subjected to detention and
not other categories of articles.

(b) Yes.
(¢) The case is under examination.
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Pr & T. Reglonal Tralning Centre in
Bihar

57. Shrimatl Ramdutari Sinha: Wiil
the Minisler of Communications be
pleased to state:

(a) whether there is any proposal
for opening a P & T Regional Training
Centre in Bihar;

(b) whether it is a fact that Dar-
bhanga has already been selected for
locating the Regional P & T Training
Centre; and

(c) if so, the reasons for delay in
implementation of this scheme?

The Deputy Minister in the Depart-
ment of Communications (Shri Bha-
gavati): (a) Yes.

(b) No. Darbhanga is, however, one
of the places that is being considered
for the purpose.

(¢) A final decision will only be
taken after definite information s
available on the expenditure that the
P & T Department will have to in-
cur in locating the Training Centre in
the places under consideration.

FPatoa RM.S. Bullding

58. Shrimati Ramdulari Sinha: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that there
is an acute shortage of accommodation
in RM.S., Patoa;

(b) whether it is also a fact that
all assurances held out by the succes-
sive Ministers of Communications to
construct a new building for R.M.S.,
Patna have not yet been implemented
for over a decade; and

(e) i #o, the reasons therefor?

The Deputy Minister in the Depart-
ment of Communications (8hri Bha-
gavatl): (a) Yes,

(b) Although Staff Unions had made
representations to the Minlster no as-
surance seems 10 have been given. The
case has been under consideration of
P & T and Railways for some time
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past and the Hailways have now
agreed to construct a new building
for Patna R. M. S. during the year
1966-87. Some relief has, however,
been given by diverting the iraffic and
establishing a sorting office in  the
Patna G. P. O. building.

(c) Does not arise.

Export of Heavy Water

59. Shri Himatsingka: Will the Prime
Minlster be pleased to state:

(a) whether it is a fact that Heavy
Water produced at Nangal is being
exported; and

(b) if #0, to which countries?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) and (b). Yes, Sir. 10
tonnes of heavy water produced at
Nangal has recently been leased 1o
Belgium for a period of 3 years.

Hindustan Aeronautics Ltd., Kanpur

Bhri E. Barma:
8./ Shri D. D. Maniri:
Shri Basumatari:
Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that the
production of Aircrafts at the Hindu-
stan  Aeronautics Ltd., Kanpur is
g0ing on according to schedule; and

(b) if 8o, the number of Alircrafts
which have so far been completed?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) The production of air-
craft at Kanpur is somewhat behind
schedule during 1985 and the delay
has been caused by non-receipt of
components from abroad as well a5 to
some extent by & smaller rate of
build-uwp of technical personnel. For
1966, there is g better assurance re-
garding receipt of components ete.
from abroad and it is expectd that the
production schedule for that year will
be kept.

(b) Five aircraft have so far been
manufactured.
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Ex-LN.A. Persocnnel
61. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

{a) whether it is @« fact that the
former Indian Army personnel who
joined the Indian National Army and
were discharged from service can now
submit their claims upto 31st Decem-
ber, 1963,

(b) the number of claims by
Ex-IN.A. personnel which have been
accepted and paid;

(¢) the total amount paid so far;

(d) whether it is & fact that a con-
siderable number of ‘persons have not
s0 far submitted their claims; and

(e) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes Sir. The date for
gubmission of claims has been extend-
ed upto the 31st December 1865,

(b) 12,167 claims were accepted and
paid upto the 15th July 1965,

(¢) A sum of Rs. 2296940
paid upto the 15th July 1965.

(d) The number of persons who
have not submitted their claims so far
is about 1,000.

(e) The exact reasons are pot known,
In a number of cases, the persons con-
cerned may not be Indian citizens or
may have died without leaving any
eligible claimants.

Laboratory at Vell near Thumba

62. Shri Narendra GSingh Mahida:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
construction of the Space Technology
Laboratory at Veli near Thumba has
been undertaken;

(b) whether the Kerala Govern-
ment has acquired and handed over
the land for the approach road to the
laboratory site at Veli; and

(c) when the project is likely to
be completsd?

Wwas
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The Prime Minister and Minister of
Atomic Enzrry (5rri Lal Babadur

Bhastrl): (a) No.

(b) The land for the approach road
has not yet been handed over to us
by the Government of Kerala.

(¢) The project, when sanctioned, is
expected to be completed in about 3
years.

1204 hrs,
RE: QUESTIONS OF PRIVILEGE

Mr. Speaker: I have received some
notices about questions of privilege—
I need not read all of them—some
about the arrest of Dr. Lohia and
others that some Members of the
socialist group were beaten outside
the Home Minister's House.

Shri Kishen Pattnayak
pur): Yes, I was there,

(Sambal-

Mr. Speaker: I fail to understand
how these can be questions of privilege,
Something has happened there. 1
cannot take that up in Parliament as
a question of privilege. I have dis-
allowed them. There are two more
things about which I have to inform
the House.

12.05 hrs.

RE. ASPERSIONS ON PAC. IN
BHARAT JYOTI AND APOLOGY
BY THE EDITOR

Mr. Speaker: I have to inform the
House that my attention was drawn
to an article under the heading “Ser-
vice or Slander? published in The
Bharat Jyoti, Bombay, in its issue
dated the 16th May, 1085, which al-
legedly contained aspersions on the
Public Accounts Committee of Lok
Sabha. The article stated inter alia:

“The Repo'; ¢ Vi PAC, ace
becoming increasingly audit re-
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ports, similar {0 those of the
Auditor-General, rather than re-
view reporls; and are thus becom-
ing increasingly superfluous where
they are not positively mis-
chievous in their impact and
incidence.”

The article hud also used in rela-
tion to the Public A:counts Commit-
tee the phrases “absence of under-
standing  of the underlying social
objectives to public undertakings” and
“the P.A.C. does not appear to under-
stand that loans in most commercial
transactions. . .. are in fact con=
tinuously repaid and equxlly conti-
nuously renewed, ... .",

2. Under my direction, a letter was
addressed to the Editor of The Bharat
Jyoti, Bombay, asking him to state
what he had to say in the matter.

3. In his reply, the Editor has stat-
ed, inter alia:

. . It was not, therefore,
meant even remotely to be dis-
respectful to the Parliamentary
Committees,

I am sorry that any such im-
pression should have been creat-
ed as stated by you in your letter
under reply. Let me assure you
that the article could be interpret-
ed in the manner stated by you
had not even remotely occurred
to me in publishing it

I trust that this explanation
will make the position clear and
salisfy the Speaker that the pur-
pose of this article was not, Is not
and never intended to cast asper-
sions or to show any disrespect to
Parliamentary Committee,

Criticism of the Public Accounts
Committee is made in good faith
and in a constructive spirit and
1 hope it would be taken in the
same spirits.

Needless to say that, if any dis-
respect to, or aspersions on, the
Public Accounts Committee of the
Lok Sabha is read into the article-
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[Mr. Speaker]
in question, I am
sorry.”

really very

4. In view of the explanation and
the expression of regret made by the
Editor of The Bharat Jyoti, the mat-
ter may be closed. I hope the House
will agree,

Hon. Members: Yes,

12.06 hrs.

RE. COMMENTS ON REPORT OF
P.A.C. BY DIRECTOR OF PUBLI-
CITY, KHADI COMMISSION IN
TIMES OF .NDIA AND ECONOMIC
TIMES

Mr. Speaker: ] have also to inform
the House that my attention was
drawn to a letler to the editor under
the caption “Khadi Commission” pub-
lished in the Times of India, New
Delhi, dated the 26th May, 1085, an
article under the caption “Working of
Khadi and Village Indus'ries Com-
mission” which appeared in the Eco-
nomic Times, Bombay, dated the 2ist
May, 1865 and on article under the
caption “Public Accounts Committee
and the Commission” published in the
Jagriti, Bombay, dated the 20th May,
1865. The letter to the editor and
the articles, written by the Director
of Publicity, Khadi and Village In-
dustries Commission, Bombay, con-
tained comments on the recommenda-
tions and observations made by the
Public Accounts Committee of Lok
Sabha in their 38th Report regarding
the Khadi and Village Industries
Commission.

2. The matter was taken up with
the Department of Social  Security
for suitable action in the light of the
ruling given by me on the 18th April,
1965 in the case of Bharat Sewak
Samaj. It would be recalled that in
that case 1 had stated that the find-
ings and recommendations of a Parlia-
men Committee should mot be
conilested or commented upon in &
jublic statement or in the Press by
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any official or spokesman of a body
whose working has been examined by
the Committee.

3. In  reply, the Department of
Social Security forwarded a copy of
the letter from the Chief Executive
Officer of the Khadi and Village In-
dustries Commission, which stated,
inter alia:

“The Director of Publicity of
the Commission issued a  letter
to the Press, which appeared in
the Times of India, Bombay, in
the Economic Times, Bombay, and
also in the Jagriti, This letter was
written solely as a reply to the
comments and criticisms of the
Press about the working of the
Commission.

there was neither the in-
tention nor an effort to call into
question publicly any of the
observations of that august body.
The Commission begs to  assure
the P.A.C. that neither the Direc-
tor of Publicity nor the Commis-
sion did have, has or ean have any
intention or desire to disrespect
the PAC.

The Commission as well as the
Director of Publicity feel sorry
that they have been responsible
for creating a feeling of dissatis-
faction in the mind of the P.A.C.
It there is anything in the arti-
cle, however, to which exception
can be taken, both the Commis-
gion and the Director of Publicity
feel sorry for it and apologize.”

4, The explanation and apology
tendered by the Chief Executive
Officer of the Khadi and Village In-
dustries Commission may be accepted
and the matter closed. | hope the
House agrees with me.

Hon. Membors: Yes.
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12074 hrs.

RE, MOTIONS FOR ADJOURNMENT,
CALLING ATTENTION NOTICES,
ETC.

(PROCEDURE)

Mr. Speaker: Now, there are Ad-
journment Motions and Calling At-
tention Notices—not one but eight
notices of no-confidence, I will just
hold over those adjournment maotions,
unless I have rejected some of them.
They will be kept pending until I
have seen the fute of the motion of
no-confidence, and then I wil] take
them up if any one of them can be
taken up.

An Hon. Member: What about the
Calling Attention Notices?

Mr. Speaker: All of them will wail.
Shri Harl Vishnu Kamath (Hoshan-

gobad): They will be kept in
abeyance,
Mr. Speaker: Kept in abeyance,

Thank you very much.

12.08 hrs.
FPAPERS LAID ON THE TABLE

STATEMENT ON INDO-PAKISTAN AGREE-
MENT

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadar
Shastri): Sir, I beg to lay on the Table
a Statement on Indo-Pakistan Agree-
ment of June, 1865, relating to Guja-
rat-West Pakistan border. [Placed in
Library, see No. LT-4436/65].

Shri Hem Barua (Gauhati): Sir, 1
rise to a point of order, This cease-
fire agreement on the Rann of Kutch
violates certain provisions of the
Constitution.

Mr. Speaker: We will see when we
discuss it

Shri Hem Barma: If you will give
me a little patient hearing, the whole
thing will be very clear, and if you
uphold my point of order, . .
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Mr. Speaker: I will certainly listen
to him and then give my decision. If
the objection is that it cannot be laid
on the Table of the House, then, he
has no case. He should wait till we
come to the discussion. It is only
laid on the Table of the House and
if he has got any objection to its
validity or if he says that it is ultra
vires or anything, thep we can hear
about it when we take it up, and not
now. It is only laid on the Table of
the House. When we take it up for
discussion, I will give him a chance
to dispute its wvalidity.

Shri Hem Barua: | shall point out
how it is violating eertain provisions
of the Constitution. If you uphold
my contentionp that it has violated
certain provisions of the Constitution,
the motion would not come up for
discussion,

Mr. Bpeaker: That would be when
it is taken up. When it comes up
for discussion, he can say it cannot
be taken up and he will be heard first
before it is discussed. Here luckily
both the hon. member and myself
agree that he is not  disputing the
placing of the agreement on the Table.
So, 1 cannot hear him now.

Prive Ministes's Recent Vismrs

ABROAD

Shri Lal Bahadar Shastri: The

statement runs to four or five pages.

Mr. Speaker: He may lay it on the
Table.

Shri Lal Bahadur Shastri: Yes, Sir.
I beg to lay on the Table a statement
regarding my recent visits abroad,
[Placed in Library, gee No. LT-4467/
85].

RerorT ON THE WORKING OF THE Drrosre
Insurance CoRFORATION ETC,

The Minisier of Finance (8hri T. T.
Krishnamacharl): Sir, | beg to re-lay
on the Table:

(1) a copy of Report on the work-
ing of the Deposit Insurance Corpora=-
tion for the year ended 31st Decem-
ber, 1984, along with Annual Accounts
and Audit Report thereon, under sub-
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section (2) of section 32 of the De-
posit Insurance Corporation Act, 1961,
[Placed in Library, see No. LT-4355/
85]. '

(2) to lay on the Table a copy each
of the following papers.—

(1) a draft Notification to be
isgued under section 620(1) of the
Companies Act, 1856, as required
by sub-section (2) of section 620
of the said Act together with an
explanatory memorandum. [Plac-
;:] in Library, see No. LT-4437/

(ii) statement indicating the
results of Central Government
Borrowing during 1985-66. [Placed
in Library, see No. LT-4438/65].

(iii) Finance Accounts of the
Central Government for the year
1963-64. [Placed in Library, see
No. LT-4439/65],

NorrricATioN UNDER THE MINgs AnD
MmneraLs (RecuraTion Anp Deveroe-
MENT) Act, 1957

The Minister of Steel and Mines
(8hri Sanjiva Reddy): Sir, | beg to
re-lay on the Table a copy of Noti-
fication No. S5.0. 556 dated the 10th
April, 1985, under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,
1857. [Placed in Library, see No.
LT-4311/85).

Avicare Musuim Untvessrry (Amenp-
MeENT) ORDINANCE AND PAvyMENT OF
Bonus ORDINANCE

‘The Minister of Commanications
and Parllamentary Affairs (Shri Satya
Narayan Binha): Sir, I beg to lay on
the Table g copy each of the follow-
ing Ordinances under provisions of
article 123(2)(a) of the Constitution:

(1) The Aligarh Muslim Univer-
sity (Amendment) Ordinance,
1985 (No. 2 of 1985) promulgated
by the President on the 20th May,
1865, [Placed in Library, see No.
LT-4440/65].
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(2) The Payment of Bonus Or-
dinance, 1965 (No. 3 of 1965) pro-
mulgated by the President on the
20th May, 1865 [Placed in
Library, see No. LT-4441/65].

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of a clarification,
may I know whether the Minister of
Parliamentary Affairs proposes to lay
on the Table of the House a statement
about his varied and interesting ex-
periences during his recent travels
abroad?

‘There is n0 answer.

Mr. Speaker: If there is no answer,
the hon. member can sit with the
Minister and share the pleasure with
him.

Shri Harl Vishnu Kamath: The
whole House should share, Sir.

InpusTriaL Dispures  (CENTRAL)
AmevoMENT RULES, ETC.

The Minister of Labour and Em-
ployment (Shri D. Banjlvayya): Sir,
1 beg to lay on the Table a copy each
of the following papers:—

(1) The Industrial Disputes
(Central) Amendment Rules,
1965, published in Notifica-
tion No, G.S.R. 488 dated the
27th March, 1885, under sub-
section (4) of section 38 of
the Industrial Disputes Act,
1947. [Placed in Library, see
No. LT-4442/65].

(2) The Payment of Bonus Rules,
1965, published in Notification
No. G.S.R. 884, dated the l4th
June, 1965, [Placed in Libra-
ry, see No. LT-4443/65].

(3) Government Resolution No.
WB-6(5)/64 dated the 3lst
May, 1985 announcing acceplt-
ance of the recommendations
of the Second Central Wage
Board for Cement Industry
for grant of interim wage
increase. [Placed in Library,
see No. LT-4444/65].
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(4) Report of the Chief Inspector
of Mineg on the fatal accident
in Kendwadih Colliery, Dhan-
bad, on the 22nd April, 1965.
[Placed in Library, see No.
LT-4445/65).

NorrricatioNn 10 DELHr Motor VEmr-
cLes Rures, 1940

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
C. R, Pattabhi Raman): Sir, on behalf
of Shri Raj Bahadur, I beg to re-lay
on the Table a of Notification
No. F. 12(95)/62-PR(T) published in
Delhi Gazette dated the 28th January,
1965, making a certain amendment to
the Delhi Motor Vehicles Rules, 1940,
under sub-secti (3) of ti 133
of the Molor Vehicles Act, 1939,
[Placed in Library, see No. LT-4280/
65].

ALL Invia Sesvices (Deatn-Cum-Re-
TIREMENT BEnEFTTsS) TMIRD AMEND-
MENT RuLes, £rc.

The Deputy Minister in the Minis
try of Home Affairs (Shri L. N,
Mishra): Sir, on behalf of Shri Hathi,
I beg to re-lay on the Table:

(1) a copy of the All India
Services (Death-cum-Retire-
ment Benefits) Third Amend-
ment Rules, 1965, published
in Notification No. G.S.R. 572
dated the 1Tth April, 1965,
under sub-section (2) of sec-
tion 3 of the All India Ser-

vices Act, 1851. [Placed in
Library, see No, LT-4281/
85].

(2) to lay on the Table a copy
of the Bombay Labour Wel-
fare Board (Reconsthution)
Amendment Order, 1965, pub-
lished in Notification No. S.0,
1893 dated the 10th June,
1985, under sub-section (5) of
Section 4 of the Inter-State
Corporations Act, 1957. [Plac-
ed in Library, see No. LT-
4448/85].
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Ramwway ProtEcTroN ForcE (AMEND-
mENT) RuLes

TR HWTT | TU AW (¥Te T
o o) :tod Ao aw afufww
1957 FT AT 21 ¥ IqETC (3)
& wRniy Ak g aw (&)
foram, 1965 %t U sfa awr-qre 9%
i, Wt foaie 1 €, 1965 ¥
wfeqaa &&aT Ao THe WITo 655

# geifime gu § 1 [Placed in Library,
see No. LT-4447/85].

AnnUAL RerorT or HINDUSTAN AERO-
nNavTics Lovrren, Bomaay

The Minister of Defence Production
In the Ministry of Defence (Shri A,
M, Thomas): Sir, I beg to lay on the
Table a copy of Annual Report of
the Hindustan Aeronautics Limited,
Bombay, for the period 16th August,
1963 to 3l1st March, 1964, along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 818A of the Companies
Act, 1956, [Placed in Library, see
No. LT-4448/85].

NOTIFICATIONS REGARDING KERALA Pan-
CHAYATS (REsTricTIONS AND CONTROL
OoN Powers oF ENTRY AND INaPec-
TIoN) Rurms, 1863 erc, ETC.

The Parliamentary SBecretary to the
Minister of C I Devel t
and Cooperation (Shri Shinde): Sir,
on behalf of Shri B. S, Murthy, 1 beg
to re-lay on the Table: —

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act 1960,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1065, issued by
the Vice-President discharg-
ing the functions of the Pre-
sident in relation to the State
of Kerala:—

(i) SRO. 2/64 published in
Kerala Gazette dated the
Tth January, 1064, contain-
ing the Kerala Panchayats
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(ii)

(iii)

(iv)

(v

(vi)

(vii)

(viii)

(ix)

(Restrictions and Control on
Powers of Entry ang Ins-
pection) Rules, 1063,

SR.O. 19/64 published in
Kerala Gazette dated the
215t January, 1964, contain-
ing the Kerala Panchayats
(Landing Places, Halting
Places and Cart Stands)
Rules, 1964,

SR.O. 18/64 published in
Kernla Gazette dated the
21st January, 1964, contain-
ing the Kerala Panchayats
(Nomination of Women by
the Panchayat) Rules, 10684.

S.R.O. 208/64 publisheq 1n
Kerala Gazette dated the
4th February, 1064, contain-
ing the Kerala Panchayats
(Decision of Election Dis-
putes) Rules, 1963.

S.R.0. 140/064 published in
Kerala Gazelte dateg the
5th May, 1984, containing
the Kerala Panchayats
(Public and Private Mar-
kets) Rules, 1964.

S.R.O. 138/64 published in
Kerala Gazelte dateq the
5th May, 1964, containing
the Kerala Panchayats
(Slaughter  Houses and
Mcat Stalls) Rules, 1984

S.RO, 191/64, published In
Kerala Gazetle dateg the
16th June, 1964, containing
the Kerala Panchayats
(Authorising of Expendi-
ture) Rules, 1964,

S.R.O. 185/64, publisheq in
Kerala Gazetle dated the
16th June, 1964, containing
the Kerala Panchayats
(Trial of offences by Magis-
trates) Rules, 1964,

SR.O. 201/684, published in
Kerala Gazelte dateq the
23rd June, 1864, containing
the Kerala Panchayats
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(x)

(xi)

(xii)

(xiif)

(xiv)

(xv)

(xvi)
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(Construction and Mainten=
ance of Public and Private
Latrines and Remova] of
Waste and Rubbish from
Private Premises) Rules,
1964,

S.R.O. 185/64, published in
Kerala Gazette dateg the
28rd June, 1964, containing

the Kerala Panchayats
(Contributions from per-
sons having control over

places of pilgrimage) Rules,
1964,

S.R.O. 326/64 published in
Kerala Gazette dated the
20th October, 1964, contain-
ing the Kerala Panchayats
(Disposal of unclaimed dead
bodies) Rules, 1964.

SR.O. 328/64, published in
Kerala Gazette dated the
20th October, 1964, contaln-
ing the Kerala Panchayats
(Spreag of Education)
Rules, 1964.

S.R.O. 33964, published in
Kerala Gazette dated the
3rd November, 1064, con-
taining the Kerala Pancha-
vats (Dutles of Village
Officers) Rules, 1064,
S5.R.0. 19/65, published in
Keraln Gazette dated the
19th Janusary, 1965, contain-
ing the Kerala Panchayats
Removal of Encroach-
ments and Inspection and
Recovery of Penaities for
Unsuthorised  Occupation)
Rules, 1864,

S.R.0. 5/64, published in
Kerala Gazette dated the
Tth January, 1864, making
certain amendments to the
Kerala Panchayats  (Pro-
ceedings of Panchayat
Meetings and Committees)
Rules, 1962.

S.R.0. 40784, published in
Kerala Gazette dated the
18th February, 1964, mak-
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ing certain amendments to
the Kerala Panchayats
(Devolution and  Delega-
tion of President's Func-
tions) Rules, 1962,

(xvii) S.R.O. 4664, published in

Kerala Gazette dated the
25th February, 1964, mak-
ing a certain amendment to
the Kerala Panchayats (Pro.
cedure of Action on Illegal
Resplutions) Rules, 1962

{xviii) S.R.O, &2;&4, published in

Kerala Gazette dated the
315t March, 1964, making
certain amendments to the
Kerala Panchayats (Elec-
tion of Members) Rules,
1982,

(xix) S.R.O. 68/64, published in

Kerala Gazette dated the
24th March, 1964, making
a certain amendment to the
Kerala Panchayats (Com-
mon Institutions Rules, 1963

Axx) S.R.O. 81/B4, published in

Kerala azette dated the
31st March, 1864, making a
certain amendment to the
Kerala Panchayats (Cus-
tody of Records and Grant
of Copies of Proceedings of
Records) Rules, 1862

(xxi) SR.O. 95/64, published in

Kerala Gazette dated the
Tth April, 1864, making
certain amendments to the

Kerala Panchayats (Mov-
ing of Resolutions at Pan-
chayat Meetings) Rules,
1062

(xxii) S.R.0. 9464, published in

Kerals Gazette dated the
7th April, 1964, making a
certain amendment to  the
Kerala Panchayats (Fixing
of Strength and Division of
Wards) Rules, 1862.
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(xxiii) S.R.O, 93/64, published in

(xxiv)

(xxv)

(xxvi)

(xxvii) S.R.O. 204/64,

Kerala Gazette dated the
Tth April, 1964, making a
certain amendment to  the
Kerala Panchayats (Taxa-
tion and Appeal) Rules,
1863.

S.R.0. 170764, published in
Kerala Gazeite dated the
2nd June, 1064, making
certain amendments to the
Kerala Panchayats (Inter-
pellation of President by
members) Rules, 1982,

S.R.O. 184 /64, published in
Kerala Gazetle dated the
16th June, 1964, making
certain  amendments to
the Kerala Panchayats
(Disqualification of candi-
dates and members) Rules,
1963.

S.R.0. 211784, published in
Kerala Gazette dated the
Tth July, 1864, making a
certain amendment 1o the
Kerala Panchayats (Invita-
tion and disposal of tender
for Public Works) Rules,
1963.

published
in Kerala Gazette dated the
30th June, 1964, making a
certain amendment to the
Kerala' Panchayats (Licens-
ing of dogs and pigs and
disposal of stray dogs and
pigs) Rules, 1983.

(xxviii) S.R.O 261/64, published in

(xxix)

Kerala Gazetie dated the
Ist Seplember, 1064, mak-
ing a certain amendment to
Lthe Kerala Panchayats
{Licensing of Dangerous and
Offensive Trades and Far-
tories) Rules, 1963,

E.RO. 202/64 published in
Kerala Gazette dated the
22nd September, 1964, mak-
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ing certain amendments to
the Kerala  Panchayats
(Powers of Officers autho-
rised to hold Enguiries)
Rules, 19862.
{xxx) SR.O. 28864, publisheq in

Kerala Gazette dateq the
15th September, 1964, mak-
ing a certain amendment to
the Kerala  Panchayats
(Manner of Execution of
Publiec Worksy Rules, 1963.

(xxxii) S.R.O. 310/64 publisheq in
Kerala Gazette dated the
6th October, 1964, making
a certain amcndment 1o the
Kersla Panchayatz (Audit)
Rules, 1863.

S.R.0. 318/64 published in
Kerala Gazette dated the
13th October, 1964 making a
certain amendment to the
Kerala Panchayats (Consti-
tution of Functional Com-
mittecs) Rules, 1983,
(xxxiii}y SR.O, 338/publisheq in
Kerala Gazette dated the
3rd November, 1964, making
certain amendments to the
Kerala Panchayats (Build-
ing Tax) Rules, 1863,
SR.O. 340,!8{ published in
Kerala Gazette datedq the
3rd November, 1864, mak-
ing a certain amendment to
the Kerala Panchayats
(Show Tax) Rules 1063
S.R.0. 380/64 published in
Kerala Gazette dated the
1st December, 1864, making
certain amendments to the
Kerala Panchayats (Bud-
gel) Rules, 1963,

SRO. SN;E{ published in
Kerala Garzette dated the
8th December, 1964, making
certain amendments to the
Kerala Panchayats (Taxa-
tion and Appenal) Rules,
1963,

SR.O. 395/64 published in
Kera'a Gazette dated the

(xxxii)

(xxxiv)

(xxxv)

(®xXXVi)

{xxxvii)
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8th December, 1964, making
certain amendments to the
Kerala Panchayats (Licens-
ing of Dangerou: and Offen-
sive Trades and Factories)
Rules, 10963,

(xxxviii) SR.O. 11/65 published in
Kerala Gazette dated the
12th January, 1965, making
a certain amendment o the
Kerala Panchayats (Profes-
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sion Tax) Rules, 1963.
[Placed in Library, see No.
LT-4N5JFE5].

(2) a copy of Notificalion No.
S.R.O. 33/65 published in
Kerala Gazette dated the 26th
January, 1065, containing the
Kerala Village Courts Rules.
1964, under sub-section (3) of
section 112 of the Kerala
Village Courts Act, 1960,
read with clause () (iv) of
the Proclamation dated the
24th March, 1865, issued by
the Viece-President discharg-
ing the functiong of the Presi-
dent, in relation to the State
of Kerala. [Placed in Lib-
rary, see No. LT-4406/65].

Rice-MiLLing INpustry  (REGULATION
AND LicENsING) SECOND AMENDMENT

Rutes
The Minister of Food ana Agricul-
ture (Shri C. Subramaniam): Sir,

on behalf of Shri D. R. Chavan, 1
beg to lay on the Table a copy of the
Act, 1959,

Rice-Milling  Industry (Regulation
and Lirensing) Second Amendment
Rules, 1965, published in Notification
No, G.S.R. 1143 dated the Tth August,
1965, under sub-section (4) of soe-
tion 22 of the Riece-Milling Indusiry
(Regulation) Act, 1058,

[Plared in Library,
4449/65],
Navy (DrscIPLInE AND MISCELLANEOUS

ProvisioNs) REGULATIONS

The Deputy Minister in the Mink-
try of Defence (Dr. D. 8. Raju): Sir,
I beg to re-lay on the Table a copy
of the Navy (Discipline and Miscel-

se¢ No. LT-
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laneous Provisions) Regulations, 1885,
published in Notification No. S.RO.
2E dated the 6th February, 1965, as
corrected by Notification No. S.R.0.
4F dated the 2nd April, 1965, under
section 185 of the Navy Act, 1857,
| Pluced in Library, see No, LT-
4275/65].
unpeR THE CusTtoms
Act

The Minister of Planning (Shri B,
R. Bhagat): Sir, on bchalf of Shri
Rameshwar Sahu, I beg to lay on the
Table:—

(1} A copy each of the following
Notifications under section 159
of the Customg Act, 1962:—

NOTIFICATIONS

(i) GSR. 636 dated 1the lst
May, 1965,

(i) G.SR. 666 dated the 301h
April, 1885,

(iii) G.S.R. 702 dated the Bth
May, 1065 containing the
Manufacture  in  Customs
Bonds (General) Second

Amendment Rules, 1965.

(iv) GSR. 703 dated the Bth
May, 1965

(v) G.S.R. 735 dated the 1lth
May, 1865.

(vi) G.S.R. 7368 dated the 11th
May, 1965,

(vii) G.S.R. 760 dated the 20th
May, 1985,

(vili) G.5.R. 764 dated the 20th
May, 1065,

(ix) GSR. 765 dated the 28th

May, 1965. ’

(x) G.S.R. 787 dated the ©5th
June, 1965,

(xi} G.S.R. 816 dated the 12th
June, 1965.

(xii}) G.S.R, 81T dated the 12th
Junc, 1965,

(xhi) G.5.R. 847 dated the 18th
June, 1865,

(xiv) G.SR. 840 dated the 1Mh
June, 1965,

(xvi G.S.R. 850 dated the 18th

June, 1965.
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(xvi) G.S.R. 886 dated the 26th

June, 1965,

(xvii) G.S.R. 887 dated the 26th
June, 1965.

(xviii) G.S.R. 888 dated the 28th
June, 1865.

(xix) G.S.R. 889 dated the 26th
June, 1966.

(xx) The Passengers (Non-
Tourist) Baggage (Amend-
ment) Rules, 1965 publi-
shed in Notification No.
G.5.R. 802 dated the 23rd
June, 1965,

(xxi) G.S.R. 920 daled the 3rd
July, 1966,

(xxii) G.S.R. 937 dated the 10th
July, 1965,

(xxiii) G.S.R. 938 dated the 10th
July, 1985

(xxiv) G.S.R. 987 dated the 1Tth
July, 1965,

(xxv) G.S.R. 983 dated the 17th
July, 1965,

(xxvi) G.S.R. 1038 dated the 2dth
July, 1965,

(xxvii) G.S.R. 1039 dated the 24th
July, 1865,

(xxviii) G.S.R. 1040 dated the 24th
July, 1865.

(xxix) G.5.R. 1041 dated the 24th
July, 1965,

(xxx) G.SR. 1042 dated the 24th
July, 1965,

(xxxi) G.8.R. 1043 daled the 24th
July, 1963,

(xxxil) G.S.R, 1044 dated the 24th
July, 1965.

(xxxiii) G.S.R. 1045 dated thc 24th
July, 1965,

[Placed in Library, see No. LT-

4450/65].
(2) A copy zach of the follow-

ing Notifications under ucc-
tion 159 of the Customs Act,
1962 and wectivm 38 of the
Central Excises and Salt Act,
1944, making certain further
amendments 1o the Customs
and Central Excise Duties Ex.
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port Drawback  (General) (xxiv) G.S.R. 1031 dated the 24th
Rules, 1960: — July, 1965.
(i) GS.R. 701 dated the Bth (xxv) G.S.R. 1032 dated the 24th
May, 1965, July, 1965.
(ii) G.S.R. 818 dated the 12th (xxvi) GSR, 1033 dated the 24th
June, 1985, July, 1865.
(i) G.S.R. 819 dated the 12th  (xxvi)) G.S.R 1034 dated the 24th
June, 1985, July, 1965.
(iv) G.S.R. 851 dated the 19th  (Xxvii) GSR. 1035 dated the 24th
June, 1965. July, 1965.
(v) G.S.R. 852 dated the 18th (xxix) G.SR. 1036 dated the 24th
June, 1965 July, 1985.
(vi) G.SR, 1013 dated the 24th (xxx) G.SR, 1037 dated the 24th
July, 1965, Fuly; 1985,
(vii) G.S.R. 1014 dated the 24th [Placed in Library, see No. LT-
July, 1865, 4451/65].
(viii) G.S.R. 1015 dated the 24th (3) a copy each of the following
July, 1985, Notifications under section 38 of the
(ix) G.S.R. 1016 dated the 24th Central Excises and Salt Act, 1944:—
July, 1968, (i) GSR. 421 dated the 13th
ix) G.S.R. 1017 dated the 24th March, 1965.
July, 1865
. (ii) The Central Excise (Fourth
(xi) GSR. 1018 dated the 24th " Amendment) Rules, 1065,
July, 1965, published in Notification No.
(xii) G.S.R. 1019 dated the 24th G.SR. 700 dated the 8th
July, 1865. May, 1965.
Cxiif) f.]s.n.];g:o dated the 24th (i) The Central Excise (Fifth
Wy, ) Amendment) Rules, 1965,
(xiv) GSR. 1021 dated the 24th published in Notification No.
July, 1865. GSR. 792 dated the 6th
ixv) G.S.R. 1022 dated the 24th June, 1865.
July, 1865, (iv) The Central Excise (Sixth
(xvi) G.S.R. 1023 dated the 24th Amendment) Rules, 10865,
July, 1965. published in Notification No.
(xvii) G.S.R. 1024 dated the 24th GSR. 990 dated the 1Tth
July, 1885. July, 1965
(xviii) G.S.R. 1025 dated the 24th [Placed in Library, see Nu, LT-
July, 1865. 4452/65].
{xix) G.S5.R. 1026 dated the 24th .
July, 1965. (4) a copy each of the following
: Notifications under section 296 of
(xx) G.S.R. 1027 dated the 24th the Income-tax Act 1961:—
July, 1865. .
(xxi) G.S.R. 1028 dated the 24tn (i) The Income-tax  (Fifth
July. 1965 Amendment) Rules, 1965,
) published in Notification No.
{xxii) G.S.R. 1029 dated the 24th SO. 1886 dated the 10th
July, 1965, June, 1965.
(xxiii) G.S.R, 1030 dated the 24th (ii The Income-tax (Sixth
July, 1965. Amendment)  Rules, 1965,
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.
published in Notification No.
S.0. 2153 dated the 5th July,
1965.

(iii) 5.0. 2215 dated the ®th July,
1865.

[Placed in Library,
4453/65],

(5) A copy each of the following
Notifications: —

(i} GSR. 734 dated the 1lth
May, 1963, under sub-section
(5) of section 77 of the Fin-
ance Act, 1885.

see No. LT-

[Placed in Library, see No. LT-

4454/65].

(ii) G.S.R. 787 dated the 1lth
May, 1965, under sub-section
(5) of section 81 of the Fin-
ance Act, 1985,

[Placed in Library, see No. LT-
4455/85]

(iii) The Estate Duty (Amend-
ment) Rules, 1965, published
in Notification No. G.S.R. 742
dated the 14th May, 1965,
under sub-section (3) of sec-
tion 85 of the Estate Duty
Act, 1953.

[Placed in Library, see
4456/65].

(iv) G.S.R. 762 dated the 24th
May, 1985, under section 150
of the Customs Act, 1862 and
sub-gsection (5) of section 77
of the Finance Act, 1065.

No, LT-

[Placed in Library, see WNo. LT-
4457/65).
(v) The Wealth-tax (Amend-

ment) Rules, 1965, published
in Notification No. G.S.R. 832
dated the 10th June, 1065,
under sub-section (4) of sec-
tion 46 of the Wealth-tax
Act, 1957.

[Placed in Library, see No, LT-

(vi) The Income-tax (Determina-
tion of Export Profits) Rules,

1887 (SAKA) Parliamentary

Committees
1965, published in Notification
No. 5.0. 2214 dated the B6th
July, 1865.

[Placed in Library, see No. LT-
4459/65).
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12°13 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following three Bi'ls passed by the
Houses of Parliament during the last
session and assented to by the Pre-
sident since a report was last made to
the House on the 2nd April, 1965: —

(1) The Finance Bill, 1865,

{2) The Appropriation (No. 2)
Bill, 1966.

The Kera'a Appropriation
{No, 2) Bill, 1985,

1 also lay on the Table copies, duly
authenticated by the Secretary of
Rajya Sabha, of the following thrce
Bills passed by the Houses of Par-
liament during the last Session and
assented to by the President since
& report was last made to the House
on the 2nd April, 1965:—

(1) The Armed Forces (Special
Powers) Continuance BIill,
1965.

(2) The Kerala State Legislature
(Delegation of Powers) Bill,

(3)

1965,
(3) The Representation of the
People (Amendment) Bill,
1785.
12.134 hrs.
PARLIAMENTARY COMMITTEES
Summary or Worx
Becretary: Sir, 1 lay on the Table

a copy of the ‘Parliamentary Com-
mittees—Summary of Work' pertain-
fng to the period 1st June, 196¢ to
31st May, 1985.
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12,13} hrs.

AMENDMENTS TO RULES OF
LIBRARY COMMITTEE

Secretary: Sir, I also lay on the
Table a copy of the amend ts 1o

AUGUST 18,
I

1885 Re. President's Assent
to Bills

Now, this House was not in session.
The House had adjourned on the 11th
May. The Bills received back from
the Rajya Sabha on the 13th and
14th were submitted to the President
for assent without having been duly
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rules 1 and 4 of the Rules of Library
Committee made by the Speaker.

e —

12.13] nrs.

RE: PRESIDENT'S ASSENT TO
BILLS '

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I seek a clarivation
with regard to the Bills laid on the
Table which were assented to by the
President during the interregnum.
‘The bulletin dated the 14th May re-
unched us containing the following in-
formation:

It says that the wo Bills were re-
turncd by Rajya Sabha on the 13th
und 14th of May, after the Lok Sabha
had been prorogued or adjourned
gine die. Of the two Bills, one was
the Kerala Appropriation Bill and
the other one was the Represenlu-
tion of the People (Amendment)
Bill. Both were returned by Hajya
3abha without amendments to this
House.

Now, Sir, may I invite your atten-
tion to Rules 87 and 103, Hule 97
which deals with Bills other than
Money Bills and Rule 103 which
deals with Money Bills. May 1 read,
by your leave, Rule 977 It says:

“If & Bill other than a Money
Bill pessed by the House and
transmitted to the Council is
passed by the Council without
amendment, the message receiv-
ed from the Council to that etfcct
shall be reported by the Secre-
tary to the House'

Rule 103 js on similar lines, that the
message received should be report-
ed to the House by the Secretary,

¥ d finally by this House accord-
ing to the Rules of Procedure which
this House has made for itself, and
because the lacuna is that the message
received from the Rajya Sabha was
not reported to this House in accor-
dance with Rules 97 and 103 of the
Rules of Procedure, I believe that
the Bills that have been assented to
by the President and become Acts
are not in order, if 1 may use that
expression, or have been  passed
into law are wultra vires of the Con-
stitution and the Rules adopted by
the House.

ot TS (FYATE) T
wgrea, ¥ fraz ¢ fr famdy ot foawr
wifx Tt & wivg gy w § &
avT s & wra & o1 & snq & ag AwAr
wrget § fw wm it wrf o G oy
wamom fefrd ot faw ogafa
wya g7 i | fgegr & o faw
wga g7 9F w1 A § far 9
it saaeqr g aret § 7

oW AEY ;. wSel, i 3
=it wrrt (fegar): wava Are 2
s wEhew : AT ¥ qe § Ag

st TRV ¥ 99 J@TT AR
= At 6T #Ya &g 2 ?

Wy wEWY 97 faT a5 g
oq W A5 ATET |

oY TRTATA: AFT F1E ATeE
W1 & ? 7 Fqq ® A oqTew a1 A"
g AN ATET AT WA ¢
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Mr. Speaker: There are certain
rules made by the President. of
«course, when the House is in session
that report is to be made to the
House, but when the House is not in
session, the procedure to be followed
is shown in the rules made by the
President.

Shri Hari Vishnu Kamath: Where

are those rules?

Mr. Speaker: [ am reading that.

‘Rule 11(2) says:

“Whenever the House or the
Council to which a message is
sent is not in session, a copy of
‘the message shall, as soon as it is
received by the Secretary of the
House or the Council, be for-
‘warded by him to every Member
of the House or the Coumcil, as
the case may be”

Shri Harl Vishnu Kamath: Can
‘they supersede the rules of the House?

Mr. Speaker: Now, the other thing
is that because it has not been report-
.ed to the House, Shri Kamath's con-
‘tention is that the Bill has not been
regularly passed. It will not be for
me to hold that it has not been regu-
lariy passed. If really there is some-
thing that he doubts, that must he for
the courts to decide. We have thesc
rules and according to them we say
that the House was not in session, it
was put down in the bulletin, the
informaticn was conveyed to the
Members and it is according to the
rules made by the President. There-
fore, there is nothing.

Bhrl Hari Vishnn Kamath: 3Sir, I
submit that you have not answered
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the psoint that I raised. Can the rules
made by the President supersede the
rules of the House?

Mr. Speaker: They do not super-
sede, but they can add, supplement
and explain (Interruption).

Shri H. N. Moukerjee (Calcutta
Central): The rules of the House ure
necessarily an expression of the auto-
nomous sovereignty of the House in
regard o that sphere. The President
may be an exalted personality, but he
has nothing to do with the House in
the regulation of its conduct. There-
fore, wunder the rules of our
House, it is necessary for the report to
come from the other House. The
President had no business to inler-
vene in the matter.

An hon, Member: He was ill-
advised.
Mr, Speaker: The President (s

suthorised, under the Consutution,
to make gules sp far ag the communi-
cation between the two Houses ia
concerned. Under that provision of
the Constitution, he has made certain
rules. If the contention ls Lhat some
rule is not according to the Consti-
tution, then I am not here to pive the
decision.

Shri Harl Vishnu Kamath: Then
our rule should be amended.

S8hri H. N. Mukerjee: The com-
munication to individual Members
by some kind of process is no com-
munication.

Mr. Speaker: If someone has
doubts, he can get it cleared from the
judiciary, not from me.
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[Mr, Speaker]
T have to inform the House....

Dr. L. M, Singhvl (Jodhpur): I
have a submission to make . ..
{’nterruption) .

Shri Nath Pal rose—

Mr. Speaker: This matter is closed.
I have told the hon. Member that
there is @& rule made by the Presi-
dent. If the contention is that that
is not according to the Constitution
or that supersedes any rule of the
House which the President is not em-
powered to do, that is not for me to
decide or to give any decision.

Shri Harl Vishnu Kamath: I sub-
mit in all humility that other Mem-
bers also want to make a submission.
My colleague Shri Nath Pai is aiso
standing up. Why are you shutting
them?

Dr. L, M. Singhvi: If it js incon-
sistent with the rules of thi; Houae,
certainly it impinges on our rights
and powers. As such, it is our right
to examine this matter and scrutinise
it. We should find out whether the
President's rules are in order. If they
are not in order, we ghall not be any
party to any law being enacted. It
is our right, as a matter of fact, to
emphasise that a rule which has been
made by the President under the con-
stitutional power cannot be Te-
pugnant or inconsistent  with the
rules of this House. We must em-
phasise this point. It is & question
of our own POWers.

Shri Nath Pal (Rajapur): My plea
is limited to only this pronounce-
ment made by you that the matter is
closed. You will, rightly, concede
that there are matters in the Consti-
tution like that of ours which cannot
easily be dealt with because all such
eventualities are not foreseen by the
fathers of the Constitution. I do not
want to cast any aspersion or use
any strong language for what the
President hag d y be, he was

Pr
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not properly advised—bui for you to
say that the matter is closed will
not be helping us very much when
we feel concerned about certain
rights. I would say, therefore, that
it iz not enough for us to point 1t
out to the High Court or to the bSup-
reme Court and seek the remedy. In
a matter like this, we will have to
follow up the consultations with you
and, perhaps, to see how a lapse like
that does not take place We should
not say that the House is helpless and
that the only remedy is to go lo
the court. 1 am afraid that is ine
impression at least I got from the
ruling which you were pleased fee
give earlier.

Shri Narendra Singh  Mahida
(Anand): May I request you to
refer this matter to the Law Minis-
ter?

An hon. Member: No, no.

Shri Kapur Singh (Ludhiana): 1
woulg like to suggesy that the matler
may be referred to the Rules Com-
mittee for examination,

Mr. Speaker: I do not think there
is any need to refer it to the Rulcs
Committee at this moment. It has
been said by more than one Member
that they do not agree with me that
we should express our helplessness.
The only thing probably they want
is that either I should at this present
moment declare it . . . (Interruption) .
The point ig that the Bills that were
pas ed have been placed on the Table
of the House. I have told the hor.
Members that

it is in aciordance
with the rules made by the President.
It is contended that this rule,

made by the President, is in conilict
with the rules that are there. Now
can I sit in judgemnt and declare
that a particular rule, made by Lhe
President, is in conflict with the rules
that are here or would it be for the
courts to decide whether one part,
one rule ... (Interuptions).
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Order, order.

My present reaction remains the
same, [ cannot sit in a judgement and
say that this rule is repugnent to the
rules that are already here.

Shri Harl Vishnu Kamath: We follow
our rules and not the President's.

Mr. Speaker: 1 do not see any con-
flict. The President has made these
rules in consultation with the Spea-
ker and the Chairman of the Rajva
Sabha. They must have been consult-
ed at that moment. Therefore, their
agreement is also there—maybe,
do not know; it was not I who was
consulted; the consultation had taken
place and all of them had agreed that
this rule should be there. Now that
rule js there, It is in accordance
with the rule that this report has
been made and information given to
the members. The Bill has been
laid in the House. Now if some one
contends that that rule contravenes
or is in conflict with any of the rules
of the House, then I do not think—
my predecessor has given his consent
also—] can declare it as invalid.

Shri Harl Vishog EKamath: Afler
hearing the words of wisdom  that
have fallen from wyouor lips, Sir . ..
(Interruption),

Mr, Speaker: When he is contend-
ing my wisdom, he cannot say that.
That rather looks awkward  Give
me credit for wisdom ang then....
(Interruption),

Shri Hari Vishnu Kamath: Wisdom
may not always be Infallible, Now,
may 1 request in all humility and in
all earnestness that, whatever might
have happened in the last three
months or even earlier, the question
should be taken up for the future.
After all, the President is only a
titular head of State, and it iz the
Parliament which is supreme. [ need
not impress this fact on you. Kindly
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take up this matter with the Presi-
dent to ascertain as to why, how and
when this conflicting rule, this re-
pugnant rule, was made by the Presi-
dent. 1 think the rule will have to
be amended.

Mr, Speaker: Mr. Mathur wanled
to say something.

Shri Harish Chandra  Mathur
(Jalore): Mr. Speaker, Sir, I think
we have been acting according to
the rules which are at present in our
hands and nobody is objecting that it
should not be laid on the Table of
the House as it has been laid down
now. But a difficulty has arisen and
there is no reason why we should
not examine that. We clearly under-
stand that the President hags made
rules in consultation with you and
the Chairman, Rajya Sabha, but
when a certain thing has been point-
ed out, namely, that the rules are in
conflict with the rules that we have
made, we must examine whether our
rules should be amended or whether
the President may be advised fu
change the rules to bring them n
conformity with our rules rather
than leaving the question in a
vacuum and waiting for the malter
to be taken up by somebody in the
court of law. I do not think there
is any difficulty in this. All Lhat T
request you is to examine the pre-
sent difficulty and either in consults
tion with the Rules Committee we
amend our rules or advise the Pres.-
dent to examine the matter in con-
sultation with you and the Chairman,
Rajya Sabha, and change the rules.

Mr, Bpeaker: All right. I

shal!
yield. I shall examine them.

12.30 hrs.

RESIGNATION OF MEMBER
(S Nrrvanano Kawuwco)

Mr, Speaker: I have to inform the
House that Bhri Nityanand Kanungn,
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[Mr. Speaker]
an elecled Member of Lok Sabha from
Cuttack constituency of Orissa has
resigned his seat in Lok Sabha with
effect from the afternoon of the 3lst
July, 1965,

12.13} hrs,

‘BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL

(i) Rerort OF JOINT COMMITTEE

Shri Raghunath Bingh (Varanasi):
I beg to lay on the Table a copy of the
Report of the Joint Committee of the
Houses on the Bill further to amend
the Banaras Hindu University Act,
1915,

(ii) EVIDENCE GIVEN BEFORE JOINT

CoMMITTEE

Shri Raghunath Singh: 1 beg to lay
opn the Table a copy of the evidence
given before the Joint Commitiee of
the Houses on the Bill further to
amend the Banaras Hindu University
Act. 1915

12.31 hrs.

STATEMENT ON SITUATION
ALONG CEASE-FIRE LINE AND
ELSEWHERE IN JAMMU AND
KASHMIR AS WELL AS ALONG
INDO-PAKISTAN BORDERS

Mr. Speaker: Now, Shri ¥. B.

-Chavan,

wt wermare e (faaeie)
a¥ wga f& qvma war wwwr i
£ oF smERQT T A9 TSMAT AT E |
arffraET g T A SR
# dypnet g gy A afee TEET
T ¥ HET W FTEHT T KT T
T A% TAN &6 gHOT 5T W@ E
ww 3 W gigard § Wi,
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(Stt.)

WO AEg: 99 o q@ w7
ava &

st wETNIC mest 3 arE um
g7 7|

wow wgwa: §H ag & AE qT
oFA g oww s W= @ g,
T T ar 1@ gl avg & 95 &
& &1 *T FE A AW oawar 8

st swrdie qredt ;Ao AR
gz ¥ & T & Wt yIma AW 2
#1 ¥q A= a8 Twvsy qE WAT A
A1 wrfedr vaar 74 1 7@ T afgy )
W Aar ® fodRnd FAw dwo Ay
Hraral wY T FEAT X 1 WA T F
w7 gan<t ) qeam ¥ qufeeardt gan
A5 §, Tq Ak g aersy qg A
w1 &A1 arfza

wOW  WEE: W1 TAE1 g4
#ifoa, fer gaow ey

The Minister of Defence (Shri Y. B.

Chavan): Sir, I rise to make a state-
ment . ..

Mr. Speaker: How long is that
statement?

Shri Y. B. Chavan: It will take
about 12 minuies or so . . .

Mr, Speaker: I shall get copies of
the stalement distributed to Members,

Shri Harish Chandra  Mathur
(Jalore): It is an important statement

and it should be read out.

Mr. Speaker: It is important real-
ly, but we have already spent 80
much time. I shall get copies of lhe
statement distributed to Members.
The copies will be distributed to them.

Shri Y. B. Chavan: But I shall have
to make one amendment in the state-
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ment, copies of which have been sup-
plied already . . .

Shri Thirumala Rao (Kakinada):
May I submit that this statement
should be made on the floor of the
‘House?

Mr. Speaker: When he is going to
lay it on the Table of the House, he
can make that amendment. He can
amend that statement when he lays
it on the Table.

ot oy (WrMA) @ 2o\
atfed | w7 &g qwr AF srdw A #Y
oWt qat W AwAT § fE 39 7 sav
27 gaw!

ot gew W weww (W) Ow
AN HATH § qE AT AFw ¥ AR
ATt ¥ o1 2 2Fz § 47 90 AT A0fiEd

wSIN AERT AT M /A
oI | WY 3% qfgd w7 Zfay
ECCEE - - S

ot gew W wEATT: gH S4W
AT WTAA & ETIA H

Lo L LTI
AT § T4 TN CATHT AQY 2 AW
4

ot gew WA wEATT : KT &
wt wfafafa &, w61 am q@ ifad,
I Tw oga omw ® oA s,
T W WA & TAR1 W9 EA@ AT

Shri Hari Vishou Kamath (Hoshan-
gabad): May I point out that accord-
ing to the List of Business, the De-
fence Minister is supposed to make
a statement and not lay a statement
on the Table of the House, whersas
the Prime Minister was to lay a state-
ment on the Table of the House?

1887 (SAKA) Indo-Pakistan
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Mr. Speaker: That is no objec-
tion . . .
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Shri Hari Vishnu Kamath:
important statement.

It is an

Mr. Speaker: When he is going to
make a statement, and I learn from
him that it is a long statemenl, I can
ask him to lay it on the Table of Lhe
House.

Shri Harl Vishou Kamath:
important issue.
oft wiwre oy dvwr (w027): oW
aifzdz ft ag w71 R §1 wser
& W gAw @IA # or fawn o

It is an

ot W W SWETT : FTIA (AET
A ATZAT §

oft et (g awr w1
TSR |AAT WA R
Laly W o+ T3]

[- 2

ot g WA wwwTw . IF @A
agex w1 fga & xawT @R H war
waT o wi A1 WY gTIA TAR A
SEm g1 T arvg feae w1 et
e a9y AE §

Some Hon. Members: Let the state-
ment be read out.

Mr. Speaker: If that is the genc-
ral desire, 1 have no objection.

Shrl Y. B, Chavan: I rise to make
a statement on the situation along the
Cease Fire Line and elsewhere in
Jammu and Kashmir as well as along
the Indo-Pakistan borders.

2. As hon, Membery are aware, for
the last 1] days we Jrave had to
face a new development posing
a threat to the security of State of
Jammu and Kashmir, This threat has
taken the shape of am organised in-
cursion of armed per.onnel disguised
as civiliang from acrosg the Cease
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[Shri ¥. B, Chavan.]

Fire Line. It was on the 5th August
that a large group of inflltrators ap-
peared in the ares South-West of
Gulmarg. Prompt steps were taken to
locate them and after an exchange of
fire with our Security Forces, the infil-
trators fled under cover of darkness,
A quantity of ammunition left by the

ralders was recovered. Since then
reports of other groups; inflitrating
into different parts of Jammu and

Kashmir have been received and steps
huve been taken to meet the situa-
tion. In the clashes from the initial
encounters onwards, the infiltrators
have suffered substantial casualties.
In the process of retreat they have
left behind large quantities of arms
and ammunition, clothing, cooked
food, medical supplies, compasses,
maps, etc.

3. While some of the inflitrators en-
countered near the Cease Fire Line
have retreated across it, some others
have penetrated further towards our
side and regrouped themselves. All
these inflltrators have had as their
aim the blowing up of strategic
bridges, the raiding of supply dumps,
the destruction of places of strategic
importance, incendiarism and the
killing of VIPs, It also appeares that
their aim was to reach quickly the
city of Srinagar and to create com-
motion there. They have operated
during night to reduce chances of
being seen and intercepted.

4. From tne intelligence gathered by
us and confirmed by the statements
made by the inflitrators captured by
us, it ig quite clear that preparations
for these incursions were made in
Pakistan many months ago. The head-
quarters training these infiltrators
was located near Murree ang the Com-
mander of the 12th Infantry Division
of Pakistan was in charge of this
training. The infiltratory were back-
ed by a so-called Sada-e-Kashmir
radio broadcasting from the town of
Khari, six miles from Muzaffarabad.
while they carried posters and pro-
clamations of an alleged revolution-
ary council. The arms and ammuni-
tion taken by us show quite clearly
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that they are of the type used by the
Pakistan army. In some cases efforts
have been made to erase the markings,
In some other cases markings exist
io indicate the Pakistan origih. On
others there are no markings at all,
which shows that they were specially
manufactured for these operations,
evidently by the Pakistan ordnance
factories. Also, some of the weapon=
could only be obtained from abroad
with the expenditure of foreign ex-
change obviously provided by Pakis-
tan.

5. The infiltrators are by and large
personnel of the so-called Azad Kash-
mir battalions of the Pakistan army
which i a force Pakistan employs to
man the Cease Firc Line, They are
officered by Pakistani Army person-
nel and are supported by  so-called

mujahids and razakars, who apart
from carrying arms are also given
lesser jobs ag porters etec. The in-
filtrators are equipped with  rifles,
sten guns, light machine guns, gre-
nades, rocket launchers and explo-
sives of which we have recovered
large quantities. Wherever  they
have met our Security Forces they

have not only suffered heavy casual-
ties but have also elther surrendered
or ahandoned large quantities of arms
and equipment in their flight.

8. We are aware that mujahids,
razakars and personnel of the Azad
Kashmir forces were being trained in
guerilla tactics but could not be
aware of the exact type, time and
place of the operations Pakistan in-
tended to carry out. It will be appre-
ciated that the aggressor always has
an advantage as he aggresses at the
time, place and ground of his own
choosing. Consequently, they were
able to make gome advance into our
territory at some peints in the initial
phase until such time as their patiern
of operations became clearer to us.
In this initial phase, they caused
minor damage to some brhl;_e. but
this damage wWas speedily repaired a_nd
#ll our road communications remain-
ed fully in use.
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7. Perhaps the most important aim

with which the infiltrators were
charged was to enter the city of
Srinagar, coinciding with an expected
demonstration by  some political
parties on the 8th August in the hope
that they could =o disorganize the
aflairs as to give the resulting situa-
iion the complexion of an armed re-
bellion. The main aims of the in-
filtrators have not been realised. The
Security Forces engaged them well
outside Srinagar town and checked
their progress. Their hope of im-
portant captures such as the Srinagar
airfield was futile and, at this siage,
1 might say that Srinagar Airfield and
other important military installations
have always been carefully and well
guarded.

Shri Hari Vishnu Kamath: That is
not the whole truta.

Sbri ¥. B. Chavan: Of course it is.

8. The people of Kashmir by and
large, whatever the differences bet-
ween the political parties, have shown
litlle sympathy towards the infitrators
and have, in fact, found them a
nuisance to their daily existence. In
many caseg the information about the
appearance of these inflltrators was
supplied to the State Government and
intelligence agencies by the local
peopie. The city of Srinagar remains
calm and the people go about their
avocations as usual. Usual good
neighbourliness between the commu-
nities exist and the town is full of
tourists. The shops are open and
transport plieg as usual.

9. In the course of challenging some
suspicious people, the police has had
to resom to occasiona] firing on two
nights in and around Srinagar but this
has not disturbed the life of the peo-
ple.

10. Although the infiltrators seem Lo
remember the lessons of 1947, (when
the brutalities and avarice of the
raiders earned them the hatred of all
they came in contact with they have
not been able to refrain from indul-
ging in acts of harassment. There has
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been burning of schools, Panchayat
Ghars and villages and firing upon

people who tried to put out the fires.
Places of worship have also been fired
at by the infiltrators. Unarmed villagers
have been killed by them and having
soon exhausted or lost the rations
they brought with them, instances of
taking of rations, by force from vil-
lages have come to light. On  the
night of 14th August, a few Pakistani
saboteurs get fire to a mohalla on the
outskirts of Srinagar, resulting in the
burning of 300 houses. Some Pakis-
tani saboteurs with incendiary mate-
rial in their possession have been cap-
tured. This appears to have been a
desparate bid to terrorise people and
thereby create a commotion.

11. As I have said before, we were
aware that Pakistan was giving train-
ing to certain numbers of armed per-
sonnel in guerilla warfare but the
exact time and place of the inflitration
was not known to us. Our forces
along the Cease Fire Line were main-
ly responsible for the stoppage of any
major military attack across this Line
but as Honourable Members will rea-
lise it is impossible to prevent infil-
tration of people In small groups
across 470 miles of extensive and diffi-
cult ferrain. The Cease Fire Line was
as Honourable Members are aware
fixed ad hoc and does not follow natu-
ral features providing easy defence
against infiltration. The infiltrators
came in small groups which then re-
grouped themselves later on. In view
of the surprise tactics adopted by the
infiltrators, and the type of the fire-
arms that they carried, they were
able to inflict some casualties on
policemen guarding wvital points. 21
of whom have died. Regarding these
figures—this is the only change I am
making in the statement as already
prepared, and I am doing so only to
give the up-to-date figures of casual-
ties—the up-to-date information I
have got is that in addition to 21
policemen killed, 5 officers and 41 ORs
of the Indian Army have died fight-
ing the infiltrators, We have killed
2 officers and 151 other infiltrators
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and their bodies have  been

picked up, Another 300 are ‘estimated
to have been killed or wounded; 84

infiltrators including 2 officers have
been captured by us so far. Amongst
the arms and ammunition captured

by us are subslantial quantities of
rifles, sten guns, LMGs, thousands of
rounds of ammunition of various
kinds, mortar bombs, rocket launchers
and rockels and explosives. Wire cut-
ters, binoculars, compasses, transister
radios and signal egquipment have
alsp been captured. Clothing, blan-
kets, food and medicines, ete,, has
also been captured from the infiltrators
in large quantities. Reports are con-
tinuing to come in of more losses
suffcred by the infiltrators, Apart
from the valley, the infiltrators have
been engaged all along the Cease Fire
Line where the maximum engage-
ments have taken place. It may,
however, take some time befure these
Pakistan trained and ispired infiltra-
tors are totally eliminated.

12, The complicity of Pakistan in
this whole affair can be seen by the
news coming from Pakistan radio and
from thet printed in her newspapers.
In the beginning she said nothing but
subsequently the claimg made, have
been so exaggerated and so fantastic
that one is clearly led to believe it is
what Pakistan had cxpected rather
than what has actually happened that
Pakistan has published.

13. Following as:urances from the
United Nations observers against re-
petition of Pakistani attacks on  our
vital supply route and the posting of
the United Nations observers at Kar-
gil and Skordu, our troops vacated
the Pakistani posts in the hope that
Pakistan would thereafter desist from
its provocative  metivities. 1 am
afraid these hopes have been belied
and the United Nations observers
let déwn. Apart from the large scale
inflltration arrranged by Pakistan and
sabotage activities indulged in by the
inflitrators, generally, the Kargil area
has been g specific object of Pakistan
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aggression, nullifying all
given by the UN to us.

assurances

14. I do not wish to minimise the
serious situation that has been created
for us once again in the State of
Jammu and Kashmir which is a threat
to the territorial integrity of our
couniry, Woe feel deep concern ‘for
the suffering being caused to our
brethren in J & K. We will meet
this pew threat rreatedq by Pakistan
in an effective manne; and I have no
douby that the security forces, with
the help of the people of J & K will
be able to meet the situation, even
though it may take some time. We are
alsp wvndertaking immediate measures
to provide relief to those who have
suffered at the hands of the infiltra-
tors. We have apprised the Secretary
General of the United Nations of these
grave and blantant ceasefire viola-
tiong by Pukistan. We have drawn
the attention of all friendly Govern-
ments to this new phase of Pakistani
aggression in Kashmir and hope that
they will use (heir influence !o make
Pakistan desist from action  which
is against the Charter of the United
Nations, against International Law and
ogainst the principle of good neigh-
bourlinesg and which is fraught with
grave CONSequences.

Shri Hanumanthalya
City). You gend more

(Bangalore):
pamphlets.

Shri ¥. B. Chavan: These are being
done along with lodging protests.

ot v T () ¢
MO WEEY, qF EAOT fAy AAT FT
I ET A E 1 TG W FTAE
Fer @ qoer g fs gz w@i &0 w0
AMETRE |

wsaw W ¢ EWE. § 1T A
% @ § 5 57 0@ § %@ T
& at 1
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Shri ¥. B, Chavan: 1 would like
to take this opportunity to pay g tri-
bute to the courage and resourceful-
ness displayed by the Chief Minister
of Jammu and Kashmir, Shri Sadiq,
Lis collcagues and the State adminis-
tration in meeting this - threat, I
would also like to express my great
appreciation about the gallant manner
in which the Police forces deployed in
Jammu and Kashmir have discharged
their duties in meeting the inflltrators.
Finally, T am gure you would join
me in paying a warm tribute to our
brave armed forces for the courage
and skill with which they are dealing
with the situation. 1 have not doubt
that they will come out victorious.

16. As regards the Rann of Kutch
the Prime Minister is making a state-
ment. [ place on the table of the
House a statement regarding other in-
cidents on the Indo-Pakistan borders

[Plazed in Library, see No, LT-

4468/65).

Some hon, Members rose—

Shri Hem Barua (Gauhati): On a
point of clarification.
Mr. Speaker: Not now. I am not

allowing any questions because this
is going to be discussed.

Shri Humayun Kabir to make a
statement on the Qil Policy.

it o o (17 : mromer Y,
= 97 &1 99 quA w1 waw 7 fam and
% wFd T AT

woow W . GET, qTET

ot ww fewd - w@ T oAETH
a T qr Ay Wt a wEr ar fy
FIWHT 97 JATT AT T E AT IW a7
qATT THA FY EWATAT T ATEEAT
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acy WERW: WY 49 "ifay
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ot armgy (fz=r7) o faq A g
e weana aft faar § 79 €1 1A
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97 HAY X7 w1 qry wr A ) Afes
ot ot & wrfor wdaoe fean # 3w
AT wATH FTA EY gAAA A afEd

wwaw wENA OAT AE A1 AEAT |
wf& xa 97 FrIq & avw@T agw g
@ far  ga aw fodt wifan w2
Atfrm a7 mETE WY gATHT ALY T AT
X1 oAy A AT AEET

ot silfwie mw Fear wa 7 agE
TAT 97 37w FET wfEd

wow wglw: ¥4, W4 07 AT
'y gHET wifay |

12.49 hrs.

PAPERS LAID ON THE TABLE—
contd.

STATEMENT oN THE Oi. Poricy

Mr. Speaker: Shri Humayun Kabir.
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The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir):
‘May T lay the statement on the Table?

Mr. Bpeaker: Yes.

Shri Humayun Kabir: I beg to lay
«on the Table a statement on the Qil

Policy. [Placed in Library, see No.

LT-4460/85].

‘STATEMENT RE: ACCIDENT 1IN Dwmom
CoLLiEry

The Minister of Labour and Em-
ployment (Shri D. Sanjlivayya):

May I also lay the statement on the
‘Table?

Mr. Speaker: Yes.

Shri D. Sanjivayya: I beg to lay
on the Table a statement regarding
‘the accident in Dhori Colliery in
‘Hazuribogh District, Bihar, on the 28th
May 1965. |[Plazed in Library, see
No, LT-4461/65].

"STATEMENT ON CERTAIN RECENT RAILWAY
ACCIDENTS

A WA W T WA (W
e e fa® & T gl ¥ Haw
H WYAT qUTH AWT 9EH 9T @At |

[Placed in No, LT-
-4462/65].

Library, see

12:50 hrs

MOTIONS OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: Now 1 will take up
the motions of no confidence given
notice of (Interruptions),

g7 Avg AT 3 AEY B @Er 9X
o @1 WAl weer g wfery
sz A dmgmgmawa l fy
qa @1 ifefo nad & ewtwdr
1w fgd | wrT g ST
& fr oy B Tow & AT o7 X fieowE
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I have to inform the House that I
have received eight notices of motions
of no confidence in the Council of
Ministers under rule 184.

The first is by Shri M. R. Masani
and Shri Dandekar. It is a simple,
straight  motion, saying that this
House has no confidence in the Coun-
cil of Ministers.

The second is by Shri
Banerjee. The reasons are:

5 M.

“{a) For not consulting Parlia-
ment on Kutch Agreement
and for agreeing to have In-
ternational Tribunal;

(b) Failure of the Government to
check rise in prices of all
cssenlial commodities:

(cy For protecting the interests of
employers in the matter of
payment of bonus; and

{(d) Failure to revise dearness
formula for Central Govern-
ment employees as suggested
by the Dus Commission.”

The third is of Shri Madhu Limaye,
reading:

Tg §a FET wfaafag § faam
T OWTE THT T §

Then there is one by Shri Prakash
Vir Shastri, reading:

a7 it wfaafore § ufawame wez
Lacil 4

Then there is one by Shri

Trivedi, reading:

U M.

“That this House expresses its
want of eonfidence in the Coun-
cil of Ministers.”
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Then there is another motion by
Shri Surendranath Dwivedy on the
same lines.

Then there is a motion in the names
of Shrimati Renu Chakravartty, Shri
Daji, Shri Indrajit Gupta, Shri
Vasudevan Nair and Dr, U.  Misra,
giving the following reasons:

“(I) Its utter failure to hold the
price line,

(IT) Its failure to keep the people’s
food out of the clutches of
profilteers  creating acuts
scarcity and famine con-
ditions,

(III) bringing about a widespread
economic crisis and critical
foreign exchange situation,

(IV) Naked repression and use
of D.LR. on people’s democra-
tic movement and refusal to
release thousands of detenus,

(V) Bungling in foreign aflairs
and agreeing to arbitration
of our sovereign territorial
rights in Kutch, and

(VI) Its grave irresponsibility in
defence matters.”

Then we have the motion of Shri
Yajnik and Shri Tridib Kumar Chau-
dhury, which reads:

“This House expresses it want of
confidence in the Council of
Ministers for

(i) its utter failure to tackle
the food and prices situa-
tion in the country ... and

(i) for its failure to ensure the
security of the country's
externa] frontiers."”

1 will take up the first, the motion
of Shri Masani. I request the Mem-
bers who want leave to be granled
to stand in their places.

Some hon. Members rose—
831(Aiy LE—8.
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Mr. Speaker: The number iz muoe
than 50. Leave is granted, Now, the
time and the date would be settled in
consultation with the Leader of the
House, and 1 will inform the hon.
Members.

Shri M. R. Masani (Rajkot): May I
request that there may not bLe too
much delay? Perhapg Monday next
will be a suitable date.

Mr. Speaker: I will try. Can the
hon. Prime Minister say anything?

The Prime Minister and Minisier of
Atomic Energy (Shri Lal Bahadur
Shastrl): Any time

Mr. Speaker: Would next Monday
be all right? Tt is being usked.

Shri La) Bahadur Bhastri: Yes,

Mr. Speaker: Then we start on aext
Monday.

Shrimati Renu Chakravartly (Bar
rackpore): Debate on the stuteiment
laid on the Table of the House by the
Prime Minister regarding the Indo-
Pakistan Agreement has been put
down in thp agenda. That will be
taken up, 1 presume, today itself. May
1 request you that, this being one of
the important points which is goirg
to be raised in the no confidence mu-
tion by several parties, this debate
may not be tuken up now? This 13
exactly what happened 1o our no eon-
fidence motion last time, ‘The specifi:
food debate wag taken up earlier.

Mr. Speaker: How can | o that?
When Government brings forward a

business, that has to be put before
the House.
oft ww fred (q77T) @ M FR

¥ qF ¥ 9 wTR Tre s frar 4r
A A WA AR w7 famn o
o7 A% T # el o ¥Em ™
7 § v fan Tm% o7 & X W
gt 1 A fagre & o s g #
ﬂwﬁmmgl,:‘nhﬁm-ﬁ&



139 Motion of
no confidence
frr =g femd]
%t frewmfrat g€ 4, vt w1 g ¥
frmer m | ek AW WO
TR SETT € g Y g | 6
TammAfa & &y ¥ awee #
FAGHAT 0T Ay A oF w7 6T ey
fem g wrame e ar
frra sy AT )

WETH WENAW | T 42 A, WA
a7 foaar | wroEt gy FEA A€ @i
ar | w3 wmsr fowmr o fs o
amra fam arar aifen foewt 83
Ay T faam g, @Y we qF faa &7
A @ qae fe=d, o & sow deer
FTAT | A AT HITY AV grIA A FaAw
femr @ s IR TR E

viwg fodt : 7 w71 v
1w T ferar @ 2w &) AP
aifegt & ary ¥ uY frgafont & v
a7 ¥ qwarfw |

wEw AgE : W qene ¢
frar arar wrfge s9% T § faw &
FERE

ot wy fomd - WA w7 A fF
ufavara & gaTe 97 32 @A F a1
& g9 wwai ® Am o gAfAo oo
AqM WwET |

gwmw AT AT HE EFAMNE
At difon fr ey s K 3w ) 99
ay s frewa & oo A & aggm
fr ®r1 a1 forar o A § wYAET Y
fear a1 wwAT |

st ary  (frare) o wEaoAv
7 atfan fa w¥ & fear amrar
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Frg a1 & g fe wran fam o
AT & W ) &7 A e o wwar

Shrimatl Renu Chakravartty: Do 1
understand that the particular issue of
the Bihar situation will be considered
by you and the result intimated to us?

Mr. Speaker: Some 1 have rejected
already. 1 am not going to reopen
them. Some I have kept pending. In
view of this, I will examine all tho=e
that are pending with me, and then
let the House know whether 1T will
allow any one or not.

Shrimati Renu Chakravartty: We
have not received any intimation

Mr, Speaker: Then, she will receive
intimation.

off TW ¥we gmw (TITEEY)
AT T T £ T sqTAT g
oy & forr & art § wrg fawe w3 fr
ag wfreamg we=s WA & anx fau
A wrfEe a1 A 1 K ¥ O AT
qETT ¥) g9 £Y 3, W A sews
ufgwam uemd & o aft @
A¥Ar | W AE TR E . . .

waw W o § @ oAm

sft 7w #aw amaw ¢ muTA WA &
oT & AET N AWTAATEG] w7 THI0

aSuw W EC AR CELVE R
AT AT /%A1 |

12.56 hrs.

HINDU RELIGIOUS ENDOWMENTS
BILL*

The Minister of Law and Social Se-
mu,tsm.\.t.ml:!hegmm

sPublished in the Gazette of lodia Extrsordinary. Part II, section 1, dated

16.8-65.
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for leave to introduce a Bil] to pro-
vide for the better supervision and
more effective administration of Hindu
public religious endowments and for
matiers connected therewith,

Mr. Speaker: The question is:

“That leave by granted to intro-
duce & Bill to provide for the
better supervision and more
cffective administration of Hindu
publle religious endowments and
tor matters connected therewith.'

The mation was adopted.

Shri A. K. Sen: 1 introduce the Bill.

12.56{ hre. aan

KHUDA BAKSH ORIENTAL PUBLIC
LIBRARY BILL*

The Minister of Education (Shri
M. C, Chagla): 1 beg to move for leave
w ntroduce @ Bill 10 declure the
Khuda Baksh Oriental Public Library
at Patna to be an institution of na-
tiona] importance and to provide for
e administration and certain other
conniocted matters.

Mr. Speaker: The question is'

“That leave be granted to intro-
duee a Bill to declare the Khuda
Baksh Oriental Public Library at
Patna to be an institution of
national importance and to pro-
vide for its administration and
certaln other connected matters.”

The motum was adopted,

Shri M. C. Chagia: I introduvce the

Bill.

1257 b

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*

The Minister of Education (Bhri
M. C. Chagla): 1 beg to mew~ for

1887 (SAKA)
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leave ty introduce & Bil) further to
amend the Aligarh Muslim Unlversity
Act, 1820

Mr. Speaker: The question is:

“That leave be granted to intro-
duce & Bill further to amend the
Asl:garh Muslim University Act.
1920,

The motion was adopted.

Bilslm M. C. Chagla: 1 introduce the

12574 hrs.

STATEMENT RE: ALIGARH MUSLIM
UNIVERSITY (AMENDMENT)
ORDINANCE

The Minister of Education (Shri
M. C. Chagla): T beg to lay on the
Table a copy of the explanatory
statement giving reasons for im-
mediate legislation by the Aligarh
Muslim  University  (Amendment)
Ordinance, 1085, as required under
rule 71(1) of the Rules of Procedure
und Conduct of Business in Lok
Sabha.

12.58 hrs.
PAYMENT OF BONUS BILL*

The Minister of Labour and Em-
ployment (Shri D. Banjivayya): 1 beg
1o move for leave to introduce g Bill
to provide for the payment of bonus
to persons emploved in certain esta-
blishments and for matters connccted
therewith.

Shri 8. M. Banerjee (Kanpur): I op-
pose the Bill at the introduction stage
itself. You will remember that the
six members of the Bonus Conimission
who represent the entlre working
class of the country and the Govern-
ment representatives made usanimous
recomamendations, Only one'
who repreiented the employtrs, nn
a report of dissent. I am qorry that
Government has taken no only of

*Published in the Gazette of Indla Extraordinary, Part IL &ﬂllm 2

dated 18-8-88 .



143 Statement re, Payment AUGUST 16, 1065

of Bonug Ordinance
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the Note of Dissent, and hence this
Bill is going to harm the workers.

1 agree that certain portions of the
Bill like payment of 4 per cent bonus
may do good to some classes of
waorkers.

Mr. Speaker: Merits cannot be gonc
into at this stage.

Shri S. M. Banerjee: I oppose the
Bill, and request the hon. Minister to
withdraw it. I suggest that the Bill
should be sent out for eliciting public
opinion,

13 hrs.

Mr. Speaker: Has the Minister got
anything to say?

Bhri D. Sanjivayya: No, Sir.
Mr. Speaker: The question is:

“That leave be grunted to intro-
duce g Bill 1o provide for the pay-
ment of bonus to persons emp-
loyed in certain establishments and
for matters connected therewith."

The motion was adopted.

Shri D. Sanjivayya: Sir, I introduce
the Bill.

13.01 hrs

STATEMENT RE: PAYMENT OF
30NUS ORDINANCE

The Minlster of Labour and Employ -
ment (Skrl D. Sanjivayya): Sir, 1 beg
to lay on the Table a copy of the ex-
planatory statement giving reasons for
immediate legislation by the Payment
of Bonus Ordinance, 1885, as requircd
under rule 71 (1) of the Rules of Pro-
cedure and Conduet of Business in
Lok Sabha.

144

13.02 hrs.

MOTION RE: INDO-PAKISTAN AG-
REEMENT ON GUJARAT—
WEST PAKISTAN
Mr, Speaker: The Prime Minjster

Shri U, M. Trivedi (Mandsaur): On
4 point of order, . . .

Shri Hem Barua (Gauhati}:
Sir, . . ..
Mr. Speaker: Even before the

Prime Minister has moved the mo-
tion?
The Prime Minister,

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahader
Shastri): Sir, I beg to move . . .

off gow W wgarg (2aTH)

& gu% @Y ¥ nx qA FEAT T0EAT

wEOW WEYW | W1 gUrE FIAT &
36t @1 Ao faar o wwar &

ot vy fomd  (%i7)
WET, W 9T A wEn ¢

weast W 38 ATE & A9 A
aran dvw adf & 1 wa F 3% g
& o = gaw fomm

Shri Lal Bahadur Shastri: Sir, [
beg to move:

ey

“That the statement laid on the
Table of the House by me on the
16th August, 1965, on the Indo-
Pakistan Agreement of June 1965
relating to Gujarat-West Pakistan
border be taken into considera-
tion.”

fr ¥ o sqaeay w7 v BEACE L L
WO WEY ;T At = #
arer oY AT wmEr G

Shri U. M. Trivedi: My point of
order is this.
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Mr, Speaker: Shri Hem Barua had
earlier informed me and I promised
him an opportunity. Let me hear
him first.

ot wy foed . o9 W R AR
#73 oo Wy 9T A WA wwr vt f
e ¥ A gafay ww & g
AT AT WTE AT E |

weaw g ;o § 3 ey frar §
Tkt I & gyt e wrewr aw
w8 & W oA RO A g e
dare a ¥

ot a forwd : K g A g

wew wEew  owgt g7 @ £ 7
Tuw ot oy fad om W@ §

8hri Hem Barua: May I submit that
the cease-fire agreement had viclated
eertain provisions of the Indian Con-
| stitution, has overridden the authority
| of Parliament and by-passed certain
assurances given by Government
‘on the floor of this House. May
T draw your attention to article 3 of
the Indian Constitution which gives
the right to Parliament to Increase or
diminish the area of any state or alter
the boundarles of any State. Article
3 gives this right to Parliament. Then,
may I draw your attention to the first
schedule of the Indian Constitution
which lays down the boundary of the
State of Gujarat. These ara the twn
principal things to which I would
draw your attention. T would first in-
vite your attention to the Indo-
Pakistan agreement on Gunjarat-West
Pakistan border that was circulated
to us last evening by yonr office or,
posgibly, the Department of Parlla-
mentary Affairs. Article 3(1)(b) of this
agreement recognises Paklstan’s claim
to 3500 square miles of territory in
the Nunn of Kutch. Never were we
‘told on the floor of this House about
the exorbitant claim of Pakistan to
3500 sq. miles of territory. At the
same time, Governmiént, by being a
party to this agreement, feel that if
necessary Government are ready to
surrender, maybe 3500 square miles
or less of our territory to Pakistan.
e were told on the foor of
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this  Parliament times  without
number, and the words that our
Prime Minister used were, de-
marcation of the border. We never
heard any other word except this
phrase, demarcation of the border.
May 1 draw your attention to the
cease-fire agreement where the word
‘determination’ is used as many as
four times, one timg in the preamble
and three times in the body of the
text of the cease-fire agreement it-
self. My submission is that determi-
nation does not convey the idea of
demarcation. Determination is much
more comprehensive. It might mean
realignment of the border, territorial
adjustment; it might mean redrawing
of the boundary. It meanz so many
things.

Mr. Speaker: He should formulate
the points of order.

Shri Hem Barua: I am doing it by
stages. This is an instance where our
Government has by-passed the assur-
ances given on the floor of this House.

1 would draw your sttention then
to the most potentially dangerous-.1
woulg say—sphere In the agreement.
There is a proposal to constitute a
Tribunal Article 3(iv) of the agree-
ment provides that the decision of the
tribunal referred to m article 3(ii)
shall be binding on both Governments
and shall not be questioned on any
ground whatsoever, The ordmary
procedure adopted by the Interna-
tional law commission in relativn to
international tribunals has been that
the award of an international tribu-
nal can be challenged if (a) it violates
the terms of reference, (b) if any of
the members of the tribunal can he
accused of corruption and (c) If it
fails to give reasons for ‘he award
and if It departs from certain funda-
mental procedures, But here Iz an
agreement that binds the Government
and Parliament also. When you have
words like this, that the verdict shall
not be questioned on any ground,
whatsoever, I say that this Parliament
also does not have the right to ques-
tion the verdict of this trfbunﬂ-—pod
forbid—if the verdict goes against.
Where have you the right? Article 263
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gays that Parliament has the right to
make laws. In this case except to put
the rubber stamp of approval on the
verdict of the tribunal, this Parlia-
ment is divested of all its powers to
question the verdicy of the tribunal
IL is a very dangerous provision
included in this cease-fire agreement.
When this provision is read pari passu
with the other provisions recognising
the claim of Pakistan to 3500 square
miles of our territory in the Rann of
Kutch and the Parliament does not
have the right to question it as the
verdict is final »nd binding—they have
used these words—where do we stand?
This ig over-riding the authority of
Parllament by our Government by its
belng a party 1o this cease-fire agree-
ment that contains these two prowi-
siona and as Mr, Kamath rightly says,
the supremacy of Parliament is chal-
lenged.

~ Mr. Speaker: I request the hon
Member to confine himself to the
polnts connected with hig point of
order. He is arguing certain things
that can be discussed later on,

-

Shri Hem Barua: I am concluding
in & minute. There is the status quo
‘ante on which the ccase-fire agree-
ment is based. May I point out that
the Government of India had lodged a
protest on 20th February, 1865 and I
would ask the Externa] Affairg Minis«
ter to rake up his files apd find out
that protest note. There is the tradi-

tional boundary, mnot this truncated
one .

“Mr. Speaker: It is not the point of
order; he is discussing the merits.

Shri Hem Barua: I have cited these
ingtances. So, it is my contention
that the cease-fire agreement has vio-
lated the authority of Parliament
granted to It under the Indian Consti-
tution, articles 2 and 3. And then, it
over-rides the authority of Parlia-
ment. Then, it by-passes the assur-
ance given by the Government to us
in Parllament. This Is my point of
order,

¥
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ot wy fomd : wfqura & ar &
oY Zw TmaT X A 9 w7 &, IAET K
aWdq wT § W AU gaw § W
TN T E HEA Y HAAT KTAT G 0
g WETHA &7 ATHAT A4 §——aF A%
& wfusTdr o1 JVET §

qeqw /g ;. § oY gdy AREar
g e ag === Y gm art ¥ daen wm—
# it wferwrs wean § | Ay gaer
&1 ATz w19 wrd W g 7

oft nq fowd : dfqam = 857
IAET A qrAg a1, & IEET AW
F@ETE

W HEATT ATHA W7 &, IEH FAT
aar § fe sam st ofr w1 oA qoE R
oYt w=e & wwea § A sO7 fwar
T &, I oA a7 fawre fear sy
qg A TR ZATX AIRA WIAT B, ERA
ereraaTHY WY wwEaTae & o % Iy
W ATTE e famrar Srgan g ot
wiq & frdes sy wEa § 6 osaw
®TOO 99 YO HAT A B 5w gEary
W WAFT AT AL | TAH A
RS X

wEN WERT & AT AT
) DwAr AgY wgar g, Afew e oow
Tat # v o fawn ger &, Ar
ag ¥ wewTy ww § fr & gy o
s a7 &9 weaTa 1 ALY T4 AR | A
&8 grsW ¥ wW ary & 3z@ gwiy, ar
A ooy &g aea § fr oy o,
Rs ST wEA §

oY ay fewd : 3a7 wAw swaTEy

w1 omg TEr v e & 7 OF ooy
wamr § fe wgroma

W WEE . 4gH ¥ a1 A%
gr7w A WY e whm fe oo
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ag 7@ €1 awan & fw wAT aeer
fF wui s 8, o & ag dwe %
fr 77 wwer & o wafeg ot o
geaTg TaY FY g A g |

!ﬁqfﬂﬂizaﬂﬁﬂﬁm
% gTya g v fag & wiv aw
a7 § HfwAT qedEt 39w A 0w we
iw far ar, forad @arar mar qr fE
*58 ¥ qge1 &rT qrfew SO0 8T
AT 25 AT FTEWT | T AAA
* WTHIY 9T YW A%A ¥ FE HXE40 W
g T g1k fE w1 w1965
& oz 51 foqfr wryw @ v, 7 v
T AT CFATHT UTHHT & &A1 T ATIAT
afea wa gara F47 A wg @ £
gl 9T §9 oTF & e wm
| watl, 1965 § A WY WIX G |
g W FE-NAT W TEEary
TeETT e fag Wt sfre i A-
Far T ey AW & area w1,
v ware # & g w1 s femEr
R

gadt a7 § fr fasew amgu
fagit 0 a7 H Tgeqar w1 ey
fear ar, grea WIS avrE § wgr
fF w8 & g3 ™ § wifemr gfew
w1 qyy "mA w1 wfewmr fedar
I AT quAT § agt 9% waTT qat A
wREE O & av 0
%% &, aifFeardT Faq 39 7 T
Ay awd &, wife | T, 1065 A
TgR W1 § agT T e Ay 6 | Afww
T FOCFATR, 79 & F4 WY W A
w1 fa% T § i Fas fra-gdr e
ay% 7 @ifeerAr mE AT
1 FTH &7 A% 1 | NIFQT gW A@i w7
#& ww gon e fem o gw o=
st et T 2 g ¥
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O § TP wadl w1 oA
wgr 3w fae | & w9 w1 g
amET 4 %1 " foqmar [mar g o
a7 ag FRr T # 6 1 Wy, 1965
¥ ol wEr T ATET AT, At o o
waat, afer w07 & wff afY Tt aar
£ F wgi o At o, oW e mref
ot wox Ty H wgy & e g
w1R g, Nraywg, TG qr
TR ST T I B wiawr frdm | dwEr
fe &3 wgr 8, U ¥ ag aw fawgy
i€ & k¥ 25 yAwdr Frow
3, WUW, Ui 9T TWET oA, Fo
et § s &% o wo x@ qra w1
qar wHwT ) g & favew wmaw &
=W WIF F1e # gy 0wy o
QY # Wy ® avwA oy aw ven
ATEATE,

vafam a9 o s wref @i A
o oag freden B s & oo wema
N AOw A W, [ A Ewf e
T 57 w9 Fear € A o 3w
T IH O R AR AT |

ot Fo q o ket : weaw W,
a7y frdewr fosd oo o e
oy wrata yofeaw fagr omar §, A
w1 Og WeAE IofeaR TR § oy
suT HAY, ot G awrgy WA,
w e & fafds w1 fw o
& a1 =, 77 T gaTT AWA and
g 1 W@ a3 ag wemr omr
oi7 3T QR wEE 9 o
faare frar, a1 943 5 mga * ama
v e qr o for & a wmy o ar
fa gx w9 WA W7 0% €7 T
ot 7f¥ a, A qF daT AT T (7
g gu gAY ot A ¥® grww
qureAT fear & wNT I ¥ fgm 7
Rrw @ A W oat W w
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[t 30 7o firder ]

o W 3@ wd Fg  ar
f& garur wr z9, Fwrdr wndy,
AT FYW, NI @ H At o wAy,
€, agl w1 7¢F T ot 97 ey I
w1 37 w1 wfuwte 1 91, At a7 AW
39 W WEA F ATRA wEAr  wifgh
ot | IT FT TH LA W g TqTAT
afgg a1 fF “Raw F =Y’ § W
waaw 7 & f& goe var gA,
oY, gaTt f) fa ® &rar § w4 Wy
q71 &1 gfew A WA § 1 @
Az ¥ W AW “wIW w1 TR e
& 7A9A qg AW @ 4 fr gt
T wr Afet g e
® A YT EW W9 T T R FAY
a7 W wan &1 gfawre wy §

AT g g WY W Sue A
ot 7 @z w1 2 e W oy Wy
g #¢ {oat §, M ww gie § Frar
g & fr gy ¥ 9w R
H adt sy, agt 9% fas gard fafas
<1478 Wil—A fa gra &, 39

Aty e A ar ®EA av RO

¥ gy frde & e xv wam & &mw
comn fwrr mar @, fevmgem e
g, W O RAEE H oTAT MaT
§ O R AEA E) U R oy W
ag srAaEl &1 af &, A AT AW
¥ ag #11g frea & fs o faegm
Twg T § W17 IEH gAIC 659 W7
A T ae .. 1 A Emart #
| T F A, qE A E
fr a1 g8 & 7 w1 §, 9€ Fagreae: |
& ar A W e ag A g, A s
a¢ gy fawre wr & ofrer s frfardrer
Y FTHATET 7 AWM

way wgvem 2 w0 A
waen 3 vt W o Ffadrr 1 Aifew
forg, Y agemar and w7 ® § 7
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ﬂto‘em:ﬂgﬁﬁiﬂ’
& # OWHET § | W W wE, a1
#afea 2 gm o

W g o & #% vy awar
7. f& o Afem @ 7

oo fldt . Fm1 gmuw
iz 9% AT Ay § fv siedege
* W a7 gurd drer %y ofofe
@ w1 ufew? @ ofegee &
foag fedft w1 A & 1 o= e
w1 gure 21 gt @r, A 3@ W A
Ta ® vy & ot oF T 97 1 W
T qg W T wur fF g
W qfede & fearg gy fmfy o
wfir % ag wfiver< & fir ag gardy o
& v o fely qut w1 @ &% (TR
favie & wTaTC T T SR &
wrag wréfee @ swine fiear mam o
% & arz feafs o & fs oferiez @
8 fam afde o oo & fa,
ATy 0% ¥ wfw W fedt gt dm
g &Y I T

wew g § i 7 Y @i g 2,
Ty dfwam & e A A oy ¥
T IW I gaq § fawre fear o
awar | suT wel A apRr Y gy dww
i ¥ fan & fr gvd oy o s
w7 foay & | 99 i & G 9T
FuTer ey gt 3w & qre ST et
w wrew fafqeee & arfemmiee w1 amh
wfer ®t s v foan 8, @ & W
A # I i g fasre fier o
T g ?

oW ey - O T A e
aea A a7 feu § fs ox o ftw ore
fafadrar gwr &, aram & o1 FadtwrfireTc
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=zv wrf R e ff @ §, W
Ty BrAw A g1 a1 i e uTE
ffrtra 7Y g & o % e a7y A
71 fs 3= I W ¥7 grEw w frw-
Hre vt 7 wtfw 0 8w o
¥ frafr &, a7 qor =¥ o gw
A% fenww w7 &1, IF ag

FA wae IE [fe § e owE
wA gy e fear @, it
frar . ...

@t *§ (wrim) . Sz W@
af

o st s don (W)
itz ] qarweramatd |

werw wEY : fY Feawwe § A
wri W e g A o W
wrqT |

s wy foed o wm qEwe fed
wx § E T A AT g

sh gy (feere) ;o AEET
LU G L

o Wiy W7 OqR
tfsdigewgas ! A0 po Ol
f& & Aiw ff @ o v A
it o wwar g o

ot wy fowsd : & w7 g B
Ll

st Twdww aTew (aTOeEr)
o ¥g G ¢ fir am qEwy 0w
F

off wy ferd : 25 Tty ¥ qg
#1 & uTeqy ¥ 4K G 1 AW 7 4

arr warf wf ¢ 1w oft At 2
aTTRT |rRr T Wyl o
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st o wWio Whwl®t (mwT)
oy ey aved § qz e §, aTowt
wi g ey o

W W g a9
tfe. ..

off womft : wew wEET, oL .

wenw wE ATt w1 At
wifigd fis & wrf wrtar «% |

sft Triwe oW W AT O
agasfamer ot § 7 Tw W
orar ¥ gk § 7 wee A WU oaww
2

Qe ATl wrer  WW AT TR
¥ gx

i T W
W g ?

wew wgw  yEiee fie & ae
TWE | WAL A o o Ty
e af v £ A ownmogEt o

am ®

AWt ?
Shrimati Lakshmikanihanma
(Khammam): He is defying the
Chair.

woaw wffey © IR O O waTe
e ¢ fr ofamie & wweTo
o frdy mar g 1 Aw awwT amgw & ot
ag & Jzrar o aw o frewwa W
wrgm fr ofrariee & wioerr &
w o§ oar Al W

ot we Wre weff (wrAyT)
og A WTTRY AT KTAT R |

VTR WEYTT W AT AT $TA
t ofmari= a | T W g

grar 2 fr 12 e qud eiEez
wrf odi= w3 | @ Ay MR .
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s TRETWE (FAT) AT
L GO U

oW AEEE ;W9 A5 JE 0

ot Aoy - oF few q@ 2

weaw Wk Wi aEe A A
T wfag

TrAfeT #1 waE §, W IER
3 Y qafufre worr § fs g qolt
e & B auwT AT . ..

ot Twdww graw ¢ WfR A W
TR

oo wEYRY T qiferaTiE Tee
T Y FT § W T e
w1 aq T ¥ or gt § W oA
F1 AET AT AT

ot ot : Tiferrie W T8 Wi
wefty 2 faege e £

oW AT . TF e dEeT w0
aft § fis arferaritz ¥ Q8 wiT oy @
w & ar A | gE g frawwa &
it o g qar W amon fe e
Tt & 1

it arnft - FIA W g, e

A
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oo W - R g g g
# wwr A= gy § AT T A v

1500 T
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TET AT OET R | T iy & A
BT AT WY W F ® AT AT g1 A0
fr o e e e & AV AT @
JART FAT AT |

™ awy & afl anwar g e A @
#ggwwwan § e @ 51§ afusrcd iy
W v & 1€ Fae 2 v ug 5 TR
X T IEH AGH G A9 ¢ | T[gH 0w
grft | Ter Wt A wE W

Shri Lal Babadur Shustri: [ would
refer to the points raised by sume of
the hon, members

o} TRATTHAE . WO HEE,
wTeR W wgr 91 W K dz A oav o
o At o A A A | ww i ww
w0 A & & arFr

TN w1 wfawre grar § gt 4w
# AT 7 ®1, 9T AmA ¥ A,
we Yo & fau wan gw aw @ gt
wroet & Ay F 1 Afe 2w A wfe W@
wré d §IETT gHe W AT AG ¥ @A
t 1 afy ot a@ fagm wa@ 2 @
AT ey S ey g ot 7 % &t oY, s ATeAT
A ¥ adn, fee Wi 1 g aan
o W ag ¥ omd | WA A A
gorer ¥ fagat ot £ w7 s

off wrmat © W WEIET, .
weaw W T A

oft wrmefh : faw 0w fase o
oW WET Wi 4T A
weqw wgtew o AT

ot arwft : wr seET with & Tan-
ar & v foear mar o <Y el
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F &9 § Y oI g, IR W FA &
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wrenw WA ;& W v fn fe
ATga w1 K g9 7 o7 WA OF Aww A
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wFt At v g wfgw
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oft T gTeY - FAET ARWTET
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wew Wy - & w3 aTmt ot &
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[wems wEr=T)

dm =z A & & sy § afem ww
1o gy =@ oo § 1 W9 TOAT TP
T T ¥ A FTart ) I Ay 23
...

ot Tdww aTew
nm W ¥

wrew wpte A AT AT R E 7
it Tt I 3w & gy oy ey Y

mal v sl wm
nadwE

TFTAT T

The Minister of Law and Social
Security (Shri A. K. Sen): I beg to
move:

“That Shri Bagri be suspended
from the pervice of the House for
the rest of the Session.”

Mr, Bpeaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
the rest of the Session.”

sft croriree avew A, Y, A

oft RO g A g AT R

o rodvees amew : g ) ) e
¥ o 9T g ¥ ey ol

werw g  f G @ & P
Aare g

Let the lobbies be cleared (Inter-
ruption), The Bell is being rung to
clear the lobbies.

The questlon is........

Shri Surendranath Dwivedy (Ken-
drapara): Sir, before you put the mo-
tion to the House, although we all dis-
approve the attitude of the hon. Mem-
ber, we feel that the sentence is too
severe. If they could accept an
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amendment, 1 suggest that it should
be for a week.

Mr. Speaker: [ must bring ‘o the no-
tice of Shri Dwivedy that there cannot
be any amendment to this motion (In-
terruption). I am really very sorry
that at this stage Shri Dwivedy has
stood up to appeal to me. Was I not
clamouring for any help from the Op-
position that I should get. How long
did T continue . . .

Shrl Surendranath Dwlivedy: None
of the Opposition Members rupported
him; you must have observed that.

Mr. Speaker: 1 was all along asking
the Opposition to exercise its influence.
I was again and again saying that ]
did not want such an action to be
taken. I gave so much of opportunity,
showing so much of latitude and I
was suffering all that humiliation and
all that insult as well. 1 appealed
to the House and particularly to the
Opposition, but nothing could have any
effect.

Shri U. M. Trivedl: Sir, we are with
you in this respect and we do not want
in any manner to lessen the decorum
of the House. But at the same time
we feel that this sentence for the
whole term for the whole session, is
rather very severe. Though the fault
lies on the Member concerned, still we
feel that it is a severe one. We do not
want to support him ir. the least. We
promise that we do not wanl to sup-
port him,

Mr Bpeaker: Now, there cannot be
any amendment as the hon. Member
would be aware.

Shr| Harl Vishan Kamath (Hoshan-
gabad): Sir, I rise on a point of order.

ot "o ;& wr i g g,
W e w1 ey o I §, A
T AT A1 AET WTfer ) W R
w far & fomr o femr oy
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WWW AEY ; A AT IX FF @
& f& ow fa7 w1 3 e o, 3 oo
Tg W Ty fir G At 5 dr v an
fiem st T A qTET TR ¥ T
fear | ww g GaT % g 9% § 0
¥ ¥ wf 2% wgr, afeT 10wl w1 W
o eI R A &
frusgrarAt gmag dq ow fam & fadr
FE GeTE |

Qw WA TR weeT, OF fa &
fam Agr ar €1 fam & fao s fagr @

sy wEhaT - ma w1 far A ot
FrE ST AdT &

Shri Harl Vishnu Kamath: Sir, |
rise on a point of order. I raised Lhe
issue last time also wnen there was a
similar question before the House and
you were pleased to observe that
under the Rules thery coulj be no
amendment to the molion. But then
I appealed to you that ihe rules might
be suspended for the tim» being under
rule 388. Therefore, you, Sir, on your
own, suo motu could reduce the period.
May I appeal to Shri Sen, the Law
Minister, to reduce the puriod by
bringing in ap amending motion
reducing the period to seven days?
He can dp it. I appeal to him. I
appeal to the Prime Minister.

Mr. Speaker: T put it to hon. Mem-
bers in the Opposition

An Hon, Member: He can withdraw
his motion and bring in a fresh motion.

Mr. BSpeaker: I would ask hon.
Members in the Opposition, so far as
the rules stand, is it possible for me
at this stage to bring in an amend-
ment? After a motion has been made,
how cap I do that?- It is for the
House, after it has taken any decision,
to change, modify or alter it when-
ever it wants.

Bhri 8. M. Banerjee: Supposing !
move a motion mnow that the Rules
be suspended?
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Mr. Speaker: There is no prowvision
for it.

Shri Harl Vishau Kamath: He has
a right to withdraw the motion and
move a fresh ope.

Shri H. N. Mukerjee (Calcutta Cen.
tral): Sir, your purpose as well as the
purpose of the Oppouiuon is to see
thag the pre Ings are cond
properly so that the points might Im
properly ventilated. None of us here
like some kind of things which some-
times take place in this House. You
have been pleased to say that the
Opposition has not done its duty by
helping you. You know the difficulty
in which thy Opposition groups func-
tion in this House. Your object as
well as our object is to see that as
quickly as poasible in the difficult
conditions of parliamentary life we
conduct our deliberations. But would
it be proper to punish a Member in a
rather extreme fashion on the very
first day of the session and thereby
exacerbate emotion already obviously
roused or would it be puth of wisdom
to gee that something is done to see
that it is brought down. The House
can do whatever i likes. At any
particular point it can, by suspending
the rules, allow an amendment to be
moved. This can be done and it cught
to be done.

Mr. SBpeaker: 1 am sorry the same
thing is being repeated, Did mot 1
say again and agein, I ask Shri Muker-
jee, that this is the firsy day and T do
not want to take any action? How
many times did I say that? Was any
response given from the Member?

Shri H N, Mukerjee: What can we
do belonging to different parties?

Shri Surendranath Dwivedy. It is
accepted by all that it is a case which
needs punishment. What we ask is
that it should not be too severe and It
should not be for the rest of the ses-
sion. 1f the rules stand in the way,
my suggesiion would be—as a request
has already been made—that let this

g
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motion be withdrawn and let the Law
Minister make another motion suspen-
ding the Member for a week.
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Some hon. Members: No, no.

Shri Daji (Indore): Sir, I rise to a
point of order. I would like to know
whether decorum is to be maintained
omly by the Opposition. When Oppo-
sition Members are shouted down,
why is it that the Chair does not name

one of them? They shout even
at  our leaders. How can we tnle-
rate ' this? Mr. Mukerjee was

shouted down; Mr. Dwivedy wa=
shouted down and Mr. Kamath was
shouted down. Has the majority
Party, the ruling Party, got the pri-
vilege of shouling down the Opposi-
tion Members? Can you not ask them
to leave the Housze? You should be
fair, (Interruptions).

Mr. Speaker: If the Memburs do
not allow me to do that, what shouid
1 dov

ot wo wo oy (W) : waw
TRIAT IA F1 qE T foemy amd, Tnn o
¥® wH wE Sifgd o

uww wERw - wy oAr fafer
ATRT TH g Ay ¢

Shri A, K, Sen: If you are willing
to allow the rule to be suspended,
1 am prepared, on behnlf of the Gov-
ernment, to propose that the period

be reduced to one week. (Interrup-
tions).

Mr. Speaker: Order, order, 1 am
doubtful whether at this stage the
rule can be suspended.... (Interrup-
tiong) Would'nt they allow me to
speak?

oft vrdrwe aTew - genw WERA,
HIT wEEqT T 98T ¥

weuw wWEhw - w9 &5 AT )
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When & motion has been made
under one rule and it is about to be
put to the House, T am doubtful whe-
ther at that stage it can be suspend-
ed. If the hon. Minister so desires, he
might withdraw his first motion and
make the second one.

Shri A, K. Ben: T can do that. I
beg to move:

“That the leave be granted 1o

withdraw the motion™.
Mr. Speaker: The question is:

“That the leave bLe granted to
withdraw the motion".

Those in favour may kindly
‘Aye’.

Several Hon. Members: Aye,

say

Mr. Speaker: Those
kindly say ‘No'

Some Hon, Members: No

against may

Mr. Speaker: The ‘Ayes’ have it

Some Hon, Memhers: The
have it.

Shri Lal Bahadur Shastri: Sir, 1
can very well understand the feel-
ings of the hon. Members of thic
House, the views or the opinion of
the Members of the Opposition and
nlso of the Members of this side, It
is highly regrettable that the proceed-
ings of the House are not allowed to
be carried on in a manner Wwhich
would be in consonance Wwith the
dignity of this House. There is const-
ant disturbance. Even when you, Sir,
are standing, you are not allowed to
speak. Whenever o Minister is speak-
ing or replying, he is continuously
interrupted, There should be some
decorum in the FHouse and if we do
not observe that decorum, I am wvery
sorry to say. we would be pre-
seriting an image which would go
totally against us not only in India but
outside also. T would, therefore, beg,
through you, to the Hom Members

‘Noes’
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thot in future let us ohierve some

rules and regulations

I sn far as this particuiar matter
1= concerned, of course, it is not  the
first time that Bagvin has behaved
in this manner. But [ would request
vou that you may pleass agree o
waive the rules and allow the Law
Minister to move another motion, I
have every hope that the  whnole
Houze will agrse with it

Mr. Speaker: After this appeal of
the Prime Minister, 1 hope the whole
Houswe wouli] agree tn the withdrawal
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Bhri A. K, Sen: I move:
“That Shri Bagri be suspended

from the service of the House for
one week"

Mr. Speaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
oneg week”

Lok Sabha divided.

Shri Sumat Prasad (Muzaffar-
nagar): I am for 'Aye’.

Shri Brij Basl Lal (Faizabad): My
machine did not work. I am for 'Ayc’,

of the first motion.

Non. Members: Yes.

Mr., Speaker: Sc, ‘he first

i= withdrawn
Division No. 1]

Akkamma Devi, Shrimstl
Alve, Shri Joschim
Rakliwal, Shri

Aalmiki, Shri

Rarman, Shri P.C.

Barus, Shri R.

Rarupal, Shri P.L.

Base nt Konweri, Shrimati
Basapps, Shri

fas omatar, Shn

Whagat, Shn B.R.
Rhagevati, Ghn

Rhakt Dershan, Shri
Ahugews, Shri M.B.
Rhattacharyyn, Shn (LK.
Birendra Dubadur Singh, Shri
Borooab, Shri P.C.
BArajeshwar Prasad, Shr;
B Rei Singh-Kotah, Shri
Chanda, Shrimad Tyotsms
Chandreiki, Shri
Chaturvedl, Shri S.N.
Chandhry, Shri Chandramani Lal
€ haudiuri, Shri DS,
Chaudburi, Shri Sachindrs
Cheves , Shri Y.B.

Chual Lal, Shri
Daadeker, Shri N,

Dw, Sbrl BE.

Dass, Sbri C.

Drighwe, Shri

Disxit, Shrl G.N.

ot vy forwa ;& A ) wr

g

motion

AYES

Diwivedi, Shel M.L.
Playaperumal, Shn

Giupta, Shri Shiv Charun
Harvand, Shei Ansar
Hazariks, 5hri I.N.

Hem Rai, Shri
Himstsingks, Shri

lubs! Singh, Shri

Jyotiahi, Shri J.P.

Kabir, Shri Homayun
Kapur Singh, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Shri Owman Al
Khan, Shri Shahnaws:
Kindar Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M.R.
Krishnamachari, Shri T.'T.
Krishoapa! Singh, Shri
Kureel, Shri BN,

Lahten Chaudhry, Shri
Ladit Sen, Shri

Mahadevs Prasad, Dr.
Mabuab, Shri

Mahlahd, Dr. Sarchini
Madmoons Sultan, Shrimati
Mallick, Shri Rama Chandra
Mandal, Shri J.

Mandsl, Sbri Yaovons Prasad
Mami yergadan, Shri
Mastri, Shel D.D.

Mr. Speaker: All
record,

this will go in

[13:45 Wre,

Marand;, Shri

Muruthish, Shril

Masani, Shri M.R,
Musuriyn Din, Shel
Mathur, Shri Shiv Charen
Mehrotra, Shri Braj Bihari
Mebta, Shrl Jusbvant
Mirza, Strl Bakar Ali
Mishre, Shri Bibhuri
Mishrs, Shri M.P

Misra, Shri Mahesh Dutra
Morurks, Shri

More, Shrl K.L.
Muhammad Tsmall, Shel
Mukerjee, Shri HN. B
Mubsries, Shrimati Sharda
Murli Manchar, Shri
Muthlah, Shri

Nalk, Shei D.J.

Manda, Shri

Naysk, Shri Mohen
Nuyer, Dr. Senhils
Nigam, $hrimati Savitri
Oua, Shel
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Patil, Shri D.S.

patil, Shri J.5.

Pail, Shri M.B.

Patil, Shri 5.B.

Pillai, Shri Nataraja

Prabhakar, Shri Naval

Ral, Shrimati Sshodrs Bai

Raja, Shri C.R.

Raldeo Singh, Shri

Raju, Shri D.B.

Raju, Dr. D.S.

Ram, Shri T.

Ram Scwak, Shri

Ram Swarup, Shri

Hananfal Singh, Shri

Hane, Shri

Ranga, Shri

Ranga Huo, Shri

Kao, Shri Jaganstha

Rao, Shri Krishnamoorthy

Rao, Shri Rameshwar

Rattan Lal, Shri

Raut, Shri Bhola

Rawandale, Shri

Hay, Shrimati Renukas]

Reddy, Shri Narasimha

Reddy, Shri Naraysn

Thagri, Shri

Hancriee, Shri 5.M.9
Bhanja Deo, Shei L.N.
Uhattacharya, Shri Dinen
Minra, Dr. U

Mr. Speaker: The result of the Di-

vision is:
Ayes

Noes

AUGUST 16, 1065
]

Reddy, Shrimati Yushoda
Roy, Shri Bishwanath
Sadbu Ram, Shri
Saigal, Shri A.S.
Samanta, Shri 5.C.
Samnani, Shri
Saraf, Shri Sham Lal
Sarma, Shri AT
Sen, Shri A.K.
Sen, Shri P.G.
Shah, Shri Manabendra
Sham Math, Shri
Shorma, Shri AP,
Sharma, Shri D.C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narsin, Shri
Shinde, Shri
Shinkre, Shri
Shree Narayan Dus, Shri
Shukls, Shri Vidys Charan
Singh, Shrl K.K.
Singh, Shri 5.T.
Singha, Shri G.K.
Sinba, Shrimsti Tarkeshwari
Sinhasan Singh, Shn

NOES

Murmu, Shri Sarkar
Patinayok,  Shri Kishen
Pandey, Shri Serioo
Rameshworansnd, Shri
Reddy, Shri Fawarn
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Snoatak, Shri Nardeo
Solenki, Shri

Srinivasan, Dr. P.
Subramanysm, Sbri ‘1.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tahir, Shri Mohammad
‘Thengondar, Shri
‘Tiwary, Shri WM.
Tiwary, Shri K.N.
Tiwary, Shri R.5.
“Tripathi, Shri Krishna Deo
Tula Ham, Shri

Uikey, Shri

Ulaka, Shri Ramachandra
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindes
Vecrappe, Shri

Verma, Shri Ralgovind
Vimla Devi, Shrimati
Vyas, Shri Radhelal
Wadiwa, Shri

Yadove, Shri B,

singh, Shri JB.S

Sumat Prasad, Shri
Swamy, Shri Sivamunby
‘Warior, Shrl

Yadav, Shri Ram Sewik

Mr, Speaker: Order, order. Let us
now hear the Prime Minister.

174 Shri Lal Bahadur Shasirl: As I
told you in the beginning, 1 would
15 refer 1o some of the poims  raised

The motion was adopted.

it flem wEmuw (@wEEgl) .
T WY ATHAT § I w A g A
®aA & wrAA AT 91, 39 *1 e
ar g &, wafad & ot are wrez
AT E |
Shri Kishen Pattnayak and some
other Memberg then left the House,

just now when I reply to the debatc
because it would be better {  hear
the full debate and then refer tu those
points.

The House will recall thut the lust
semsion of the Lok Sabha devoled
considerable time and attention, sn
rightly so, to the developing situa
tion between India and Pakistan on
the Kutch-Sind border culminating
in the inroads committed by Pakis-
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tani armed forces in the Hann of
Kutch.

SRAVANA 25,

I had made a number of state-
‘ments in the House. It would be re-
called that, as a result of Pakistuni
armed intrusions into the Rann of
Kutch and their aggressions commit-
ted against us, there was scrious
danger of a military conflict between
India and Pakistan which, in the very
nature of things, could not have
been confined merely to the Kulch-
Sind border, As I said in my state-
ment in this august House un April

- 28, that was one of the most [ateInl

- moments of our times and both India
and Pakistan stood poised at the
crossroads of history, I made 1t quile
clear then and afterwards that we
are a nation, pledged to peace but
that at the same time we are deter-
mined to defend our country.

Throughout those difficult days we
were subjected to great provocations.
Pakistan did everything to wash away
the bridges of peace and to engulf
the two countries in a military con-
flict, the consequences of which
would have been grave for both,
However, the flrm steps that we
took. including the despateh of
troops to the frontiers to meet the
threat posed by the concentration of
troops on the other side made Pakis-
tan realise that it should not hope to
get away with aggression.

I cannot but make a reference tn
the present situation as it exists in
Kashmir. It is a new situation, full
of the most serious potentialities. A
large number of raiders in civilian
disguise, but heavily armed, have
come across the ceasefire line and are
indulging in serious acts of sabotage
and destruction. These raiders are
being spotted out and dealt with
firmly and effectively. The nuinber
of those killed, wounded and cap-
tured is now fairly large. Our vali-
ant security forces, both army and
police, are acting with exemplary
wvalour.

831 (Al) LSD-—T.
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The two situations to which 1 have
made a reference arose at different
points of time and I have ng doubt
whatsoever thap the manner in which
Government dealt with them was the
best possible in the circumstances. I
would urge the House to consider the
Gujarat-West Pakistan Border Agree-
ment in the light of the stand that
Government had taken while the Par-
llament was still in session and which
was stated in this august House on
more than one occasion,

May I now refer to the Gujarat-West
Pakistan Border Agreement in some
detail? As the House is aware, on
April 28, the Prime Minister of the
United Kingdom, Mr, Harold Wilson,
wrote to me and to President Ayub
Khan expressing great concern at the
situation that had developed in regard
to the Kutch-Sind border, He suggest-
ed a ceasefire to be followed by with-
drawal of troops and restoration of
the status quo as on 1st January, 1085
and thereafter talks between the two
Governments. These proposals basi-
cally conformed to the stand consis-
tently taken by the Indian Government
in the fruitless exchange of notes
which had taken place between the
Governments of India and Pakistan in
the months of March and April. I,
therefore, replied to Mr, Wilson accep-
ting these principies. Thereafter fol-
lowed a long process of negotlations
on details. Through the interme-
diary of U. K. High Commissioners
in India and Pakistan and the United
Kingdom Government eventually on
the 30th June, 1965. an agreement
was signed between India and Pakis-
tan,

The main elements of this Agrec-
ment are: a ceasefire on both sides to
be followed by withdrawal of forces
and restoratlon of status quo as pre-
vailing on the 1st January, 1965, Once
these are accomplished, there has to
be a meeting between the Ministers
dof India and Pakistan and If such a
meeting ic unable to resolve the boun-
dary issue, a three-man impartial tri.
bunal is to be constituted to give ita
findings on the subjects. A time-table is
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set out in the Agreement for these va-
rious steps. The withdrawal of forces
from the Rann of Kutch is to be com-
pleted within seven days of the cease-
fire. Restoration of the status quo in
its entirety, including resumption of
normal police patrolling is to be com-
pleted within a month from the date
of ceasefire. The Ministers' meeting
is to conclude discussions within two
months and the iribunal is 1o be set
up within four months of the ceasfire.

171

The Agreement is in conformity with
the Indo-Pakistan Border Agrecments
of 1858 and 1960. In connection with
the latter, T would like to recall that
those Agreements were placed before
the House on the 16th November,
1859 and 9th February, 1860, respec-
tively, and statements thereon had
then been made by the late Prime Mi-
nister Pandit Jawaharlal Nehru and
the Minister for State, Shrimati
Lakshmi Menon,

Hon, Members will recall that, in my
statement before the House in the last
session, I had said that we would agree
to talk, but only if Pakistan's aggres-
sion was vacated and the status quo
ante was restored. I had also stated
that Pakistan would have to vacate
Kanjarkot. All this has been compli-
ed with. There is no Pakistani force
now in Kanjarkot; Bihar Bet and
other points which they had occupied
have also been vacated.

As regards patrolling also, the posi-
tion would be restored as on 1st Jan-
uary, 1985. The officials of the
Governments have met to sort out de-
tails.

two

T should like to say a few words
with regard to the status quo ante,
The Agreement restores the status quo
as on 1st January, 1865, Generally
speaking, implicit in the concept of
status quo is adherence to the position
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prevailing at a given time. In agree-

ing to the restoration of the status quo
ante, we have not introduced any new
principle.

The question as to what the actual
positlon in regard to various matters
on the 1st January, 1065, was one of
fact ang not of any sovereign rights.
The restoration of thal position was
considered essential in order to get
Pakistan’s aggression vacated—the ag-
gression which Pakistan had commit-
ted in April, 1865. The inlerim period,
while the question of demarcation of
the boundary is being pursued, would
be of g short-term duration. As I have
sajd already, there is a definite time
schedule for the entire work to be
completed even if it becomes neces-
sary to refer the matter 1o the tribu-
nal. It is perfectly clear that the boun-
dary would be demarcated on the basis
of documentary evidence and the de
facto interim position would have no.
relevance whatsoever.

One matter sbout the Agreement
which has caused some comment is
that of patrolling. On this question
also the actual position obtaining on
the 1st January, 1865, had to be res-
tored. ‘The Pakistan Government put

. forward the claim before the United

Kingdom Government, who ‘were
acling as intermediary, that it was
patrolling on that day over a wide area
in the Rann of Kutch.

This claim was found to be without
fpundation except with regard to a
small track close to the international
border, over which Pakistanj patrols

| were said to have passed. ...

Shri Hem Barua: ‘“said to hawve"

passed!

Shri Lal Bahadur Shastri: While
moving from Ding to Suraj, both of
which lay in Pakistani territory. This
position had 1o be accepted as part of
the overal] restoration of the status
quo ante, on which from the very
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beginning India had taken a firm
stand. I should make it clear, how-
ever, that the use of this track does
not, in any manner, confer any rights
on Pakistan,

The authority of India is complete
and vxtends to the whole of the Rann
of Kutch,

14 hrs,

A few words more about Kashmir
before I conclude. All my colleagues
and I myself share fully the grave an-
xiety which 1 know fills the minds of
all hon. Members., As the hon. Mem-
bers are aware, the armed raiders
have crossed the cease-fire line deceit-
fully in civilian disguise. According
to information available, and as has
just now been gaid by the Defence Mi-
nister, these people had been specially
trained to indulge in acts of sabotage
and destruction by the armed forces
and officers of Pakistan. Our security
forces are dealing with these raiders
in the only manner appropriate to the
situation. From the statements made
by the prisoners, it would appear that
the preseny operations have been plan-
ned and are being directed with the
approval of the authorities in Pakistan.

The situation in  Kashmir is fully
under control. The raiders are being
tracked down even with the help of
the local population. It may take a
little time to apprehend all the raiders,
but the operations are proceeding satis-
factorily. The Government and the
people of Kashmir are prepared to
face the challenge, and I would like to
pay my tribute 1o the courage of the
people and to the boldness and deter-
mination shown by the Government of
Jammu and Kashmir under the dis-
tinguished leadership of G. M. Sadig
Sahib,

Hard days lie ahead, but we have (o
face the fulure with bold resolution.
The price of freedom is paid not onee
but continuously. We have to be pre-
pared as a country to pay that price.

So far as Government are concern-
ed, we have dealt with the developing
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situation, whether in relation to Kutch
or in relation to Kashmir, in the besV
manner possible in our circumstances.
Government will continue 10 do so in
the days ahead, but their hands would
be greatly strengthened by the mighty
support they get from this House,

Mr. Speaker: Motion moved:

“That the statement laid on the
Table of the House by the Prime
Minister on the 18th August, 1965,
on the Indo-Pakistan Agreement
of June, 1965, relating to Gujarat-
West Pakistan border be taken jnto
consideration.”.

There are some substitute motions
for this. The first one is in the name
of Shri Yashpa] Singh. Is he moving
it?

Shri Yashpal Singh (Kairana): Yes,

Mr. Speaker: The second one is n
the name of Shri Kishen Pattnayak.
1 think he is not there in his seat. The
third ong is in the name of Shri Madhu
Limaye. He has gone out.

st fema qowmw @ F qE wTAT
i

Mr. Speamker: Substitule motion
No. 4 is in the name of Shr Suren-
dranath Dwivedy and others.

1 am

Shri Surendranath Dwivedy:
moving it.

Mr. Speaker: Then, the fifth one is
in the name of Shri U. M. Trivedi and
Shri Brij Raj Singh,

Shri Brij Raj Singh (Bareilly): I am

moving it

Mr. Speaker: Substitute motion No.
6 is also in the name of Shri U, 4.
Trivedi, Shri Brij Singh and othere.

Shri Bri] Raj Singh: I am movimg
substitute motion No. 6 also.

Mr. Speaker: Then, the seventh one
is also from Shri U. M. Trivedi, Shri
Brij Raj Singh and others.. .
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Sbri Brij Raj Blogh: I am moving
it
Mr. Speaker: I do not think the

whole of that would be relevant.

Then there are two motions in the
names of Shri Oza and Shri Vidya
Charan Shukla respectively. Shri
Vidya Charan Shukla is not present

Shri Oza (Surendranagar):
wsubstitute motion No. 8

1 move

Shrimati Renu Chakravartty (Bar-
rackpore): We have sought permis-
gon from you to move our amend-
ment. Since we only came after 5§
p.M. yesterday, we could not table
our amendment. Ours is not a substi-
tue motion but only an amendment,
and | hope that you will kindly per-
mit us g move our amendment.

Mr. Speaker: When will the hon.
Member pass on the {ext of that
amendment to me?

Shrimati Renu Chakravartty: We
have already sent it on to you. I had
sent it at 10°30 a.m, today with a spe-
clal letter to you.

Mr. Speaker: All right, 1 shall have
that also circulated.

Shri Hari Vishnu Kamath: Before
the House proceeds to discuss the mo-
tlon, 1 would like to make 5 twofold

-.request. Firstly, 1T would submit that
in vitw of the importance of the mo-
tion. \the House should have in  my
humble judgment, at least ten hours.

Mr. Speaker: The Business Advisory
Committer is silting today at 4 rm.
and this can be discusscd there

Bhri Aari Vishna Kamath: My se-
cond request is this. The Prime Minis-
ter. if 1 have heard him aright, said
that certain documents or proofs or
evidence of Pakistan's pseudo-claim
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wers laid before the British Prime
Minister. In order that the discussion
here may be fruitful, usefu] and help-
ful, all thosp documents and proofs
laid by the Pakistan Government be«
fore the British Prime Minister showld
be broughi before this House, because
the House was not apprised of those
things during the last session on the
question of the status quo ante.

Mr. Bpeaker: Shri Prakazh WVir
Shastri has also sent a substitute
motion.

ft wermire st ¢ (frrdtT) o
FRAT FIATE |

Shri §. M, Banerjee: | had also sent
in my substitute motion today at 1030
Am. 1 could not table it yesterday be-
cause 1 was nol here.

Mr, Speaker: 1 shall take that also
as moved,

Shri Hari Vishnu Kamath: Is the
Prime Minister not taking any action
on what I had said?

Mr. Speaker: He has heard it, and
it is now for him.

Shri Hari Vishou EKamath;
means that they have no proofs?

That

Shri Yashpal Bingh: I beg to move:
That for the opriginal motion, the
following be substituted, namely:—

*“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1865, on the
Indo-Pakistan Agreement of June,
1885 relating to Gujarat-West
Pakistan border, disapproveg the
Agreement as it barters away the
honour and sovereignty of India.”
(1).
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Shri Surendranath Dwivedy: 1 beg

move:

That for the original motion, the

llowing be substituted, namely: —

“Thie House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakistan border, is of the opinion
that the sald Agreement is dero-
gatory to national honour, detri-
mental to national interest, and
is contrary to the spirit and let-
ter of the resolution unanimously
adopted by the House, disapproves
the Agreement and calls upon the
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the House by the Prime Minister
on the 16th August, 1965 on the
Indo-Pakistan Agreement of June,
1985 relating to Gujaral-West
Pakistan border, disapproves the
Agreement on the following
grounds, namely:--

(a) that it is a vivlation of Par-
liament's sacred resolve not
o compromise with Pakistan
until it wvacated its eggres-
sion in Kutch;

(b) that a case of wanion uggres-
sion has been wrongly ack-

nowledged as a territorial
dispute;
(c) that it involves abdication

of India’s sovereign rights In
Kutch inasmuch as Pakistam
has been permitted to patrol
in Indian territory;

(d) that the Agreement asoqui-
esces in an abridgement of
India's sovereignity because
India has agreed to withdraw
Armed Forces from its own
territory;
that the Agreement sets up
a wrong and dangerous pre-
cedent because, contrary to
India's stand to-date, i} sub-
mitg India’s territorial Integ-
rity to international arbitra-
tion; and finally;

(f) that it is an act of appease—
ment of the aggressor which
by whetting the aggressor's
appetite in  the end result
only serves to undermine the
cause of peace—as the recent
events in Kashmir have con
clusively proved;

and therefore, directs the (Govern-
ment to revoke thia Agreement

(B).

Government tg annal the same™

4.

(ii) That for the original

motion,

the following be substituted nam:-

ly:—

Bhri Brij Baj Singh: | beg to move:

(i) That for the original motion,
the folloming be

namely:—

“This House, having eonsidered
the statement laid on the Table of

substituted,

“This House, having considered
the statement lald on the Teble of
the House by the Prime Minister
on the 16th August, 1985, on the
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Pakistan border, disapproves the
Agreement and directs the Gove-
rnment to revoke it (B).

(iil) That for the original motion
the following be substituted, name-
y:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August. 1965, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakislan border, is of the opinion
that—

(a) by launching an undeclared
invasion on Kashmir, Pakis-
tan has sabotaged the very
basis of the paet, namely, the
imperative need o maintain
Indo-Pak peace and good-
will;

(b) the Agreemnt was entered
into on the ground that “it
would result in lessening cf

tensions on the Indo-Pek
border™;

(c) Pakistan has, by it own
action, violated this basic

postulate of the Agreement;
(d) the pact in effect now stands
annulled;
and, therefore, urges upon the
Government lo let it be known to
Pakistan that India does not hold
itself committed any longer to the
Agreement, and further directs the
Government to cal] off the propos-
ed meeting of Indo-Pak Foreign
Ministers and take no  further
steps in pursuance of the Agree-
ment until Pakistan demonstrates
in & convincing manner its bona
fides” (T). \

Shrl Oza; That for the original mo-
tion, the following be  substitut-
ed, namely:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 18th August. 1985, on the
Indn-Makisian Aereement of June,
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1965 relating to Gujarat-West
Pakistan border, approves of it." (8)

Shrimati Renu Chakravartty: T beg
to move;

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreement of June,
1865 re'ating to  Gujarat-West
Pakistan border, is of the opinivn
that the clause for reference to ar-
bitration be revoked, as iy impinges
upon our sovereign rights on the
territory of Kutch and is fraught
with grave dangers.” (10)

Shri 8. M. Banerjee: I beg 1o move:

That for the original motion, the
following be substituted. namely: —

“This House, having considered
the statement laid on the table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreemeng of June,
1965 relating to Gujarat-West
Pakistan border, recommends to
Government to scrap the said
Agreement in view of the fresh
aggression committed by Pakistan
in Kashmir" (12).

Bhri Maurya: [ beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1865, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakistan border, is of the opinlon—

(a) that the said Agreement has
deviated from the principles laid down
by Parliament;

(b) that the Agreement is derogatory
to national honour;
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fc) that the Agreement gives a long
rope to the aggressor; and
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(d) that the recent aggression com-
mitled by Pakistan in Kashmir is the
outcome of this Agreement;

and, therefore, recommends 1o Gov-
ernment that this Agreement should
be scrapped.” (13).

it serereie st : & s W
i

fx g7 wema & mqw 97 fre-

fafar ar wm, wafa—

“ag wAT gATT-afeat arfea

# & avag ¥ 9, 1965
F wTTAITE AR & ATy
# ware §eY 317 16 WA,
1965 ®1 #Ea #§ fagr o
aweg qr fawifor s @
f& mowYar wrrd feai &
aaar sfrea ¢ o afesam
w1 WA HATHT 77 TR
w7 & fAu oY SmETRA A,
#a1 o sl o fagan
wife & wrewm ®7 3ER
faz o w7 fzm 8, eafeo
N OUNTEAT |17 gEAer
A% ANEIT T GRTHIT T
famr s " (11)

Mr. Speaker: All thesc substilute
motions are now before the House.

Shri Rangu (Chittoor): We are all

very much exercised over what is
happening in Kashmir across the
cease-fire line and also inside the

country, because of the incursions
made by the infiltrators who are sup-
‘posed to be coming from the so-called

Azad Kashmir but who are !enrq"

by most people in this country io
have been inspired by the Pakistan
Governmeny and to be coming very
Jargely from Pakistan itself. There-
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fore, we do not want to be misunder-
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stood as being in anv way les; anxi-
ous than the Government and the

otherfparties in our national anxiety

and determination to throw out these
infiltrators and 1o maintain the integ-
rity of the cease-fire and gee that in
Kashmir there is peace, as the people
would like to have It and as the peo-

ple of the whole of fIndia would like 3;:_

to have it.

“_i_hm mm———

Al the same time, 1 would like 10
reiterate the siuig taken by our purty
that if sur country is to progress, we
must certainly aim &t 8 long-term
programme for the achievement of

peace and peaceful relations/ between |

India and Pakistan. I{ would not
stand (o reason nor would it be wise
to settle ourselves down to an eternal
posture of enmity between these two
countries, becouse in thai case, pro-
gress would become impossible for
both of us. We want Indiuf

istan to avoid a repetition of the mis-
erable and disastrous experience that
Germany and France had had over
u perind of eighty years, by going
through two World Wars and bring-
ing in guffering not only for them-

and Pak- '

A

. [Mr. Derurv-Seeaxkes in the Chair]
LY —————

selves but for the rest of the/world \;:_.

as well. Therefore, we would like
our Government, and any Gowvern-
ment in this country during the ycars
1o come, to try their best 1o keep
the doors open for the achievement
of peaceful relations, friendship and
amity between these two countries,

But, hzrzaad now, we are face Lo‘”..
face with this most unfortunate situa-

tion wherein the rulers of Pakistun
seem to have taken it into their heads
that they would be able tg serve the

interests of their country—that is en- ,

tirely mistaken and disastrous
but that seems 1o be their impression

also, |
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_thnt they would be able to serve the gur people doing during all these
interests ol the country—by creating five years when Pekistani forces
this crisis again and again between  wege trying tof go against the provi-(
their country and our country. We  sions of this galn control over

deplore it very much and that is the
reason why wh we found that on'
the Kulch border Pakistan defied the
1860 agreement and aggressed or sent
her troops into our own territory and
created that crisis, we were extremely
sorry indeed, and we were prepared to
support the Government, and we did
pport the/Gover in every pos- Y
sible manrer jn their efforts to drive
away the Pakistanj intruders on the
Kutch border. But what did happen in
that area? Would Pakistan have had
the temerity to send her troops so
to our border for so many month
thereafter to cross the border albo, if
she had felt that we were sufficiently
strong, if she had felt and realised
that our security forces, our Army, our
intelligence, our Defence Ministry and
our External Affairs Ministry  and

L

cjose
and 3,

vur own territory.

Then again, the duties of the sub-
centres, wing commanders, special
police and lower commanders in their
1espective areas of responsibility had
been 12 down. There are points 1,
2, 3 and/4, Thereafter there is point
20 which says:

“It is felt that the tension on
the borders will be greatly mini-
mised if there is close personal
touch between commanders of the
two border security forces. . .

There should be close personal touch
between them. Did/they carry out
their duties properly? If they had,
if they had been in close touch with

Home Ministry had been doingf thein‘_"_'-:}me other forces, with the representa-

duty? Even according to the 1960
agreement, there were certain impor-
tant clauses such as clauses 6, 7, 9, 17,
18, 20 and 21 to deal with such situa-
tions. I need not take the House
through al] those things mow. But I
would like/to draw the attention of |
the House/ to the fact that in that'T
agreement, both the Governments had
agreed that notwithstanding the provi-
sions of paragraphs 6 and 8 above, in
areas regarding which disputes of title
were already pending with the res-
pectlive Governments for a decision, the
status quo inclusive of defence and
securlty measures would be strictly
maintained, I we had done that those
troops would not have had the oppor-
tunity at all to come into our country
and within our oewn borders.

i rd

Secondly, there was point/ No. l'l'."'-a
that the 5.Ps. of border districty will
also attend. where necessary, the
monthly border meetings for the pur-
pose of exchange of cattle ang dis-
cussing border crimes. ‘What were

tives of the other Government on ihe
other side, would it have been pos-
sible for the Pakistani forces to have
made these/incursions and gained this
control and build up those brigades
so that they are very close to our
own borders? Did we not neglect,
as my hon. friend, Shei-Flimmat-
singbji—-hid pointed out last session.
the need for constructing border
roads, bridges and causeways and ulso/
the necessary cantonments and other
accoutrements needed by our army
within Kutch?

Having neglected all this it is no
wonder that Pakistan was able to
breach polnts Nos. 9, 17, 18, 20 ard
22. According to point No 8 neither
side will have any, t or tem-
porary border seéurity forces or any
other armed personnel within 150
yards on either side of the de facto
boundary and no picket/forward
posts or observation posts will be es-
tablished within thls area. Why is it
that we did not see/that Pakistan im-
plemented this, respected it and not
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disregarded it? When they breached
it what is it that we did over all that
period of five years?
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Then there is point No. T.

“Notwithstanding the provi-
signs of paragrpph 6 above, both
sides may, (a)/go right up to the }
de facto boundary in ho it
of an offender”—

f

P

did we do that?—

“(b) send patrols within the
zone specified above upto the de
facto boundary"—

Did we do it?
rights that we had. When/they neg-/
lected their duties in rd to our
rights, we simply kept mum, we
ignored it ind did not do anything at
all. We could have retained such
pickets, forward posts and observa-
tion posts as are already estpblished

]

We neglected all these |
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until the de jure boundary is finalised 7

and return of territories r ad-
verse posiession takes place. A list
of such pusts on both sides would be
exchanged by 1st February 1960
Did we have it? We would like to
have information, as no information
has peen vouchsafed to this House. '

Coming tc points 18 and 20, here is
18:

“The duties of the Sub-centres;
Wing Commanders/8.Ps. and
lower ciunmanders ip their res-
pective ureas of responsibility
shall be as under . . "

These hwre been mentioned. But
they neglected al these and suddendly

in February-Mareh, ‘our Government °

came to Tealise tHat i had to deo
something. What happened during all
these year; between the Government
of Gujaral and the Central Govern-
ment? The Gujarat Government
was supposed to be in charge
of the special police. When the local

legislators demanded fof the Gujarat '

Governmeit an explanation for the
fallure of the special police to keep

A

on Gujarat-West  1B6

Pakistan Border (M)

out the Pakistani intruders, they sald
they hag already inade many re-
presentations to the Union Goveru-
ment but the latter neglected it com-
pletely. We do not know the truth
as {between the two statements, the

tement of the Government of Indla
that it was primarily the duty of the
Gujarat Government and they did not
give any warning and of the Govern-
ment of Gujarat that they had al-
ready sent so 'many reminders and
warnings/ also to the Gowvernment of
India bit that the latter ignored all
these things. Both Governments are
cousin brothers belonging to the same
political party. Both are equally
guilty. Both of them are in the
woup, both are in the dock, both neg-

lected this national duty entrusted to

them according to the 1960 agreement.

Huving neglected all  that they
now come to us with this agreement.
Even when all this trouble was go-
ing on, they dig not have sufficient
information in regarg to, the posses-
sion of places that were -on our side
when they were aslang for restora-
tion of status quo ante as on lat
January. On 1 January, they did not
know—and they tell us now—about
the actual position, #v- regerd—to—the
Burei-Ding—traek. They were under
the impression that it was entirely on
our/side and that Pakistan had no
conitrol and no interest in il. On the
other hand, when facts were placed
before them in the presence of the
British Prime Minister that Pakistan
had some claim and their police were
patrolling the track, the Governmant
of Indla was obliged to wink and ac-
cept thual fact and therefore include
it in this agreement, as part of the
area which would come within the
mischief or status quo ante clause.
This is how the Government of India
has always been unprepared . It Is
Government that commes now and asks
us to agree to this agreement.

It is my unfortunate duty to have
1o accede to this agreement. [ can
appreciale the feelings of my hon.
friends in many of the Opposition
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parties and also quitg a number of
our [riends in the ongress Part+,
genuine feulings of anger, of disap-
pointment #ng of unhappiness because
while on the ong side we are being
asked to nccede to this agreement,
on the otlwer here i3 Pakistan creat-
ing troubles by intrusion in/Kashmir.
At the sarrc time, what other choice
have we got? Would it be in the
interest of this country to give this
opportunity to Pakistan to spread
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‘this war front or war zone over the

whole gamut of our boundary bet-
ween them ang fus? Or would it be
in the national Hiterest of India, in the
interest of peace between these two
countrics from a long term point of
view to have this agreement and al-
low peace to prevail at least op this
Kuteh border so th:!/t:nly the rest of
the border will have to be defended
and protected by our defence forces?
It ix from that point of view tha! our
purty has come o the conclusion
that under the circumslances, given
a5 we are this kind of Governmem/
and this Government, this kind o
leadership wnd this leadership, it
would be in the interest of the coun-
try to accede to this agreement, The
main hope expressed in this agree=-
ment, that the tnsions of the Indo-
Pakistan bo'der would be reduced as
u result of it, has been [rustrated.
ang lhat disappointg us, as it shouid
disappoint all lovers of peace. The
blame lies on Pakistan, the reipon-
sibility lies on Pakistan. and some
responsibility, direct or indirect, you
may call it vicarious, lies on all those
countries al#o wihch are interested in
seeing that peace is maintained ns
between thewe two great countire: in
this sub-conlinent, to see that Pakis-
tan is brought to the road, to the
realm  to the sphere «of peace and
decency aul justice and fairplay in
international relations.

Nevertheless, the hope that the
tensions of the Indo-Pakistan border
would pe widuced has been frustrat-

-ed, and the current Pakistani adven-
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tureg in Kashmir ha: queered the
pitch for all those in this country as
well as outside who are genuinely
keen on Indo-Pakistan amity.

1 have a strong feeling that under
other auspices, thut with a stronger
and better Government, the situation
that we were faced wilh in Kutch
neeq not have arisen at all; it could
have been avoided if only there had
not been such a culpable neglect of
duties in regard to safeguarding of
our borders and territorial integrity.
Under different auspices, with a Jiff-
erent Government!, with a stronger
Government, I am sure that both the
Union and Gujarat would not have
neglected their duties as has actually
happened, Pakistan would never havv
been tempted to coniravene the 1959
and 1960 agreements, because she
would have known thal we were
strong.

On the other hand, what is happeu-
ing is that she has grown stronger
and she thinks that she is stronger
than India. Because she ha: behind
her communist China, she thinks
that she can do all thi: mischief
against us, and she thinks that we
are helpless. And because of our re-
peated statements of 3 non-align-
ment policy and our vaunted loyalty
to some kind of deity that we have
worshipped for so many years right-
ly or wrongly, Pakistan iz assured
that we would continue to be with-
out powerful emough, good enough
friends, reliable enough fricnds, *o
back us, Therefore, as we are stand-
ing by ourselves, Pakistan thinks that
with all the strength that he has
gathered, as ogur friends have put it
this morning, in a stealthy fashion
from the West and in & direct manner
from Communist China, she can aford
to play this mischief with us, create
all these troubles, bait us, prevent us
also from going ahead with our econo-
mic progress

So, it is our weakness that is  res-
ponsible for all this, Who is responsi=
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bie for this weakness? 1t is this

leadership. Given this leadership, it

ir no wonder that Pakistan is creating
all these troubles.

We appreciale und take note of the
rave and repeated declarations of
this Government to throw out all the
infiltrators, and we wish it all suc-
cess, but woud it be possible fer it to
o it? And how soon?

Can we forget what is happening in

Viet Nam? Are not the tacties that
art being pursued here almost the
same that wre pursued by the com-
‘munists in Viet Nam? Whereas Viet

Nam has been able w obtain jts stren-
gth from the democratic West, what
is the strength that we  have?—the
strength of this Government, this
Governmeny which presented such a
weakness in Kutch, this Government
which is not able to mobilise the whele
nation. T do not think it is going
ti: be such an easy mutter tg achieve
all the success thal we all desire in
such a short tlme as we wish. We can
arhieve thay sucess in the shortes!
possible time provided we give up our
wrong international policies and try
and make haste to gain friends for
ourselves gs against communist Chine
as an ally for Pakistan,

The Prime Minister hag asked for
the vo-operation of all parties in their
fight against the infiltrators. We
sympathise with them in their plight.
but are we not to be assured of their
cempetence end  poiitical adequacy—
1 underling the words “politica: ade-
-quacy”—before we commil ourselves
to the wrong-headed political adven-
1ure of trying to fight the two foes of
Pakistan and China al] in isolation
fiom all other powe:s in Asia, in our
neighbourhood and the world as a
whole?

By all counts, through their failure
in NEFA, and recently in Kutch, this
Government is politically incapable of
providing the national leadership that
is called for at this junciure to save
us not only from these border disputes
with Pakistan and China, but also
from the economic, social, lingulstic
and political issues that face the
<country at this juncture,

1887 (SAKA) on Gujarat-West
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Before 1 conclude, 1 would like 1o
place on record our gratitude and ad-
muration for the patriotic, loyal, dis-
tiplined service that has been ren-
dered to this country by sur armed
torces on the Kutcn border in tie re-
cent struggle and als, for the heroic
resistance that our defence forces as
well as police are ofering in Kash-
mir to the infiltrator:, If there s
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ane bright spot at ;1] in tuis gloomy
atmosphere  that we fiud in this
country, it is just that, the

loyalty that our defence [orces have
shown to Mother India, the heroism
that they have  displayed, the
sacrifices  that they have made
many a time at the altar  of  this
country, but many & time becaase of
tlic wrong policies vi this Goveinment
uand generally because they are Indians,
Lecause they jove Ind.a and hav: gone
into the defence for:s in order to
fight for us all and for the gene:ctions
.n come. All credit to them, and the
homage of our party and, I am sure,
the homage of all patriotic-mi»ded
people all gver India, in this House
as well as oulside, goes to these
friends, to these loyal citizeny who
have also accepted this  additional
responsibility of defending our coun-
try.

Shri Indrajit Gupta (Calcuita South
West): When the rews fivs}  spread
throughout the country oa 30th June
that a ccase-fire agreement had been
ryached in Kuteh, before (e dewils of
all the implications nd tle precise
terms of that cease-fire agre ment
wre known, a great feeling of relief,
l/:h:lleve, swept thrcugh the country
That wag quite natursl breause the
staius quo ante, which the Guvern-
ment announced had been achieved,
1ueani to the people of this country
une thing by and large, that all  the

posts and all the aress which had/ )

Leen forcibly occupied by Pakistani
armed aggression would iave i« be
vacated, and also that for the time
being at least, the danger or  the
threat, which at one lime seemed very
real, of the Kutch conflict escalating
into a much bigger conflicl all along
the border. seemed to Have been

3
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averted. There was, tnerefore, a  roiled only by our Stale police and not
general feeling of relief. by ths regular army. But on the

On a closer examination of the other side of the border, across the
serms of the cease-fire agreement, ag  yDorder, the regular Pakistan armed
the Prime Minister has said, if one ’\})I‘”“’l’h""ﬁ“ withdrawn from kKee-
takes a formal view of things, a darkol and-Ghed—Bet-swi=Biar-Bet-znd
nurrowly formal factual view Sar_dar post, can remain sbsolutely on
things, then there can  be no doubt 'heir side of the border right up to
that the status quo onte as it prevail- the frontier. Ig it an equitable with-
ed on 1-1-1985 has been restored drawal? On their side of the border
through the terms of the agreemen.  they are right up.against the border.
1 suppose that, where we are dealing ‘/ixOn our side our armed forces/have ‘o
with maters of Anternational relations’ Withdraw a  considerable ‘listance.
and conventiofis between soverelgn Now, if that was the position we have
States, one has to go by formal facts, to accept it. But is it something to
there is no other way for it.  But Pat ourselves on the back about? How
when the detaileq implications were does this state of affairs come about?
known, the country realised that this
status quo ante as it existed and which
may have/to be accepted, because it
ig the fattual forma) position, was
nevertheless a very, very bitter pill
for this country to swallow, That
status quo ante was something which
was the creation, 1 charge
of the bungling by ,this Govern-
ment, and not anly/ of bungling
but of  suppression of facts
from the people of this country. So
that, a cease.fire in the abstract is
something which I do not think any
persons in their senses can oppose—
of course, not -fire at any price--
;O::’”:h::;t:: q}.'::t":i:::'p:-’::cj:o ::_ both sides will have to collect docu-
gression is something which formally ™Ments and papers and what not, to
can never be opposed. But what do sce what the real positmr_a is"—that
we find on an examination of the WAS done five ycars ago—in such an
terms? area which is a live /area, which may

In the first place, the withdrawal becorr_u: the object of aggression at
which is to take place and which ha any time, our armed forces for flve
taken place, or may not yet have been  Years had not been moved up to the
completed—I do not know whether it border and up to the forward posi-
is still In the process of taking place— , tions. I want to know why. [ am
the nature of that withdrawal is such 'y #0rTy the Defence Minister i’{:::
that it is not a withdrawal on, an here but many assurances have

A

Now, we find from official docu-
ents from /1859 and 1960 the exis-
tence of a’ dispute over thal area,
based on claims put forward by Pak.
istan for regions south of the 24th
parallel. That dispute existed and
was admitted, was recognised, by
the Goyernment of India. It is there
Shin thefterms of the agreement of 1860;
it is admitted. And now, aggression
takes place in the year 1965. It means
that over & whole period of five yeara
where pur Government was aware of
the existence of a dispute, where our
(I,.J Government hndéadmitted the exis-
tence of a dispute and had said “yes,

> equitable basis, Our srmy, our/ re- given to this House in the last two and
gular armed forces have to withdraw  a half years that in all the live border
for a considerable distance south of  areas, our army is being posted right
the internationa] border. 1 do not  up at the ard posts so that we
know the exact depth of that with- % may not taken by surprise again
drawal, because it is not stipulated in the future. Was it because of the
anywhere in the text of the agree-, Gujarat State—I do not know, I want
ment. I presume we have to vacate, to be enlightened on this—was It be-
our army has to vacate, the entire area  cause the State Government of Guja-
which befors 1-1-1985 wae being pat- rat treated this or considered this

-
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area to be some sort/of private zamin. ff-} Anyway, 1 say that first of all the

dari of its own and resented that the
Central forces should intrude there
over the heads of the State police?
Was it that?
Amr—vonr—Member—Phr conirary.

+ My haon.
friend from behind, who comes from
that State, says; the contrary. If

that is so, then/the responsibility has i,

to be assumed by the Central Gov-
ernment i'self. Every time an attack
takes place we find that our State
police is left to hold the baby at the
border until the armed forces which

are way back are brought u:/ﬁ con- Y
a,

siderable time later. Why s this
done? And the result of it is now re-
flected in the terms of the status gquo
agreement, the cease-fire agreement,
that our army cannot go up to the
border and the Pakistan army can go

up wﬁhe border on ils side; but we

cannot, we have to go back and =ay.
“no, only our police will remain
there' because that is the position as
it was before 1st January, 1985. Who
is responsible for this?

The State police behaved withy/the(()

utmost gallantry. We knnw how they
were faced and were a'tacked by
overwhelming numbers: and the House
appreciates very much the gallantry
and the devotion that ihey disployed.
The gallantry awards that were pub.
lished are all for the persannel of the

State /police, many of them posthu.{"

mous, to gallant constables and offi-
cers who died holding those forward
positions.

Incidentally T am recalling a point,
since the Home Minister is here, and
T would like to point out that the gal-

lantry awa for another gallant
‘action whic fought, again by the 3 whi
State police, at Dahagram, the guiTaEN-

fom have not
been announced, I know it for a fuel
that from my State at least there were
five recommendations for  gallantry
awards which are held up in the office

of the Inspector-General/of Police in%

West Bengal. | went to know why
these gallantry awards are held up,
and why they are not announced.

fact that our army hag to pull back is
directly due to thu%:allnus indin‘e—(
rence, complacency, neglect and negli-
gence shown by this Government
which knew flve years ago that there
was a dispute aboul thut area, that
Pakisian had claimed over 3,500 square
miles and which yet refused to move
our armed forces up to/the forward
posts and left it in the hands of the
State police. And because formally
we have to accept that position, our
urmy has to come back.

Secondly, about this Diag-Surai
track, 1 am reminded again of the
plea that was put forward /in the '
days of the Chinese aggres when
we were told that we were not aware
of the fact that this Aksai-Chin road
was being built and was built; it was
only after |t was constructed that we
came to know about/it. The Pakis- -
tan Government claifms that its police
patrols were ranging far and ‘wide
over the Rann of Kutch, a clalm
which they were not able to sub-
stantiate except in the case of this

eighteen-mile track, ~with
Sural. 1 want Lo know, did w w {
about it or mot? At the umé when

this agreement was signed, ; regular
propaganda campaign, officially ins-
pired, went on in the press day after
day saying that Pakisian had pro.
duced irrefutable evidence that be-
fore lst January, 1985 their police \
patrols had larly been using the
Bing-Surai track; and that is the res-
son why we have now to accept It.
But the statement made by the Prime
Minister here today, both his speech
which we heard and the wrillen state-
ment, says that the Pakistan patrols |
were/"uid to have used” this track
and
this had to be accepled as part of
the restoration of the status quo ante.
I want to know what ls the position.
This kind of beating about the bush
will not do. This House igfno{ going ?
1o be hordwinked anv longer Either

Iql.hey say 1@l the Pukistan  patrols

were said to have used that track—
and If they were said to have used
the track and could not produce any
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more cpnclusive evidence, why does
:l sa;/n the next sentence that it
“had “to be accepted” as part of the
restoration of the status quo ante—
or, if that is not the position, the posi-
tion was, as was carlier reported in
the press, that there was irrefutable
t evidence. I/want lo know, if there
was such irrefutable evidence, what
were our intelligence servires doing

all this time.

Igs

s the-House—nat_told _about it?

: hy was
the House not told about it? Exactly,
that is my question. Either they did
not know, Government were ignorant

, about it, or they/knew about it and
these facts weré being suppressed.
And every time an incident like this
takes place we come up again and
again on this question of our intelli-
gence, Every time, since 1062, we
have been told that our inlelligence
services h suffered from some de-
fects and lapses and that these are
being removed and it is being given
priority. General Bhagat, who was
one of the officers appointed to hold
that enquiry into the NEFA disaster
has recently published a book in which

) also hef has repeated this as to how
our defence intelligence and other in-
telligence systems are heing reoroo-
nised and are being very well equipp-
ed and so on. But how is it that they
did not know about this track which
was being used for a long. long time.
and which Pakistan has now estab-
lished and proved? I say thdt al-
though a formal change has been
made at the top of the inlelligence
system by removing Mr. B. Mullick
from there. perhaps, in practice 1 be-
lieve that he continues fo be a very
important person, a sort of mndviser on
intelligence to the Government, to the
Prime Minister. And this gentleman,
whose whole organisation has proved
over and over again that it is
thoroughly incompetent, inadequate,
on every occasion, is still here per-
mitted to earry on in this fashlon.
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And now that is reflected in the te'ms
of the agreement and we have 1o
swallow this pill now.

I am surprised thalt yesterday,
while speaking from the Red Fort, the
Prime Minister said—of course I do
not know whether he has bevn quoted
correctly or not; but this is the Times
of India report today, and it gays—
Mr. Shastri said that the Pakistanl
crmy and police—of course, as far as
the army goes it is correct-—the Pak-
istan army and police were ng longer
present in any part of Kutch, Are
they not allowed to patrol thy Ding-
Surai tract which is south of the in-
ternational border? How iz it that
this statement is made? Does it cor-
respond with facts, is it accurate?
Then it says: “Mr. Shastri ulso said
that India was in full civil control of
the Rann of Kutch." I submit it is
not an accurate statement. You may
say that this track is a wvery small
area but T do not think that one's
sovereignty is judged by the extent
of square miles or feet involved,
The point is that we have had to
swallow this pill and the whole blame
for it rests on this Government.
Thirdly, there was alsg this question.
Of course my hon, friend Mr, Ranga
has quoted the ground rulés”which
were drawn up between General
Thapar on our side and Lt Gen.
Bakhtiar, Rana on the other side in
1960. In these ground rules I find
that there was also an obligation un-
dertaken by both sides when they
send patrols within the zone specified
upto the de factn boundary, toinform
the other side about the actual patrol
beat give full particulars regarding
the number of patrols. when they wiil
operate and so on. I am raising this
point because | want 10 know ‘whe-
ther ever, at any stage, Pakistan had
informed our side that they were pat-
rolling not only in the region of
their side of the de facio boundary
but across it. Naturally, they would
not inform us. Being ignoramuses of
these things always we do not know
anything about it. T want the Gov-
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ernment to examine whether or not
there had been any blatant, flagrant
violation by Pakistan of these ground
rules as far as the patrolling of that
track was concerned and if so whe-
ther it was not a good ground for us
to get out of some of the provisions
of this agreement. Has it been exa-
mined? We are given this document
today for the first time; we have
hardly the time to go through it pro-
perly. But this point struck me here,

Then, as regards the restoration of
the status quo, it has something to
do with the past. It is bad enough
as it is. But our main objection and
our fundamental objection Is to the
provision for the future because it is
one thing to argue: we have no option
but to go back to the status quo ante
however difficult it may be for us:
e have to accept it unpleasan: or
unpalatable though it may be., That
is one argument that is possible. But
no such argument can be advanced
for the future. The future arrange-
ment which is laid down in this ag-
reement regarding arbitration is the
tribunal. There was no compulsion on
us to accept this, Perhaps there were
some indirect complusions beking the
indirect compulsions behjnd the
scenes but we were not told about it
The people of this country and this
sovereign  Parliament  was never
taken into confidence. This Govern-
ment preferred to indulge in secret
diplomacy behind the scenes and that
too under the protective umbrells of
British mediation in the Whitehall.
We were never told that as long ago
as 1850-60 we had admitied to Pakis-
tan: yes, you have also got a terri-
torial dispute, not only a dispute con-
cerning the demarcation of the al-
ready existing accepted border. This
House was told in the month of April
before it went into recess that there
was no dispute excep! regarding the
question of demarcation on the
ground, We were told that demarca-
tion pillars already existed on the
western and eastern extremeties of
the border and due to certain diffi-
culties it was not possible to plant
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pillars along the remaining line and
the only question was to demarcate
on the ground; there could be no
question of entertaining Pakistan's
fantastic claims of 3500 sq. miles
which would push the whole line
down several miles south of the 24th
paralle]l which would mean, 1 pre-
sume, that the demarcation pillars
which are already there will have to
be uprooted. How else can Pakistan's
claim be entertained® The existing
pillars have to be uprooted. Thiz is
what we were led to believe, And now

we find that somewhere in the
recesseg of the Whitehall, thanks
to the pgood offices of Mr.

Harold Wilson, we have signed an
agreement in which we have clearly
agreed that the terms of refercnce of
thiz Tribunal will not be confined to
the question of demarcation on the
ground of an existing internationcl
border between Kutch and Sind hut
will also include the wvalidity or nct
of the claims of Pakistan over a wide
area of the Rann of Kulch itself
Thus our territorial sovereignty has
been made justiciable; it has been
made a matter for arbitration and
award by a third party tribunal. Was
this the impression given to this
House before we went into u reccss
that such a thing would be permitted?
There seems to be a pathetic reliance
by this Government on what it calls
the good offices of the British Gov-
ernment as though it is impartial
and neutral. Is it nol linked in a
formal military pact with Pakistan?
1s it not its military partner? We
know over the years, while the Kash-
mir dispule was discussed at the
U.N.O., what attitude the British Gov-
ernment’s representative had tavoen
in the UN.O. and other places. They
were the original creators of Pakise
tan and surely there was some motive
behind the division of the country.
We continue to have reliance on them
rather than on this House and the
people of this country. The secd
which was planted by them has yield-
ed its evil fruit. Now, at the prescnl
rioment, something is taking place in
F.ashmir, the coming in of inflltretars,
I believe it has got some connection
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with this clause of arbitration. There
is a molive behind it. The motive
is %0 mount this attack and go on
harassing us in Kashmir because, as
‘we know, these infiltrators are much
more difficult to deal with than re-
gular armed forces in uniform and
moving in conventional ways; the
motive is to create such disorder, con-
fusion and commotion in Kashmir
und to keep it festering and ultimate-
1y perhaps in the guise of a mediator,
some friend will appear in the west
‘who will say: come on, let us try and
have a peaceful settlement and once
wgain on the analogy of Kutch we
will have some sort of arbitration
proposal iried to be thrust upon us
in its application to Kashmir also. We
have cut the ground from under our
feet by accepting this proposal in
the case of Kutch and Government
has made justiciable before a tribu-
nal and arbitrator areas over which
our territorial sovereignty was un-
questionable. 1 submit that before
this House went into recess if the
Prime Minister had taken the opinion
of the House as to whethar they were
authorised to agree to such a thing,
! am sure that this House would
never have given them this authority.
‘That is why this country and this
House were bypassed and secret dip-
tomacy was resorted to.

Now, Sir, we were not teld also of
@ thing which is really the most al-
arming of all. I want to know what
Is going to happen if this three man
tribunal cannol come to & unanlmous.
decision. On October 23, 1953 an
agreed decision was arrived ai and
the extract of it is given in this
agreement, It says:

“It was agreed that all out-
standing boundary disputes on
the East Peakistan-India and West
Pakistan-India border raised so
far by either country should be
referred to an impartial tribunal

AUGUST 16, 1965

on Gujarat-West 200
| Pakistan Border (M)

consisting of three members, for
settlement and implementation of
that settlement by demarcation
on the ground and by exchange
of territorial  jurisdiction, if
any. .. It was also agreed that
the decision of the tribunal shall
be by majority and final and
binding on both the parties”

In the tribunal which we have ac-
cepted for Kutch, we will have one
nominee of Pakistan, and one will be
our nominee and if both of them
could not agree on & chairman, the
UN. Secretary General will appoint
his nominee. I want to know whether
the Government has in all seriousness
considered this position that if 3 ver-
dict is given by that tribunal by two
to one, by the nominee of UN. Secre-
tary General and Pakistan's nominec
against us, upholding the claim of
Pakistan in part or in full south of
the 24th parallel in the Rann of
Kutch, we have bound ourselves be-
forehand to accept it whatever it
may be. Yet while fighting was go-
ing in in Kanjarkot and while our
policemen and soldiers were dying,
we were told day in and day out that
there was no question of anything
happening excepting demarcation on
the ground of the border that was al-
ready a settled fact. Is this not de-
ception? What kind of irresponsibi-
lity is this, which has opened our
position, doomed us to a state where
by a majority of two to one, this
tribunal can, if we take the forma!
position, even accept the whole of
Pakistan’s stand? There is nothing
against it. It is no use saying that
we can prove our case and so on und
so forth. Pakistan may be equally
confident. We do not know what 2li
those papers and documents and
things are, to which reference has
been made in this agreement. The
whole thing is going to be based on
documents. Therefore, we say here,
that what is being done for the future
is something under which the Gov-
ernment was under no compulsion
whatsoever; they could easily have
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refused; they could have told the
British Government and they could
have told the Pakistan Government
exactly what they told this House.
Why did they lack the courage to tell
them what they have the courage lo
tell this House—that we will not ac-
cepl such a position? If it is a ques-
tion about demarcation on the ground,
there may be the question of half a
mile here or two miles there or one
mile here or there, where the demar-
cation line may be shifted this way
or that way. That is a different mat-
ter. Everybody understands that.
But why  did they not tell
the House before going to London
that if necessary we will agree cven
to submission of Pakistan's claim to
a tribunal? That way, the territurial
sovereignty is being bartered away.
And, therefore, my party has taken
this stand: we took the stand on the
30th June, that because formal restc-
ration of the status quo ante has taken
place, although, ms I said earlier, it
contains some very, very unpalatable
things which are the creation of this
Government's own previous policy,

even so, we said that cease-
fire is a cease-fire; at least
for the time being it stops the

hostilities and it prevents further
escalation of this war. It does restorc
the status quo but that does not mean
that we can give any sort of unquali-
fied support or any other support to
the precise terms of this agreement,
and particularly to the term regard-
ing arbitration to which we are total-
ly opposed. We have tabled an am-
endment to the motion in which we
have tried to concentrate the atten-
tion of this Government to this point,
and said that it is one thing to get
a cease-fire agreement; a cease-fire
agreement does not contain within
itself any necessily of laying down a
procedure for the future settlement
A cease-fire agreement is a rostoration
of the status quo ante. As far as that
goes, the former position is there
You have to accept it but not hide
it from the country. The responsibl-
lity of the Government for the future
is there; Hiding it would be certain-
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ly detrimental to our national dignity
and self-respect.

But why was it inevitable that this
ogreement should visualise also this
type of arbitration? Therefore, we
are totally opposed to that. And
when it comes to voting on this, our
party will have to vote accordingly,
because this thing cannot he secn—
the way that the Prime Minister
wan's us to see it—that we must give
our unqualified support to this wholc
ugrecment. That cannot be done.

Therefore, I submit that if this kind
of proctice continues in future, it wiil
be bad. My hen. friend Shri Ranga—
I do not know what he meant when
he was talking about it just now—
was mentioning the need for streng-
thening our defence preparotions
much more by getling powerful
friends to help us.

An hon, Member:

Shri Indrajit Gupta: 1 do not know
lo whom he was referring to.

But 1 do not see how America can
help us becouse the Patton {unks
which we found in the Rann of Kutch
did not come from China or from eny-
where else, The Patlon tanks were
manufactured in the same country
which supplies us the PL 480 wheal.
They did not come from anywhere
else. 1 want to know from this state-
ment which was made here by the
Defence Minister, one thing. Thes:
arms, these weapons, this equipment,
which have been found with the infll-
trators in Kashmir—at least these
which carry markings, and they may
be markings only of the Pakistan
army—are they all arms and equip-
ment which were on'y manufactured
indigenously in Pakistan? (Interrup-
tion). 1 do not think so. They were
imported, for use, with foreign ex-
change. So, who are the friends who
are going to help us? Of course, the
Government has said that ax far as
procuring armg and equipment s con.
cerned, the Soviet Union has said that
they are prepared to sell or give ws
whatever we wani. DBut who are the
other friends? I do not understand

America.
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how the friends of the west, in this
particular case, who are themselves
involved—they wre interesled parties
and they cannot be impartial because
they are 'members of their own militury
bloc. ...,

Bhri Daji: They are inspirers
Pakistani aggression

Shri Indrajit Gupta: .. .. can help
us. How do we expect them to come
to our help in this matter? They will
not do it. And ycl, our Government
rushes to these people over and over
again for ‘mediation. Therefore, we
have landed ourselves in a soup now,
and my party demands that all possi-
ble ways and means should be explor-
ed by the Government, even at this
hour, of seeing how it is possible to re-
voke our substantially modify at least
those parts of the agreement which re-
late to the arbitration, the tribunal
procedure, It is not laid down explici-
tly, I must say, in this agreement, in
the body or the texi of the agreement
itself, that this future tribunal will be
empowered to tuke the majority deci-
sion which will be binding. It is there
in the 1859 agreement, which has been
very conveniently circulated along with
this, within the same cover. [ sug-
gest that this Government should see
and make all efforts to see that if they
are not capable of revoking thls agree-
ment—this is our demand—the mini-
mum they can do is to gee that the
mischiel created by the terms of re-
ference which have been given here
has got to be removed and the matters
which have been left completely
vague, namely, how the decision of
the tribunal is to be taken, unani-
mously or by a majority or what—all
these things have got to be made
clear and all these loopholes have got
to be plugged, Otherwise, tomorrow,
—1 say it here with all responsibility—
we will have no way of getting out of
accepting, in some form or the other,
a tribunal or arbitration in Kashmir
also. We have cut the ground from
under our own feet mow. This ana-
logy will be rammed down our throats
by our friends of the west time and
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again: il you can accept it here why
can't you accept it there, Of course,
we will go on saying “No, we won't
accept it; there is no question of any
acceptance there.” But we have gaid
it here also; very brave words were
said in April und May. But something
different happened in Whitehall.

Therefore, this is the position, and
it is a very, very serious position about
which the people of this country should
be told frankly now, and even at this
late hour, I would request the Prime
Minister not to go on prevaricating,
not to hide part of the facts but to say
it openly. If we have had to accept
an unpalatable thing regarding the
past, say it, and take the responsibility
for it, Do not hide it now. And for
the future, muake it clear that we are
not going to accept any kind of arbi-
tration over our lerriforial sovereign-
ty. It is never done by any country.
Why should we do it now?

An analogy has been trotted out in
some quarters of the press that the
late Prime Minister had once made an
offer which was not accepted, of course,
by China, that the International Court
of Justice might be approached to
arbitrate on the question of Ladakh,
but there is no border in Ladakh, de-
fined like that, defined or demarcated
or delimited or anything like that.
Everybody knows that. That was the
position then, and that was why Prime
Minister Nehru had said at that time
that on the basis of conventions,
on the basis of all available records
and document; and papers, etc, the
border in Ladakh might be settled by
arbitration by the International Court
of Justice. Of course, China did not
agree to that even, but then, that
analogy does not apply here. Here in
Kutch, there is a border, a definite,
established, admitted, accepted inter-
nationa] border, between Kutch agnd
Sind and yet we have thrown it open
to arbitration again,

Therefore, there are very, wery
serious mplications within this agree-
ment for the future of the country,
and we are very much alarmed about
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it and upset about it and misunder-
standings throughout the country are
spreading fast now, Therefore, we
demand that this Government should,
if it wants to consistently uphold our
sovereign right and territorial inte-
grity, revoke this ciause which gives
this power to the tribunal to arbitrate
wver our own territory., That is all 1
have got to say, and when it comes
to the wvote, we will have to vote ac-
wcordingly.

fhri Sachindra Chaudhuri (Ghatal):
Sir, we come to debate this motion
under the shadow of happenings in
Kashmir. There has been infiltration
of a lot of people into this territory
from the other side. It is an unhappy
state of things and there is no ques.
tion about that. But our neighbour,
who has signed an agreement with us
in regard to cessation of hostilities in
Kutch is trying his best to create the
difficulties in Kashmir o that we may
resile from the agreement. In Kash-
mir, however, there are some silver
linings to the cloud and that is this.
‘So far as our army and our police
are concerned, they have done their
duty. We congratualte them on
throwing out or contajning the infil-
trators.

Infiltration is a thing which is not
open aggression. And therefore, even
if the army spreads itself out over all
these 470 miles of the cease-fire line,
it is not possible for the army to pre-
vent infiltration, to prevent infiltrators
‘Wwho come in disguise as civilians and
who, by all accounts, look the same
us the people on oul side of the border
and talk the same language. The
-other silver lining is this. The people
of Kashmir have shown that they are
entirely with this Government and
thet they are loyal to this Govern-
ment. Had it not been for their help,
it would not have been possible to
stem the progress of the jnflitrators.

15 &rs

On the one hand, 1 hear my friends
on the other side saying that the Gov-
ernment of India has done nothing;
they have been idle and they have not

Indo-Pak SRAVANA 25 1887 (SAKA) on Gujarat-West

Pakistan Border (M)

created a proper defence force or
police force and so on. On the other
hand, they are—I agree with them—
very consistent in congratulating and
appreciating the efforts of our army
ang the police. There were certainly
efforts behind the morale of the peo
ple and the discipline and loyalty thal
weag built up through persistent efforts.
What is that body which did it? Surely
not my hon. friends opposite.  That
body is the Defence Ministry and the
Government of India. Therefore, il
we have got a force strong enough and
capable enough to meet any aggres-
sion which is put forward and to meet
any disturbance which is sought to be
created in our country, is there any
reason to be so alarmist, as my friend,
Prof. Ranga was? Or, have we got
to feel that we have at last had an
opportunity of showing what our men
can do and what training and disei-
pline can do? 1 would not refer to
Kashmir any more, except repeating
that we work under that shadow

The only question tnat might arise
is, having regard to the perfidious
nature of the Pakistani action, should
we or should we not go on with this
agreement? There is such a thing as
international decency, which demands
that if we have entered into a firm
international commitment, whatever
may be the odds against us, we on our
side must carry through with it. That
is exactly what we want to do. There
is no question whatsoever of our turn-
ing away from what we have agreed,
turning away from the obligations
which we have undertaken. That
brings us to the question as to what
our obligations are.

Bhri Shinkre (Marmagoa): We do
not know; after al] the agreement |s
only by the Government.

Shri Bachindra Chandhuri: I take it
that the Government is the people.
That principle hags been accepted
throughout the ages.

Bhri 8, M. Banerjee: We will see
after 6 hours.
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Shri Sachindra Ghaudhuri; Whether
it is after 6 hours or 6 years or 60
years is another wmatter, which we
shall see. At present this is the Gov-
ernment by law constituted and by
election put into position and this Gov-
ernment does represent the country.
This Government has uccepled a parti-
cular agreement and any citizén proud
of this country should not suggest that
the Goverment should go ugainst that
agreement. But let us examing the
agreement. '

Is that agreement go very bad? I
have heard very carping criticisms of
thig agreement by Mr, Indrajit Gupta.
He seems to think, “Well, in the past
we have been doing nothing and there-
fore when the matter came to a head,
we had no alternative but Lo enter in-
to this agreement” Both Mr. Gupta
and Prof. Ranga have referred to the
agreements of 19580 and 1960, If these
references do unything, they show that
we are conscious of the fact that the
Rann dispute had been subjected to
an agreement, As [ said, international
decency expects that the other party
would abide by that agreement and do
nothing which might in any way go
against that agreement, If Pakistan
haz not done that, it will guffer for
that, I ask my friends opposite, if you
find that a thief has entered your
house and has tried to steal, do you
at once accuse the householder and
do you say, you should be more vigi-
land; you should mnot have trusted
anybody and you should have impri-
soned yourself behind iron bars or
stone walls, so that no thief could en-
ter? Or dp you have thig feeling to-
wards your neighbour that my neigh-
bour cannot do anything like this? If
in course of time, it is found that the
neighbour has turned a thief, you can
take action,

My friends opposite have said ‘“We
should mot have made the agree-
ment”. But they have not suggested
what we should have done. What
was the alternative? The alternative
was to start a war between our-
selves and Pekistan. Our Govern-
ment is democratic and Pakistan Gov-
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ernment is not. Pakistan might have
thrown its people into the morass of
war without any thought. We were
not prepared to do that without try-
ing to see if there is any other way
out of it. The horrors of war are
well-known, We, as a peaceful nation,
as a people wedded to non-aggression,
have been telling the world to ob-
serve peace. Even in Vietnam, we
have been saying that the dispule
should be seltled peacefully. Having
preached that, when it came to our
turn, were we lo turp back and say,
“No; we are going to fight"? 1 have
no doubt in my mind that if war had
been declared ultimately this coun-
try would have come out victorious.
Our soldiers and citizens have shown
that they are capable of sacrifice when
necessary. [ have no doubt about
that. I have equally no doubt in my
mind that we should adhere to the
principles of peace. [ feel we have
a duty to the country, lo the world
and to ourselves to see that jf peace-
ful means are available by which to
avert war, we should adopt those
means, That is what the Govern-
ment has done.

208

The Prime Minister and his Gov-
ernment deserve our congratulations
on having brought about this termi-
nation of a sit which looked
very ugly. If we po back to March
or April this year, the thought in the
mind of everyone In this House must
have been, are we golng to have this
peace continuing or are we going to
have war? Are we going to Thave
our people decimated and our
economic progress retarded by war?
At that time, every responsible citi-
zen must have thought, is there no
way of avoiding this? The question
of sovereignty over the Rann of
Kutch was there, but at the same
time was there np way of saving thatl
sovereignty without having recourse
to war? If that has been found now,
is it proper for the House instead of
accepting it, to start criticising what
has been done?

It has been said, “You have ugrefzd'
to a determinati of the border and’
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not to its demarcation." I ask, can
there be demarcation without there
being a determination? If I say that

the border is along the 24th parallel
and Pakistan says, “No; it is 300 miles
within your border”, how can there
be any demarcat'nn without determi-
nation of thal border? My [friend
says that on the east and wuest, you
had a certain number of pillars.
Those pillars may remain; yet, there
may be a bulge and that bulge may
take 3500 square miles. So, if there
was a dispute as to where the boun-
dary is and even assuming that the
dispute is nothing more—I say it is
nothing more than a border dispute—
still there is room for saying this,
‘On the one side, the claim is this
and on the other, the claim Tis differ-
ent. In fact, Pakistan was demanding
3500 square miles. All that Is done
in this agreement is 1o recognise
vnly the fact that Pakistan has been
making this claim and nothing more
than that. 1If, for the purpose of
having a cease-fire and getting the
Pakistani aggressors outside the
country, we have given them only
this recognition, can we say that it
is unwise, foolish or timorous? My
humble submission is it cannot be
suggested that it is so.

Coming to the question of status
quo ante my friends have gone back
‘to 1960 and said, “What else can we
expect?  You were sitting back doing
nothing” Mr. Indrajit Gupta has
time and again said that Ding-Surai
is something in India. He may be
better acquainted with the map of
that place. But I do accept the state-
ment made by the Prime Minister,
referring to Ding-Surai that it is jn
Pakistan. If it is in Pakistan, there
cannot be aggression because it is
entitled to go there. They have said
that they have got cvidence to estab-
lish this faet. How could this cvid-
ence be known to us. If they have
evidence, the evidence may be that
there are orders given in Pakiatan,
to Pakistani military men or Pakis-
tani police o go and patrol that
particular grea. They may have done
that without our knowledge or con.
sent for six months. a year or two
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years. If they were doing that, how
was it possible for us, with all the
intelligence services we have at our
command, to know what they were
doing in their offices somewhere to
the north of the Ranp of Kutch. How
are we to know that? My hon
friends pecuse us for not having pro-
per intelligence services because we
could not anticipate thai they were
doing thjs in regard to this particular
area. If they have produced that
evidence tentatively for the purpose
of establishing that they were patrol-
ling this particular area of about 18
miles, I do not see that all iz lost.

1 have heard whispers about sur-
render of our sovercignty. Where is
the surrender of sovereignty? It i
assertion of our soversignty. What
we are saying is this. If properly
interpreted the agreement means that
we do not for one moment entertain
the claim of Pakistan to any of our
territory, not even an inch. Butl for
the sake of peace, for good neighbour-
liness we are prepared to do this,
that if they show that they have been
patrolling certain areas,” without our
knowledge, without our consent,
though it be certain small arens, we
would allow them to do so till the
question of the border is settled.

Shri Indrajit Gupta was saying
that we have agreed to take gway our
patrols from an area which is our
area. Those areas are ours. It |
admitted by Pakistan by the same
token as he raised, by allowing our
patrols to be there. Bul in order te
avoid any conflict between army and
army if we take our army within our
territory to a position a little behind
where they were. . ... (Interruption).
There was the question of the armiecs
facing each other. If two armies
face each other thev do not sit quiet
and smoke pipes of peace. Thers is
the possibility of an armed conflict.
Therefore, the wisest thing to do was
to withdraw our army intg our terri-
tory. They have withdrawn their
army wnto their territory. They
have withdrawn their army to a place
where admittedly they can withdraw
it. I say our sovereigniy is recognised
by the very fact that they allow our
police patrols there. If we had not
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asserted our sovereignty, our police
patrols would not have been therc.
That is the position so far as the
cease-fire is concerned. It is not
something which has been rammed
dowp our throats, as my hon. friend
puts it; it is something wisdom dictat-
ed we should do and we have done
it.

Speaking for myself, I am not
ashamed we have done it. For the
sake of peace it is necessary lo do all
that is possible for the purpose of
avolding conflict, and a conflict that
might spark off certainly a ccuntry-
wide war. That is why we have got
our troops moved to a position
behind where they had been. Nobody
has suggested that our troops are not
mobile. Nobody has suggested that
when there is any conflict in that area
again, whatever the reason it may be,
our troops would mnot be available
there. Where is the surrender of our
sovereignty? I do not sec amy sur-
render of sovereignty at all.

The other argument is, they say
we have given ourselves bound hand
and foot to this tribunal which is
being set up. They say they can cons-
pire with Pakistan and if they do
conspire with Pakistan we wil] be
nowhere. I will be ashamed to think
that we have agreed to a tribunal
which will be so devoid of any sense
of justice that they can render us, as
he said, bound hand and foot to those
who are not our friends. We are
thinking in terms of men who are
impartial. We are thinking in terms
of persons who will go there with
international reputation for jus‘i-e
and honesty. We are thinking in
terms of people who are not subject
to any pressure from any other group
or country. It we are thinking of
such g tribunal it would be really dis-
honourable for us to suggest that
when we are thinking in terms of &
tribuna] like that we are afraid Yhat
that same tribunal would not act pro-
perly or honestly. If we have an
honest tribunal, and T think we must
have one like that, there is no ques-
tion whatsoever that our plans, our
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evidence, our documents and our
actions throughout the years are such
that this area of the Rann of Kutch
has got to be declared as our terri-
tory and that our sovereignty will be
upheld there. There is no question
about it. Take, for arguments sake that
that is not so. In that case, ' again,
there is no rule of international law
which prevents an agreement to arbi-
trate being made obligatory and
binding even if there is a palpablc
fraud, even if there is palpable dis-
honesty. 1f there is dishonesty, if
there is fraud and we can establish
that fraud before the world, in that
case there is no question whatsoever
that we can g0 back on any conclu-
sion that they might come to. But
as I say, that occasion will never arise
for the simple reason that a tribunal
towards which the whole world is
looking cannot possibly afford to do

anything but honest, just and
impartial.

The other safeguard which has
been  hinted at by Shri Indrajit

Gupta js there, that we have bound
ourselves to accept the decision of a
tribunal and not a majorily of the
tribunal. Therefore, we hope that a
tribunal of goodwill, with an under-
standing of the situation of our coun-
try and the country of Pakistan,
with the knowledge which must be
supplied to them by us as to what arc
the facts, is bound to come to a un-
animous finding. There may be little
differences here and there. That is
why the Chairman is being selected.
in case of the Chairman nol being
agreed to. by an outside authority, so
that the Chairman may iron out the
differences. So, with a tribunal
constituted that way, I do not see any
reason why we should have gny fear,
having regard to the lact that our
case is just, that we shall be in any
way The losers.

It seems we are confident of the
strength of our army, that our army
is such that we can win s battle, win
a vietory, win a war, and yet il
seems that there is not enough confi-
dence in the capabilities and intelli--
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gence of our people to represent our
case when there is another kind of
battle in another battle fleld It
seems there ig a feeling that where
there is a guestion of evidence we
will be so lagging behind that we
would not be able to deliver the
goods and that we will pot be able to
satisfy or convince a tribunal that
our case is just our case is proper. 1
do not share that sense of diffidence
that my friends have, namely, that
where it is & question of negotiation,
where it is a question of producing
evidence, we lack the merit or intelli-
gence, and therefore we must feel
rather alarmed when there is an im-
partlal body which is being set up or
feel that there would be a body which
is capable of being so influenced that
it must decide against us although
our case Is just.

213

These things are to be reviewed
when we are thinking in terms of in-
ternational justice,

Throughout the 19th century and
even in the beginning of the 20th
century it was gencrally the pattern
of things that any dispute belween
two countries would be settled by
resort to arms. Now we have learnt,
not only after the two wars but
through the progression of atomic
weapons, that war is too drastic a
thing. More and morc all countries
arc going towards arbitration, conci-
liation, negotiation and so on,

As I saig earlier, what is the alter-
native. My friends suggested that
we should refuse to arbitrate, Assum-
ing that we can do so what would be
the result? What happens after cease-
fire? Are thess two armies to sit
quietly for years and years to come?
If that happens, my friends would
accuse us of doing exactly the same
thing that is happening between
China and ourselves. There nothing
is moving, nothing is progressing and
no settlement is there, Is that the
thing to be contemplated? Ar, we
going to have  these irritations
throughout our generation and in
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the next generation or are we going
to try ang solve it. If an equitable
solution is possible, then that solu-
tion must be found out.

Shri Indrajit Gupta said that pres-
sure came from London and sitting
under the umbrella of Harold Wilson
we were lulled into a sense of stupor
ang therefore we dig not consider
what we were doing, It is hardly
gracious to say that where a friend
without our asking for it comes [or-
ward lo try and ease out our dif-
ferences with a neighbour, we shriuld
think that they are somehow du.ng
something against our interest. If
for some reason or other they had
becn somewhat more partial to our
neighbours than to ourseves, is that
the proper approachy But surely that
is not proper. When people I @
outsie come tg help and we do takc
that help, then they should not be
told that they have done something
with an oblique motive Rather, they
deserve our gratefu]l appreciation

We had no alternative but o enter
into an agreement unless we wanted
a war which we being a peace-iov-
ing people did not want., Therc s
the admiration for the Army; Lhere
ig the admiration for the Police. Our
Defence Forces are strong, [f that is
s0, we are not weak. All that iz be-
ing shown in Kashmir today.
Wherever there is any aggression, we
are meeting it, We are quite pre-
pared, It is not because of fear that
we have entered intp this agreement

with Pakistan, It is because of our
gen‘uin, desire to maintain peace
which we love s0 much and for

which we have struggled not only in
our country but throughout the
world. Wherever in the world there
has been any menace {o peace, we
have offered our services to restore
it. Having done that when it comes
to our turn ang we say, “No, we are
not going to do that”, what will the
world think of us? Was there any
other alternative apart from war? My
hon. friends have not saig what else
could have been done, There were
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only two alternatives left One was
to have war with Pakistan with un-
told misery to the ordinary people of
our country as well as their country
and complete stagnation of our eco-
nomic progress and the other was to
try to fing out a peaceful solution.
When we found a peaceful solution,
we went for it. It was not a ques-
tion of abandoning anything. We
wanled true statugs quo ante and
because of that there was delay in
bringing about a settlement Where
it was not a question of surrendering
any  sovereignly or question of
status gquo ante not being properly
established, at leait, prima  facie,
would it not be agreed that there
should be an agreement? It ig well
known to everybody who have any-
thing to do with disputes that when
we agree to any temporar¥ method
of maintaining what was there before
the dispute started, it is never a con-
cession. If that is so, in what
have we offended anybody? We
should try to resort to peaceful
means, We should contsin our Army
in our ownp territory and we should
allow Pakistan to take their army
back into their own territory. How
could we say that so far as their
Army is concerned, we cap  dictate
where it must be removed? ' How
couly we dictate to them? So far as
We are concerned, the question of
denying gur sovereignty is not there.
Our sovereignty is not being denied.
Pakistan has admitted it We have
Eot our police forces {here. They
have also got some police patrols
there and that is g4 self-inflict.
ed position of ours in the desire for
peace. Nobody has suggested that
our army is so far removed from the
scene of sction that jf any action is
necessary, they wi'l not be able to
get there  That is not sg,

way

1 hope that this House would be
unanimous in accepting the agree-
ment that the Government of India
has entered into with Pakistan. Des.
pite the points put forward by Mr.
Indrajit Gupta, T hope that after due
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consideration of the matter, _his Party
will think it proper to vote for and
not against this agreement,

ot mfwe (wEgwErany) : SuTaw
WERY, ¥96 ¥ AW AT A wedy
qf 39 7 % ¥= 74T, qEr a%
qgT, awedr damafe wy o § firar
I TN qF WA ® LAy g omar
o7 | TRy F1 g6rE WY S F7 /Wy dv
ATt T, g, fafaef gfv-
qifz, mfeqt, 79 8 @e= AT agr
A ot ) W AR e gur fe
wa gard @A o &4l ¥ ), WX
qifeenl z= ®1 amrw gz awdr o,
Y T fewelt ¥ gorw gt o e
&t awar & fF g7 Al & 7w o
&, W gETt Rgm WY X gET
oA ¥ wgr a1 5 gw A 3 ¥
A E1 67T ¢ | g S AT AT T Y
IHET qTRAT Ev% & famm amow

ol wuw ¥ oF amw A s )
A qIfEeaTa & g F qr | wE
o frq arfeemr & gra ¥ ¥ Ay
T A @1 gER gEra qfw 9
arsau fiear W1 &g GTRAW ST A7 |
I AT ATRIT F1E /WA & Ao
§ET W AT FT TEY 4Y | ¥ q9g &
i FwetE A1 F g Ao geen
& miy fif “wF A’ 1 W FEE
AT 4T FUT A WTT AHA T & |
VT F FIT AIAT FTH T @Y ) FAT
ort FY TE qEEA oY, g arr A
fereran ur fam @i 81 woAY ET WX
el w1 A% wd & fan oo qEE
H AT & AW ¥W ¥ FH FC QR ¥ 4
wF @ ¥ fam oA

99 R A wAw gwn fF 3AW
gg g forer &, a1 A% fam & S af
IN AW W N wAw A a1 feoa
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AT 7 AreT ¥ | §9 aET W
oY 1 uYE far ¥ aw ama owdt g miY
WEERIETE U A I IS F gATQ
F1% of g @19 oY qog @, A W
R #1 oo oY ) qw g few §
aga 2 g | & qevd ¥ w9 F wEw
‘argan g & ofta 3 Y gt fae o7 /it
w7 @t | i At oF awT Hew §, 0w
TE AW AT § | AT R B ¥
affmm & oY gat mEr A
7-are § gEw g W &= fear
97 #3 ag wd 9@y, av ¥u fag
¥ FY w7 1w gard) gee A fe
) ww ¥l wmar

Focwre gt fen omq oy
£ 1 g T f SR OF gEL & A9
@A A /ad g # wwiwr 3y, w9
¢ afe o gy @ W @
9wz WY fagrdaz el wAT 9qr Ay
arfwaTdT ¥aT #Y oY grEE ¥ 1w A
F# greT 91 A0 WIfge 9r g w7
g ®1 fgera & fag o Afew
qifser §4a1 97 @\ & ow de
ot wAT A W W w5 Al R oew
gz d oot wfs ax Fag wA &
Wi gz ad ! owifs ogE FAA
1965 ¥ gATO AVET =gl Y @1 |
g T gwTe Aved TAt mdy

ag a1 g & wifaw § fv gurdt
gENT 81 1960 ¥ wArAr off fr
3500 @ETIT HIA ¥ W i
gt A9 §v8 %1 qfq & av ¥
w w & g e fem o
o7 55 &% H® ¥ A4 @maT 9%
g W fear ar Afe 54, 55 W
56 % oI 7 g A A T ) WA T
60 ¥ | # wfFEr 7 T8 3500
W W OATE F58 & TAW & I
oot T Gw e fem E o gm ST A
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# @ W w51 ofw S fRent
@ ifEETT w1 gy W AT § OF
SR AR SR A eI
1wt o fRT I8 o ard fiar
TN w1 w9 FAT w1 2 fzar Afew 0
fore® s a1 wafy &9 60 & 65 a%
Th ATETT A 9 %W Af femm o
g A gl g9 wwwT A dsmn
gfew ®r ®1 w1 sawr sy A
fear | ek St W AT T wEY
Frf taam T femr ok ot g
AT | AN 0T TR O qF Ao @
arft &1 wré gaarw T gur 1 erede
# wft gfeww & ot ey an ) e gw
AVET AT TOAT AT TN AL T e
& dry gaTt &fA%1 w7 wTAT FTH FAT
q¥aT 971 |
15.31 hrs.
[SuRr THIRUMALA Rao in the Chair]

for aft dtwr ag § fs a@r o
gATT APET AR 9T, AT 9T AT gH
ot wYF FAT q1 7 Odt gem oA
qrearg QAT WOt vfw 9T & gare
HORT & §ETAT AT 4% W HIT T
&t geT ft A o7 | ofrr qTE Ao
a1 fiF g% v feanfizT 1 ofee gz
§ Wy st 1A feeET O gz o
A1 &g 16 a0 97 W ww wY amoqr
afwa ag wav ama gt e gw & #
st #1 9f 97 & 0T AveT w1 39
feAmizT 8 gz & o

uw wen arw ag & e gat &
a% ®r e, qgrE e i DAl
aifesar & § wET §, gaTe e
arar ¢, fegremm A1 qff s wlr
%% F1 qf7 97 F 7T ATATR 0 TTEN
&t g WA oy qore & soara ot
¥ 7 T 97T @ 7SA AT g fram
fe & a1 wa & a7 & wrf faves afy
§ 1 a7 AT 99 & geATy i A g g
wTT & agrT @ arqw g 3, Afew ww
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& at & fedt ¥ w19 =y A fea f
arwE g ag gk ¥ 9 aw dgifee
wra AR g amdr g ? dqgwmy s
fad g0ex fawma 7 ower &< faar
i forrm #, oF SRS 3w %X
bres faemw 3 ag 9w %< foram o
aa ¥ fat 7 g ame | 2 AR
oW gH A 39 A9 far | § R qgm
Hat ot ¥ waw & qeAT Agar § W
Efm s wm T s ar ?ogg e
9 AT F AT F JEIA FET AV 0
w1 X & fag [T 1 gEEa w1 et
T ? 97 TR ATATAE a1 S
Yot w9 w6 & f Wt ag Tfee
ot g A% Y 7 v Tk o
w1 w4 1 wga § 7 Afea
&1 §8 Wi 7 fFan, o wX ww F g
wRatT T | g qr e A g
fr e faemm & wET WX ST AETEY
wrTeaRY ot 3 3% wv o | et off @@
qea WTEAT § AP o5 9% W ¥
9g¥ W1 WQAT qEATS AT ®TAT
wTfirq ot &fe AT oY e fae
¥ aTr g W 1w A, e § fe
& it T ey & ey @ Iw A A 7
& g g 8 fgge w & amx
T AR ST @ T § | Ay @
EWTL 6T 4T AT & AT Wl TEEa
T Fgen & wrelt i qu wwy ¥ fw
wrf s am & 7 ST s, T AET
H WEIEATE § § W I 98 6 q |
% ard & w9 %% qwar § 5 Torow #
g ®1 &k war wt § f wrf dgifem
aqifraTa €1 w99 & TATH § SwaT ot |
aifiver W1 ®1E o d5fem we
e # oY S Y | AR o
qifFeaTT ITT THR GRWTE T
wy W e WY wee § ¥ o T
o o T Ay faew 6wl ok
e 7 o arr o og & fr sw e
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A FY AL NTH Felt A Wi fear o
g 9 gt fa @ ewEEd #
Ll

Ay arr A gt §o W ¥
wEr &, ag frsqAs 1 ave, A a7 fregae
#1 arg gAY o H agw wEwdr g
ffET 3500 I FT ITET FAT
ot fe g3 e T ) gH A gwe
ofeTt e £ & vy § e
ATAET AE A7 | R w1 AT
fra % formr g1 e o 7w @l
FAAT 4 Forz dwe H A FFt A am A
Tt fe arfesma &7 2500 " oW
T & W IW & A § Fwfe A
qu\;wﬁmm%ﬂﬂtlﬁwﬁ

gt 7 79 g @1 9T A AfeEE
AR I ST 9T qTRA e
B o dafems wE @@ amE
% gfiard & d8 gL oA s
sfFTca® AW E | TEIT HT AT
fem & ol g & f6 gy @AY
orged Al ¥ WA § Ay
FTOwEAr wCE g A
& ag A s ww w=8 F AT
WA goAT {1 AT @, wF A
TR aifeET NE ST E & W
it T8 WP & wfEer g
gE wOh & o W g aEm
¥ wie ¥ afge, a1 &w &t amar

W, TOETT W W W § goaT qgam
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T geT imwﬁg:-rmmm‘t
WA ot gwAw & TS @ g
o At gfaar w w2 fe wE sl
H@E wrawe A fggem wwer
gL F 98 oF g wer g
%1 44-45 wUT FY AAEG T
wrEagwT %8 § 1 7 gE
f& gaeTC FT, FoHT W W WM
fag & fear o S Gy &
@ mr i fer et ox gElta o FAH
¥ faeer welt & =g AT gmw
o fiwh ¢ sagag & fF
qg N wwwver fear ww # o ogwra
wFAT ¥ 91 7 gETO WA
Ty s i W g & are
¥ waT 7 WilT @ | R FTOT gy |
fFadw e, s am ol o=
art & daar w7 faar | a1 A= gu,
AT gy wad,  wré o A, g
wifs Fanfar  ag aawrar  wn faar
o gfFeaTA X IEwT FeEr
od freranr & oY guwr wd geET
& $T i FEI AT ATeEw
g7 e ber g foam & gurd ww
 ouid gy o afgdd gy
wY W §9F £T O ARETET FV9 w1
¥ fear afs odfed ¥ wifa
waw g WF Hfer ofeme o
fegeam wdw & wifs e oA
At @ A} & OAT AT AW
o @ W o ag d
dafEgmistamdi vt & ¥
W weg At ¥ gu fosprew W,
94 fY AT wA £ T I
aifeear audi F acAc awT A o
Tam § fe g a%  wwHITE At
H ol w6 T A W, fegemr TE
gt wrw i1l SR A
fie wmwire it o gEaT W@, T T
%9 frcg amv,  §8 qET T,
ot fre wrf 73— o A, <Y W, A

AW H—WT@  §ORTT RTRHITC
& At § o da-faoig & fagrr W

Xawwgmegm g & gu 3
Tifemm & am st feor ovs
gaw ¥/, wwig A, T ag ¥ g
T g1 W Tx AWWIT £ &
®rA T §r ofemE & e
TF TGN, T FAAE g
frar &, o1 @ EeEd g A oA
YT AT g | gW #a #WE
o ffs xagar & 8 o=
fiag s ¢ s feeft a@ & oo
§T A FOHT F grew ¥ o frer-
AN T A AT AR B A
ar W fedt my x o@m
THHT ®T K W A § 3wt genfy
Tt ) ug o e ow e

& o g e ag wfy qfrewr ama
b Afer o enf meddz o et
W, MNewrafemz ¥ aw @
wefr #aT oeers § ar mft 2
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w7 fggean ¥ mfmardz,  Hag, qF
miqenfm  Heqr g, A1 e xa
FuA F N H Ia £ qoufa N gew
N &1 Kamwar gfs gema o
o FE AuEET WY, @ I@ K O%
wi g wifge  fF arfFame o«
AYO W a¥wr ¥ €A Aue| 0T
zrags feg o ¥ T ougH s
qifaariz g4 a9 77 A L,
gffmm 7 R T §®@A
Aat gwent qF ¢ faav §, fom
F At gl gewa w1 o @A @
frag ot prem gt & 3w Wit
afadt v 7ff &, w9 & amw A
o gEaT g A @, ag wee
2w orfema Y Trd sl &
A T grm  wif—ag wEeew
Eign

ug ®W TN g0 gW ® §F AUR
& w4 0f F qg T A0fEY
ot gifeeny w1 wg wifRw fE
goma o wifmaiic SR oTRr
I AT WY N wEAG w W Q@
§ @ T & WA e ¥ AW )
TREF AT A agw # £ | ¥
®HT 949 FATL HOEr udAT, oA

wZ™, ® TAAAT AEET X 08
aware raf 41, faadr gz oy
gAY @ ) IW AT FREeE AT

gemRiz wRet A femmr a1 @ oWw
# ¥ w9 ¥ gued ¥ wa a9y, A
wrar il o AerarT T aa @ QD
afdl, a|® & Wz W E @
3g wr e grmar g o E R R
wag ¢ 5 s wsS A ¥ Al

sk wE ¥ & gufm T
§fr mnite ¥t @t W ol
& W i g AR AT

gsdt arg & waw ) A &
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fet ag wgm WA g 5 ofesns
F A wdamdr S, v oW Wy
g T ;g gEAA AT EERIT W
N WA F, A WA FW G
I Awve H Fdl wrwE arfe
w Y, &% § nfeem & gE-
73 wrwgar wifge fr gmwT R
IR T wF AN, W AW AL qgA
T |

Shri Bakar All Mirza (Warrangal):
Mr. Chairman, at the present mo-
ment, 1 confess that it is easier to
attack this Kutch agreement than o
defend it, not because of any merils
or demerits of the agreemeni but
because Pakistan has chosen this time
to have an open armed intervention,
in fact, invasion, of Kashmir and
ineursion alsg across the Assam
border. The feeling is vreated
that we are dealing with an unre-
liable party and any concession to it
is really an act of surrender. That
feeling is very strong, and at this
moment, we have to make a spocial
attempt to separate the issues pro-
perly.

As far as Kashmir js coaceraed,
the Prime Minister has made the
position quile clear that force will
meet with force. I am jn hundred per
cent agreement with that, Therelore,
if for a moment we free ourscives
from this emotional involvement which
is Teally disturbing us, everyoue of
us, because of this Kashmir issue, 1
am prepared to say that this parti-
cular agreement on Kutch ;s one of
the best internativnal agreements
signed by this Government so fai. Tt
is not vague, it is not airy hke a
poel’s dream; it is matter of [fact,
concisc and precise. The objoctives
are clearly laid down, the lime sche-
dule is fixed, and it gives also room
t2 hope that it will be succesiful and
will open new vistas of internalional
action.
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My hon. friends oppsite ask: can
you have al one end a border agrec.
ment and a border aggression al the
other? Thevefore, why not scrup n?
Some reasons were given by Shri
Sachindra Chaudhuri why we shouid
honour the agreement. There s ano-
1her, Pakistan has got ap advaotage
in publicity over us because ol tne
help she gets from some of the
big powers, their organisatinns
and their news services. The
world is not always well-informed
about facts. Some flction which
emerges from Pakistan and supported
by these agencies goes round and we
may find ourselves in a position
where the world might say that this
country makes an agreement one day
and dishonours it the next. They may
be completely wrong bul we have no
time to waste over just trying to
explain to the world what the real
position is,

Further, there is a difference bet-

ween this border dispute and the
Kashmir dispute, They cennot be
equated, Shri Yajnik ang Shri

Indrajit Gupta said that this was a
devise to bring the Kashmir dispute
to arbitration. Kashmir jg not a
border dispute. Here it is a border
dispute which we have inherited be-
cause of the lack of demarcation at
the time of partition, Therefore, I
think it would be in the interests of
India that we honour this agreement
ang see that the border is properly
demarcated.

You must have noticed that there
has been a slight change in the pro-
paganda from BBC. 1 think that has
been noliceable change from the time
the Labour Government came to office,
But still the bureaucratic view and
sympathy for Pakistan of the conser-
vatives inside BBC and other organi-
sationg leak out. They give a twist
which is sometimes very harmful. For
example, in this inflitration into
Kashmir they are trying to be fair
in describing all that has happened:
at the same time, BBC is the only
agency which has used the word
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vguerilla” for that warfare, saying
that so many guerillas were killed

ete, “Guerilla" loday has got some
political connolation; it conveys that
there is a sort of rising from the
people. By the use of that one single
worg they have changed the diree-
tion of propaganda, So we have to
be wvery careful

1 plead that, like Abraham Lincoln,
we should always pursue the path of
peace, but at the same time be pre-
pared to go even to war, to take up
arms, when the integrity or sovereign-
ty of the country is threatened,
Therefore, 1 think that this agrec=
ment is really a good one nnd Lhat
the country as a whole should stand
together and see it through It ig no-
use making political advantage of a
thing like this,

This Kutch Agreement should not be
viewed in isolation because agree-
ments have taken place in the past,
commitments have been made, assu-
rances given in this House; therefore,
it is entirely the result of all that,
and because this agreement satisfies
all those conditions and fits in with all
those previous commilments, the
agreement is one that has to be
honoured and adhered to, because
previous commitments and previous

events have really pre-conditioned,
pre-determined, the form of this
agreement,

It is said by Shri Indrajit Gupia
and Shri Yajnik that our soveregnitly
has been compromised becausc we
have agreed to a tribunal, that we
have bartered away 3,500 square miles
of our territory to Pakistan and things
like that. About this tribunal, it is
not a new idea. It was in the 1859
agreement. Thal is the policy we
have pursued for a number of years
as g nation, and therefore lo say now
that there should not be any tribunal
is not keeping abreast with cvents.

Shri Yajnik said that we were not
10ld that there was a provision for a

trik 1 in thiz agr t, we were
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not told about this and that, The
agrecment of 1958-80 is there; it had
been laid on the Table of the House,
Should he have in every session a
teaching class to give information
about all that has taken place before
that partizular date? It is an impos-
sible proposition. Even a man of the
status of Morarjibhai said the other
day, when he was told that he was
& party to that agreemen! he said: |
will not make the same mistake again.
It is not an isolated agreement. The
policy is laid down in our Constitution.
We have repeatedly said that border
disputes should be resolved by peace-
ful means and now at this late hour to
sy that it was g mistake is like the
old nun saying that her life of virgi-
nity was a mistake and she would not
commit the same mistake again. It is
rather absurd. Much has been said
about patrolling the Ding-Surai. 1
place the responsibility for this on the
Opposition itself. When any matter
of international conflict is under con-
sideration before the Government
would act, there Is a hullabaloo; there
is a demand: on what terms? what
are you going to do? what is all this?
No country in the world subjects it-
self to thiy sort of treatment. Because
of this insistence from the part of
the Opposition which unfortunately
in a democracy cannot be ignored, the
Prime Minister made that statement
that status quo ante January 1865
should be restored before we had talks
with Pakistan. Ewven acceptable con-
dition becomes unacceptable if it is put
in the form of an ultimatum. This
was nothing less than an ultimatum
and Pakistan accepted our ultimatum
and removed her army from the Kutch
srea and gave up her claim about the
inner lake and all that sort of thing.
If after accepting that ultimatum of
ours, Pakistan comes and says that a
particular area had been patrolled by
her police, we are in honour bound to
accept it. Further, they said: why
didn't you know about it before?
You can say it was a mistake and
that there was not sufficient vigilance
and sufficient information; information
services were not working properly

227

AUGUST 16, 1965

on Gujarat-West 228
| Pakistan Border (M)

and all that. You cannot say that it
is wrong to include that in the agrec-
ment, Further, Shri Sri Prakasa who
was our High Commissioner in Pakis-
tan for a number of years wrote
recently that he found that many
collectors, both in India and in Pakis-
tan did not know where their juris-
diction ended and others' began be-
cause even after the Radcliffe Award,
there were quitc a number of pockets
of indecision; the borders there had
to be determined and demarcated. If
what the Opposition says has to be
accepted, there is no dispute at all
If you are to come to an agreement,
you should examine the thing; you
have to give some room to the other
party. There was a lot of talk about
the surrender of sovereignty. May I
ask, especially my friends from the
Jan Sangh who arc the loudest in
condemning the agreement: is sovere-
ign'y confined only to the soil of
India? Does il not also cover the
people and citizens of India? If it does,
may 1 ask them: what is the
position of our honour and sove-
reignty when that party says
time and again in this House and out-
side that it is prepared to exchange
as many as 80 million of our citizens
from India for some foreigners from
an alien land? Is that not a dis-
honour? Is that not an attack on
our sovereignty? Therefore, to make
political capital of this is a mistake,
and as far as internutional affairs are
concerned, the House and the country
should act as one. That is the grea-
test need of the hour.

16 hry,

Finally, I want to make an appeal
to this House and to the Opposition.
We have had 18 years of Indepen-
dence, We have come of age. What
was our position before Independence,
and what is our position now?
Earlier, we were slaves, now we are
free and rnedom. is a precious thing.

? Then, We were one
country; now, we are two. Then, we
had the problem of one minority;
now we have a problem of two mino-
rities. Sir, if the gentlemen who are
s0 vociferous about the claim for
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sovereignty had shed one first drop
of blood at that time, there would
have been no need for them to be pre-
pared to shed the last drop of blood
now. There was rejoicing then.
‘There is only one man in each country
whose heart was in sadness; the rest
rejoice.
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Further, look at our economic posi-
tion. Earlier, we wery exporting raw
materials; today, we are exporting the
same raw materials at falling prices,
and pleading before other countries
not to reduce the price so that we
can live and breath. Further, while
the industrial countries are getting
richer and richer, we are relatively
poorer and becoming poorer and
poorer, and the gap between the de-
veloped and the emerging nations has
increased during the last 18 years, and
not decreased. And that is true not
only of India and Pakistan but of the
entire Afro-Asian world. Is it wise
to keep on simply giving lip-service
to Afro-Asian solidarity and, at the
same time, having feuds and confliets
cverywhere and fights also with arms
imported from outside?

Therefore, the need of the hour in
this country and also for the whole
of Asia and Africa is peace. Peace
is the one thing that we should aim
at, and through peace we can have
salvation. Therefore, 1 support this
agreement, because it is n serious
attempt by Shastriji to take to the
path of peace and to get away from
the path of conflict. 1f Pakistan does
not respond, it is a misfortune for
Pakistan and also a misfortune to the
world, but the time will come when
it will realise that it cannot live all
the time and depend for the stability
of her Government on hatred of India.
The time will soon be arriving when
Pakistan also will realise that peace
is a better and more useful thing for
that country than this conflict for
Kashmir and so on.

As far as Kashmir is concerned, |
would plead with this House to give
Tull support to the Government of
India and not give pinpricks and try
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to find out little pinholes here and
there and mistakes here and there.
Let the country and the world feel
that when the Prime Minister of
India, whoever he might be and at
wha'ever time, makes a statement on
international affairs and makes
a commitment on international
matlers, he has got the backing of
the whole country, the 450 millions
of this country. It is only then that
we will succeed. It is no use fighting
about petty issues here and there.
The strength of this country does not
depend only on physical might. The
strength of the country depends more
on the confidence that you have in
vourselves and also the cpiritual
values that you are after. There ls
physical strength, having one leg on
the corpse of the adversary and hold-
ing the sword dripping with blood.
There is another type of strength, the
strength of the man who will not shed
the blood of even the weakest of the
adversaries and at the same time, will
not bend before the mightiest empires.
It you and I develop that fecling, that
spirit and take the lesson from the
Father of the Nation, this country will
prosper and we need fear nelher
Pakistan nor China nor any other
country in the world.

Shri Vidya Charan Shukls (Maha-
samund): Sir, if this cease-fire agree-
ment on the Kutch-Sind border |is
considered properly and is not clouded
by the issues which do not directly
concern that, I am sure there would
be much better appreclation and much
less opposition to this cease-fire agree-
ment. If the opposition considgrs the
agreement purely as it is and nol mix
up the Issue in a greater region, that
is, the whole gamut of Indo-Pak
relations, I am sure they will be able
to appreciate the merits of this agree-
ment in g much better manner than
they have been able to do.

We are seeing the wvery unseemly
spectacle of communal parties in this
couniry trying to take a very undue
and perverted advantage of our bad
relations with Pakistan and particular-



'331 {ndo-Pak
Agreement
[Shri Vidya Charan Shukla.]

ly using this cease-fire agreement
between the two countries for their
own political and ecommunal ad-
vantages.

Shri §. M. Banerjee: What aboutl
other parties?

Shri Vidya Charan Shukla: | am
coming to them., The communal
parties in this country are trying to
raise the basest instinets in the minds
of our people to take advantage of
this bad situation in which we find
ourselves vis-n-vis Pakistan and we
have been seeing all kinds of ‘hings.
At present, outside the Parliament
House, a great demons‘ration is being
held with the obvious purpose of
bringing the bad features of this
agreement to the notice of the people.
As a matter of fact, if you listen to
their public statements and speeches
before the masses, you will find that
most of the things they say are in-
correct and calculated only to mislead
the people into believing things which
are absolutely untrue,

May 1 now come to the other
parties? Mr. Banerjee, of course,
does not belong to any partv and it is
difficult to attack him. I have too
much respect for him to attack him
personally. But the way in which
the infamous SSP are bchaving in
this respect is absolutely amazing.
We are accustomed to their perverted
attitude in political matter, but it is
beyond our imagination that they can
g0 to this extent of perversion and
misleading public opinion in this
matier. But we have to wait and see
how they tackle the situation before

the general masses of the country.
1 am sure as the general elections
come nearer and nearer, they are

going to get worse and worse.

If this cecase-fire agreement is
examined in a very unhiased manner,
it would be clear that we have gained
practically everything we wanted.
We have not lost anything in this,
The House was quile aware of what
we were bargaining for., Mr. Banerjee
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and other opposition leaders who are
present here might remember that
when the Prime Minister declared that
we afe going lo ask for status quo
ante as it existed on st January 1965
everybody supported this demand.
None of the opposition leaders said
that this demand is unjustified and
we should demand something more
than this. They al] supported this
demand for status quoante as it
exisied on 1st January, 1865,

On Ist January, 1865 it was also
well known that Pakistan was patrol-
ling on the Ding-Surai track. Every-
body knew that this track passed
through India. It was known to the
Opposition leaders that Pakistani
police parties or Pakistani army
patrols were patrolling this area. It
was known, therefore, by implication,
that if status guo ante as on 1st Janu-
ary, 1865 was accepted, as was being
demanded, they would still have the
right of patrolling the area. If they
did not realise this, they cannot "Jlame
us or blame the Government for this.
They should have realised this ard
debated this point. None of them
raised his volce against this particular
thing.

A lot of cr'ticism is heard about tne
principle of arbitration by a tribunal.
All these matters have been said,
followed and settled in this Housc
since 1958, that the Indo-Pakisin
border issue will be settled hy arbit-
ration before a tribunal. This iz
known to all these leaders wno .now
get up and criticise this agreement,
which has been of a wvery limited
order, that this consideration of cur
border issue by a tribunal is bartering
our sovereignty, Nothing could be
more amazing than this. These sup-
posedly responsible leaders sit here,
deliberate on these matters and they
know what is happening, Ticie are
all matters of record. I do not have
to say this, if you go through the
records of this House you will dnd
that this principle of arbitration by a
tribunal as far as Indo-Pakistan
border is concerned has been accepted
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by this House, it has been debated
here and it has been professed by the
Government. None of these leaders
belonging to major or minor parlies,
ever objected to this. Now just to
take political advantage of a bad
situation they gre trying to play up
this thing as if this idea was never
professed or brought forward by the
Government.

1 am quite sure that the results we
have achieved by this agreement, like
the vacation of Kanjarkot and vuca-
tion of all our territories by either
Pakistani police or army, if they had
been achieved by an armed action
nobody would have criticised these
results, the same results that hove
been obtained for us by good diplo-
macy, persistent diplomacy. If we
had fought the Pakistanis and driven
them out of our territory we would
have achieved precisely the same
results and the same ggreement. Then
people would not have criticised us
so much ag they are doing now.
Therefore, this is being made into a
political gain. It has nothing 1o do
with national gain or loss ag they try
to make it out.

The Prime Minister was very clear
and he was very firm on this. 1 do
not remember any party, either in-
side the House or outside, whocver
disputed this basic stand of the Gov-
emment that we shall accept this
status quo ante. Now, if they are
disputing this stand of the Govern-
ment after it has been achieved, it
gives us a doubt whether they reelly
have sy national interest in their
heart aboul this matter or they are
just playing a political game at the
expense of the nation,

Having said al] this 1 request the
Government to do some re-thinking
about our policy vis-a-vis Pakistan.
The foreign policy that we have been
following in relation to Pakistan, by
all standards, is timid. We have
never really indulged or we have
never followed an aggressive foreign
policy in relation to this particular
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neighbour of ours who always has
believed in this principle that ends
justify the means. They are prepered
to adopt any means to achieve the
ends in view. I must say that I did
not believe that force or power would
really mean much in international
diplomacy. But now I have come to
the conclusion, looking to the events
that have been going on in the world,
that apert from the language of power
and the language of strength bused
and supported by the strength at
home, nobody really will take any
nation seriously in world diplomacy
or international diplomacy. So, it is
for us to decide, think and reorient
our foreign policy in a manner that
instead of always being on the defen-
sive in all matters, we should take a
more gggressive attitude and put the
enemy in the international diplomacy
who is trying to harm us day in and
day out in a defensive posture. We
should see thal they are not able to
attack us all the time and we try to
defend ourselves. We have seen this
spectable in Algeria. We have seen
this kind of thing in otlher countries
also. We are being attacked on
absolutely false grounds. It hag no-
thing to do with the reality of the
situation. We have excellent cage, as
it is, on paper. But, unfortunately,
that case is never presented properly.
Recently, we read the report that
this report about massive infiltration
across the cease-fire line which was
given by Gen, Nimmo to the United
Nations has not been played up at all
by the international news agencjes,
It has not been played up at all hy
other foreign correspondents who are
based In Asia. Even our dispatches
sent by our people are nol properly
played up in those countries. We
should not stop at blaming all these
things. 1 am quite sure that if we
work up these things properly, we
can see that our position is presented
paoperky and squarely before the
world opinton. 1 believe that world
public opinion matters more today
than ever it mattered and it is going
to matter much more in future, We
showld not neglect that aspect of ouf
foreign policy and we must see that
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our case is properly presented to the
world.

I conclude now and I would re-
quest the House to accept my substi-
tute molion which | have moved..

16:18 hrs.

[Mr. Depury-Seeaxer in the Chair]

Dr. M. 8 Aney: Mr. Deputy-
Speaker, Sir, today we are discussing
a motion which is of a very great im-
portance to us and we must give as
close attention as possible to the con-
sequences that are likely 1o occur,
Everybody wanted that there should
be no dispute between India and
Pakistan. That is the desire of every-
body. But when Pakistan commitled
an act of aggression on Kutch-Sind
border, naturally the situation arose
that India and Pakistan had to bring
in their army and there was the fight.
It is said that this is & matter which
"is purely an act of aggression because
at no time before this particular act
‘of aggression was commitied we
received serious complaints from the
Pakistan Government about any
portion of Kutch being their territory
or their property. But somehow
or other, Pakistan thought that
it was the proper time tp com-
mit this act of aggression
army of Pakistan and the army of
India were face to face with each
other. Naturally there was anxiety
among friends that Pakistan and India
should not fight and that the dispute
‘between them should be settled ami-
cably. The Agreement that is before
us is the result of mediation by cer-
tain statesman for bringing the two
countries together. Sir, I am a man
of peace and I do not like anything
that aids war. Friendship and cordi-
ality between two nations are always
welcome but nonetheless the question
is one of seitlement between nation
and nation; it is not an individual
concern of @ man We have, therefore,
to see that due aitention has been
paid to what may be called prestige
and dignity of the nation concerned.
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The matter was discussed in the
House severa] timeg and on many
occasions the Prime Minister and
others made statemenis on this ques-
tion. ‘Assurances were also given that
we shall not talk with Pakistan unless
it was willing to vacate all the areas
that it had occupied. When I read
the Agreement first 1 looked at it
from that point of view and found
that, so far as illegal occupation of
Indian territory by Pakistan was con-
cerned, care had been taken to see

that the army of Pakistan wwas re-
quired to wvacate. But ultimately
they have sat down there. We have

allowed one portion, which is a small
portion and which was, to our under-
standing, a part of our own country,
to remain in the occupation of Pakis-
tan. What 1 want to say is this: We
in India, the masters of the territory,
did not know thut & tiny part of
India, which is our territory was not
in the occupation of India but of
Pakistan for some time. 1 believe,
it is due to our own lack of vigilance
in looking after our territory. This
wil]l show that, even after seventeen
years, we still are not precisely aware
of the extent of our territory.

1 am still more surprised to find
that when this agreement was arrived
at and this procedure was agreed to,
the Government of Gujarat were not
at all consulted. Already, my hon.
friend Shri Yajnik who has spoken has
made a very strong point of that, I can
understand the Prime Minister of
India doing it, but the Prime Minis-
ter of India must know that there is
a Chief Minister of Gujarat who exer-
cises jurisdiction over that part of it
which ig said to be under dispute.
How is it that it did not occur to the
Prime Minister 1o consult or get in-
formation from the Government of
Gujarat about the particular part be-
ing ever in the possession of Pakistan
as was agreed to by him? In Gujarat,
I understand that there are allegations
to the effect that the Chief Minister
contends, and the Gujarat Govern-
ment contend that in this matter, so
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far as the negotiations were concern- I do not sey that he may not be

ed, they were the [ast party who were
ever consulted by the Government of
India. I do agree that secrecy has to
be observed. But with whom is sec-
recy to be observed? If you observe
secrecy with your own officers and
keep them altogether ignorant, and
then agree to certain conditions,
without getting first-hand knowledge
from your own officers who are In
charge of that area, then it is a serious
matter. I do not know what the truth
about this is, but this is the allegation
which has been made by my hon.
triend Shri Yajnik who spoke a little
earlier. So, thet is one point or one
area where we have virtually agreed
or allowed the Pakistan army to keep
on patrolling, though there is a cease-
fire agreement or pect with them.

Then, the most difficult position
and the most debatable point is in
regard to the question of reference to
a tribunal. 1 have not reed the
agreement of 1960 at all, and I have
just asked the office to supply me with
a copy of the same so that I could
read it again. But whatever that
agreement may be, there is one point
that we must remember in this con-
nection. We have been quarrelling
with China, and we have been quar-
relling with Pakistan about Kashmir
and various other little points in
East Pakistan side also; but we have
never thought jt necessary to have
recourse to this provision of the appo-
intment of a tribunal for settlement
of the disputes that exist. For, in my
opinion, if we are sure, as we must
be, that we have not occupied even
an inch of foreign territory oy keep-
ing the Rann of Kutch area in our
possession, then we are jeopardizing
our sovereign right over it by agree-
ing to refer the dispute about that
to some tribunal. The tribunel will
first consist of two persons, and if they
do not agree, a third man will come,
and we do not know what he will do.
In my opinion, no nation can afford
to leave the question of sovereignty
over its own territory to the sweet
decision of an arbitrator who may or
may not be inclined in its favour.

inclined in your favour, but he may
not be working in that true gpirit of
justice and settlement. I know that
even in the United Wations Organisa-
tion there are many people who wure
more or less biased against India.
1 mention this for this reason. When
the Goa question was there, the great-
est opposition to and the greatest
condemnation of, India came from one
of the heads of the UN organisation
at that time, He sald ‘we have ceased
to have any faith in India". I remem-
her thrat word, These men who swear
by peace sald that we committed ag-
gression on Portuguese, territory in-
stead of settling the matter by nego-
tiation or arbitration,

Therefore, the prestige which India
had at one time Is no longer there.
Those people follow an opportunist
policy. Under these circumstances,
the men who are in charge of Indian
affairs have to look at every foreigner,
amongst whom they have very few
friends, with great care. We must
look at the horse through the mouth .
before purchasing it. That is what we
must do.

I am afraid that by agreelng to this
clause concerning a tribunal we have
created a doubt about our own sove-
reignty over our territory. What to
do now? My point is that it is the
right of this Parliament to have the
final say on such matters. Any such
agreement arrived at by Government
has to be taken back to Parliament for
ratification. Now the tribunal is going
to be there. What is going to happen?
The tribunal gives a decision, and as
the agreement stands, it Is going to be
firal. Thereby the righf of this Par-
liament to have the final say is cur-
tailed, the right of this Parliament to
accept it or reject il is abridged.
This is the effect of appointing
the tribunal and giving to its
decision the status that is given in the
clause relating to its flnality. By do-
ing s0, we are curtailing the jurisdic-
tion of this Parlisment. This Parlia-
ment has a just grievance against those
in whoae. hands the destiny of the
administration of India has been en-



Indo-Pak
Agreement
[Dr. M. S. Aney]

trusted. It was their duty not only to
protect democratic rights, but the
right of this supreme Parliament. 1
believe in agreeing to this condition,
in a way Government have encroach-
ed upon the right of Parlizment itself
to give the final verdict on this ques-
tion.

Apart from this, there is one thing
more. What is going to happen?
Suppose they decide against us. The
thing will go. But more than that,
more than what you lose under this
particular agreement, there is a grea-
ter danger. You will have allowed
this as a precedent for the settlement
of any other dispute between us and
Pakistan. In fact, Pakistan is creat-
ing trouble in other sectors and trying
to see that you are driven to the nego-
tiating table and forced to bring about
& settlement with this clause concern-
ing arbitration.

1 do not know why this clause was
incorporated in the asgreement. The
Externa] Affalrs Minister may be
able to throw some light on this. How
did they make an afreement over the
head of Parliament incorporating a
provision for settlement of disputes
by a tribunal? In the case of the tri-
bunal, each party will nominate its
member, and the chairman will be
nominated by those members. Ulti-
mately the decision will he that of
the third man. He will decide your
fate. Why did you make this agree-
ment with this provision at all? if
you could keep that agreement till
this time without bringing into action
that clause at all, why did you find it
necessary to invoke that clause now
and make it a condition of the present
agreement? What was the pressure
brought to bear on you? The agree-
ment seems to have been arrived at
under some kind of pressure, mental
or moral, with a view to get over the
present trouble and bring about some
kind of sefflement so that we shall be
free from war. T am afraid that for
this reason the people really feel that
this agreement {s not exactly what
they wanted. *
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One word more, and I shall finish.
My own impression is this, my own
opinion is this. We are a new nation,
no doubt, and we may not be pro-
perly prepared, we may take some
time to prepare ourselves with pro-
per strength, but you will not estab-
lish your prestige inside and outside
India, in the world, unless it is found
that Indians are standing up and fight-
ing for their rights, not allowing their
territory to be wused for years and
years by foreigners, as we have done
in the case of China. You should
stand up and fight, shed your blood,

prepare your armies to fight with
bravery and heroism. That is the
real thing that will make nations

stand by your side, not the righteous-
ness of your cause. If you allow your
sovereignty to be violated by foreig-
ners, there is the danger of the posi-
tion deteriorating into a very serious
situation.

Shrl Himatsingka (Godda): I sup-
port the agreement that has been en-
tered into by the Govermment, The
Prime Minister, in his statement, has
made the position quite clear about
the circumstances which preceded the
agreement, The Opposition have been
trying to assail the agreement on vari-
ous grounds, that it is derogatory to
national honour, detrimental to na-
tional interests, that it is contrary to
the spirit of the resolution wunani-
mously adopted by the House eic, etc.

But may I invite the attenfion of
the House tp certain facts? The Pa-
kistanis had intruded into our terri-
tory. The first thing was to push
them back, that is to say by means of
armed conflict. But war has not solv-
ed any problems at any time, and,
therefore, the best course was to find
a way which would be consistent with
our honour, our dignity.

So for as the boundary dispute is
concerned, ours is almost g cast iron
case. When the British were here,
Kuteh was under Indian rulers and
Sind was a separate province under
the British. So, the grea is very well
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demarcated. We have lots of pre-
partition maps and other papers
which will definitely show how for
our area extends. So we need not
have any fear if the case is referred
to arbitration or an impartial tribunal.
Of course the third person will be
nominated by UNO and he will
perhaps be the deciding faclor but we
have no reason to think that the
tribunal will not be impartial or that
it will be prepared to take sides.

The main condition that was made
by the Prime Minister for coming to
an agreement was that Pakistan must
vacate aggression, and the first con-
dition that has been agreed to is that
Pakistan will vacate aggression. In
fact, they have withdrawn their army
and police from Indian territory.
Therefore, there is nothing wrong
that has been done by the Prime
Minister in arriving at this sgreement,
The promise that was made in this
House was that no agreement will be
arrived at unless Pakistan agrees to
vacate aggression. The first condi-
tion is that the armies will be with-
drawn on that basls. The arrange-
ment was arrived at. It was also
honestly believed that with the arri-
val of this agreement, when we ecan
come to an arrangement like this one,
the tension between Pakistan and
India will be wvery much lessencd.
Unfortunately, we missed the fact
that the main thing which was in the
mind of Pakistan was Kashmir and
without the settlement of Kashmir
dispute, Pakistanis are not gong to
change their attitude. That has been
one weak thing, that we missed to
take into consideration. So far as
the agreement is concerned, in the
circumstances in which we were,
it has been one of the bcst that we
could possibly enter into. I support
the agreement and I say that in the
circumstances it is in the interest of
both countries, especially of India to
have done so.

ot 1o Ho wMY (FIAT) ¢
IqIere AEET, w98 & AT #7 §
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aqey oT waf S wRr qE daT
mAw frar § 5 gmro dw ey
For R T AW gaT § ) ag dw
wifaaret &, ok w37 ¥y Y, oW
& IrT Wl AWEE & g g e
faazrer wxar smgar & o g Aif 9
ag &% °TH A% AT @Tar § o wT
WY wFar W o Afew wem aREld
& qvara grfwera & fom aog o g
vaegry fear &, sToAe & gad ot
A T gads At A §, g oew A
w1 fgmat & faw on wAvET a rf
oz g5 3w & fae § Y xo qAT &
art wifafir 2aY & frr ot og ow
TV & | wifafug 2ot & fAm oy o
tfsfavfcamMi d e ¥ wre
faft g a7 wifergel o & Fwlen
w73 w1 quriEan gur 71 w7 ag f
LSRR H AR cie I T -
qnifg? 97 www £ 7 ww A5 wifs-
g7 wuf w7 & fag doF w3 W dar-
frat o arAT § A gudh avE &N
v ¥ g wiwt o & aw 3Ew
1T F w7 W /AT ¥ 9 A9 & fAv
AT 7E €1 arar qwet § e o am
FA AT @ ? (T ¥ wEA 9T A
ag AR feaT a1, €8 a6 gad
w1 agraT a7 | % arar § i awdne
& Fy T oY g g A ari
gl gw fedt daT & A w1w At =
w & 1 Afew ag amm aw & fe o
gt & wifafag 2w, gare frar 71y,
F1E AT WY ATHA vwN § AR AW
w1 97 g7 AT w1 aw gfaan § vgar
¢, 41 3a% fAo ag arfadt g war §
fe ag gfar & wrafagi 1 am a7
a1 &, g1 % & w1 a1 97, wifa-
fira #wi &1 1A 97 eqrA & W7 3N
fzor & ®=w 5

zd gw ? s wwle & arfesme
adrwEw M g A wm & fAn
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[=r w20 o TS
uF Qi &= T g o 37 A

Fradt Hag 2w Ao A tw AT AgAET |
g FAfA Gr IS A A wvD A ] |

oety & fawg § aw a7 &7 a7
O 7T § AV FgA Av omar ¢ fw
UF ¥ T & AW ZHA g7 "R
far & formr 717 ¥ g 7 77 A Aqd
®t A 72 57 57 9 gt 8, Nfw
AT gusl 97 #1 9% faamwr 5y
FART B4 FY Fere wgAr & 1 & FEWAl
£ f®oa o g7 o ¥ Fafest =
TAATIAT HA F1 a9 g | OF
T W wHf far oy vk g A gER
AT ag g & gTt 2w gl A
Nt Rad vt § a4 A1 F ot wewrgar
E, 91 dadi § 0 gwit fagiar £
Y g, fag fagidi @ =7 aw
g WA fwar §, 39 7461 gF AT
wid | FLr w9, T aferon ag wea g
f& w3 ¥ wred ¥ oY gwd qwaAT
foar @ 90 aaw'T § gwd w6
wrf TH) a1 Y A7 & foww gg A
wwat g1 fe gw wifafiwg 2w A &
g wifalaa Ty § W gw AEy
fis gara o waer § ag wifaq Aok
FAE 1 EH ART Hag AT FEITE 0
fis vz wifeeats 7 € aat i Adt Taa
A WT % gare Aona & aqew A
g, oA guTdr TFiaar 0w w15 A
A WAt g1 A gMT U wAAAT T
&€ OF 7 FmAr &1 At 37 FW@ *+
HARAT g0 w3 w1 ¥4 @A

gardr gz A oY fw a7 w@AT
EETH | QI AT FEAT TE HT fawm
TS AW FOF 9, IT TGAT FT GHC
fwar | arfweam 1 o¥H agi T gz ko
7% OF wa ata ¢ e gedt i &
W wifer w1 sgEEqr A WA
& fay guir Wy famdr agt @ WX
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?";
‘.h{ @ T 7 fF qifwEm ST guTt §

# aama A &), gwd wodt w9 o agi
¥ ger o 1 gart gfem & faard a2t
W | W WA ERTY AT T
Y rat &, aEwrAT & A d, Al
#1 9t § o1 gAeT ona T & fa
ot gferm agt Atz @i @iz gEw
% W F fw gordh wY WY @ot o
gATL AT § TH ATAA A KE T
WY | g § A g
waAt gaa 1 T geT A w0
gwA wyeT faay a1 qrfeema w1 5 ag
gmdr wifafimar w1 fa=re 51 1 w=ur
1 fr ag 77 oYt www b faw W=
a=t FF mAY ®Y g w1 | AfE @w
ud & fir wrfaera & gt SuTAaRTdr
1% g %1, 77 &Y wrAAT ¥ gO W)
Yaemifam 7@ fwar &, gi¥ we=me w1
ot i wir gy sz e & Afe gwal
W w1 w7 A fear @ W e
TEATT FT QIET gaA §F g arf o
f& a7 37 woms %7 fear, e
wT faar

qg oF ¥ § N gawr R aTH
[ e et aat @ 1 g# Aremr g
fr % #1 Fagta, wifs o7 da gram,
" gz ferglma € aw g AW FY oAy §
' FAAT I FRA AT 517 9T 97
T &t & a1q daet s T fem oo
Vas s wiwit | o& fawg & g% aga
frevirean & faere g gAY
Ew WA § WRw
g ST qEW IRy enwiae
g § fF oo qom
TrwmamT @ o mfa o
it ¥ fawre ST AR R
LR CRUE R DRI s I L
T ¥ wgEenm F o W 69X
HTATY F FT W 7oA fadw seiv
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wF A T8 REET ® g
sCAT  wWgd § I & owgw
T g fe mashr R egw e
WA OF G, AUisA T TART
w1 ff aoeg ¥ gw &, HNTCF A gW
g T wiffmfEadt e
¥ fsofeam mag s wgt
o e A wifa® o s #F
grETR v Ewar §,  favw o gfe
¥ wgt a% fgavrews @1 a%ar ¥

% wfw &1, W #, wfgE w@
safer ¥ ot § W A mwT
%t faezeft &% aga Tz T wgew
g Aferamgn @y Efeqran
mi # ofry £, 8w A SR, g
7 T A Atfr A waard m
qaT g AwAy AFN oA R
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F ATE ¥ WA &7 uw waw a7 &
W ® WIemd A oF aga e
fasg mrTaT | 9 gETt WA

fa, am ¥ fad, frva & o7E R¥i WY
AT &A1Y OF WIg 9T &5 w7
il Al § 7 %A w1 ow TEn
faerd o WA R d o qar-
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ft fawrwm # (ver) | FeTee
TEIT, TG AWHNY & HvEed § ww
®t a9i wrew fafreer amw 3 #
AW T T ¥ g ¥ vge ag fraem
w3 § e wr oY o 1 gt s
w1 7y Afaw wdem gt & fr Aw oAy
TANTEAT %1 EF wETT & ooy
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WITRA SOHET HTA A9 TE B FEH o6
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W a7 T A e A a wh §
w7 20 #Y ST OF A o aw T
g AW & wraw W e s
W At wrE W WA g O gEE
Hatfaw w1 w7 & far fac A £
ag % guiw & A=

# o greroefiy geaTT A & graey
¥ wgm fis g% ot a% a8 oo A R
fis wow Wi wTwT AT o & wea
TR E AT AT & wea W
ag ¥ udft o frfes afi &1 fom-
ge wnar "y A A E & g
gy ¥ dftm g™ WEw
w71 OF Rr2ww 37 I1gan § ford F I
W aftpE ¥ W, 1954 A1 1954 F
ot aifeariiz & et wET AT |

Rcicdrdivid gt oo
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¥ ®7 ¥ gwen wrdm "

oF FTE A 99 AT S W ofe
o #y ggrt ¥ € aw & qrAAT W@
fir gardr a7 Ffea ot & o ot afer-
#z & o wEn ar fin Tt e w1 g
W STV 9T g A IR WA ¥
#rq qft T AWAT AT, W@ ORI
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i gfoowr wiqe  (FER)
L UL G
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ft e &3 ;@ A g
®Y F17 FEr WA g wrf ot fafaees
wErm Mgz & w7 ar AT A,
A ag w1 wrar ¢ fF gwrd g
&1 g0 ga &) & qg awar g 5
gl arfeERTt gt AT ¥ qw wi
W3 e T T A W g
F qt gy &1 aftamw @1 Wi
FIVHIT & W= W1 arf 71w I O T
T o At Fr g 1 & qww g B
Ig AWM F1 AYTT E, WTIRT WY AW Ay
e auAr o aqf e aw f T}
T OgET @ FET 9T qifee
wT FEAT G oM FAT | WA qg O
FMramyr v} K ww aw g
& & gas1 qTUE Wvg 7 AR AT AW
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wh a ar ¥ 0w I At ey
WA f (R v A & A
At wrw Afew qamr wmT & fR oF
arg fren & aifeet fro wrfo offo
F arit fewifedy & fayr frgeer
™) FE IR 5% W ad® ) a2
TE F @ IR frewe fear o
gaTe FeETC & g 4 & w W A
AOEAT FTE | F9 2T H ady Afww
T A W A1 A ) qg §OgAr
7t o ¢, Ffew v g 3—& fed
e qTT ¥ AE AT SrEAr—sfaE
v 7 & fF W oF TreegE oHTHE
w1 O Ageqw TOHi 9T WAd W §
qfem qedft & A9 WM W AR F
wrafeat ®Y 3w #Y g & w7 F T
WY § | ¥ W e
o e w1 AE @ AW ) W
ar ¥ dte urfe o waar fft gat
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fe o aft mET wIETT AW &Y
e fFm omg o #T AT 2

17 hrs.

Hau ¥ graaqw & fadew w€m
fe aeqfeafa &1 fo & s
AT | T ZATE AT FAATE § AT
7R IN AEm ¥ Aq ofreTT w A
arfgm

¥ oA § 0F A 91 FgA qTEa
g A wra & fEwmn mm e
ST A wRfa w1 oagra & @ R,
Ja%T weR aw qefoms A ¥ oy
@ T R—Ani & aw & aF w0
wifg—a3@ A # s A e
AT EETO AT T T AT AT R
B g s s g fE e gm
afl AT WY qEy S AT f A
IawnEEr w1 e g | A @
wwr gEd i gt wrg fred
2 Ik e # onr wraer @ e oo
w & fee, 39ET a1 & Ao ot §o v
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ar3 & 371 AfeT 3481 FTC F A6
oriT fama & 348 3467 AT Wra
FEa gl ot § | G FE R AW A
fem awm 1 frafs dar &7 w@d
& 7 g 3w FwSAC g g0 A an fra
T gRAT KT |

1 T oA
aAT TIACE

% goar wreor

BUSINESS ADVISORY
COMMITTEE

THIRTY-SEVENTH REPORT

Shri Bane (Buldana): 1 beg to pre-
sent the Thirty-seventh Report of
the Business Advisory Committee.

17.04 hre.

The Lok Sabhg then adjourned till
Eleven of the Clock on Tuesday,
August 17, 1965/Sravana 26, 1887
(Saka).

GMGIPND—LS 11—831(Ai) LSD—28-8-65—870.



